
PUBLIC ACCOUNTS COMMITTEE 
(1974-75) 

(FIFTH LOK SABHA) 

CALCUTTA PORT TRUST 

HUNDRRD AND SEVENTY-FIFTIC1 REPORT 

[Audit Report on the Accounts of Calcutta Port Trust 
for the years 1968-69 to 1972-731 



LISf OF AU7liORISRD AGENTS FOR THE SALE OF LOK SABHA 
SECRETARIAT PUBLICATIONS 

S1. No. Nune of Agcot SL No. Name of Agent 

- ANDHRA PRADESH MAHARASHTRA 
ra MI,. Sundmda Gtmcbrod, 

I. hdhm U n i d g M  Coopentin 601, -8- R d ,  
Stasa Ltd., Wdtrit New Prinau Street, 
~ i ~ p o t r u m h  Bombap. 

HADHYA PRADESH 

r 3. Charles LMkn h Compauy, 
10, Mahama W d h i  Roul, 
Opposite Clock Tower, 
FortJ Bombay. 

r h  The Current Book H o m '  
Muat i  Lane, 
Ragbunub D&jl Street, 
h b y - I .  

17. People Book H o ~ w ,  
p. J a ~ ~ ~ ~ o b 8 n  Palace, 2m. 

18. Information Centn, 
Goveinmat of Rafuthrn, 
Tripoh, Jaipur City. 



Pave - 
5 

9 
10 
I1 
21 
21 
22 
35 
36 
43 
58 
59 
60 

7 4 
'1 9 
7 9 
86 
P 0 
91 
99 
102 
11 5 
117 
143 
I 4:' 
147 
149 

: 52 

I63 

CCRRIGEFDA 
to 

175th Report of P.A.C. (1974-75) 

- 
Para Line - - For - 
1.7. 5 of Chairman out 

Note 
-do - whom the two 
-do- employee 

1.16 2 out 
1.18 12 md assessed 
1.20 4 10 
1.27 3 shoppen.. the Fort 
1.27 2 from below at very 
1.28 3 
1.42 24 
1.44 2 
1.59 3 
2.11 last line 
2.17 5 
2.17 4 from 

below 
7.6 3 
7.14 1 
7.15 13 
9.1 2 
10.13 2 
10.16 3 & 4  
10.21 4 
11.3 7 

3 
3 

S.No.3 4 
S.No.8 7 
S.No.9 2 
S.Ko. 7 
12 
S.No. 
17 
S.No. 12 
so 

shoppers 
investigates 
function 
expressively 
an 
departure 

rest 

rction 
through 
suspicious 
has 
new 
stevedores with 
Chairman 
request 
some official 
labours boards during 
there 
recommended 
CitIc 

prov Worn 

request 

Read - 
Chrirma~j) out 

whom two 
employed 
to 
are messed 
100 
shippen. . the Port 
it very 
shippen 
investigated 
functioning 
excessively 
any 
departures 

on rction 
thorough 
suspicions 
had 
now 
stevedores. With 
Chairmen 
suggest 
non -official 
labour board's due during 
those 
recommend 
Citric 

prov isiim 

ruggat 



C O N T E N T S  

C ~ M W ~ ~ T I O N  OP THE COMMITTEE . . . .  . . 
INTRODU~ION . . . . . . . . . . 

I. Activities & Financial Results of working . . . .  
Assessment and collection of Port charges . 
Wuiver, Remission Refund of Pc,rt Dues . 

Consignment of Mpsoor Dal for export to the U.A.R. . 
Gmsig~ment of wines and Pro\*isiciss , . . . 
Gw.4gnrnents of 60 drums of Citric acid 

Cancellutian of Undercharge Bills in respect of FIazardcus Cargo 

Revenue f r c m  lands and estates el' Port Commissioners . 
Rent of ptxiowns in Strand Road Area . 
.\llotrncnt of land torfficers o f  the Pon . . . 

11. Tcu Waxhouse\ . . . . . . . . 
111. Nnn-redisation of Port charges on coastal urgo discharged 

overdJc . . .  . . . . 
I  L,cww\ on wirkirp  1.1 Port Railtvays . 
V. D:ticit\ in Piiotago Accounts . . . . . . 
VI. Coal trimming operations . . . . . . . 
VII.  U,~li.iltion of DreJgrrs . . . . . . . . 

VIII. C )rrupt~on Caus . . . . . . . . 
l X .  13:ov~,icllr F ~ n r i  dt~:s of  cn\?lopres of rhc Part . . .  
X. Stevedoring . . . . . . . . . . 
XI. Housing fcrr Dock Workers . . . . . . . 



APPaujrx 1 Cites of m:sdedaration of wtights brought to the notice of the 
Committee . . . . . . . . .  105 

XP~esolx I1 Details of caws furnished by a non-official organisation where 
undercharge bills raised by the F.A. & C.A.O. were cancelled 
aqd th: cargo de-lared as non-hazardous by the Traftic 
Manager's Office . . . . . . .  115 

APPENDIX 11-A List of parties to whom allotment of plots at Sonapur Road was 
recommended by the Standing Land & Buildings Allotment 
Committee at their 19th meeting held on the 16th 
November, 1973 . . . . . . .  I I6 

APPENDIX 111 Statement showing the names of the Employers removed from 
the Register for defaulting in payment of' Calcutta Dock 
Labour Board's dues during 1968-75 (15-3-75) 1x7 

APPENDIX IV Statement shcwi~g the cases with names and amounts of dis- 
honoured cheques (including return for r e -  present ation) b y 
Banks issued hy the Stevedores during the last three years . I rg 

APPEYD~X V Summary of main Conclusions~Recoffunendarions . I41 



PUBLIC ACCOUNTS COMMITTEE 
(1 974-75) 

Shri Jyotirmoy Bosu 

:2. Shri S. C. Besra 
3. Shri C. D. Gautam 
3. Shri Pampan Gowda 
5. Shri Jagnnnathrao Joshi 
6. Shrimati Parvathi Krishnan 
7. Shri Y. S. Mahajan 
8. Shri Bibhuti Mishra 
9. Shri Paripoornanand Painuli 

10. Shri Narain Chand Parashar 
11. Shri H. M. Pate1 
12. Shri P. Antony Reddi 
13. Shri Shibban La1 Saksena 
14. Shri Biswanarayan Shastri 
15. Shri Sunder La1 
16. Shrimati Pratibha Singh 
17. Shri G. R. Patil 
18. Shri V. B. Raju 
19. Shri Mohammed Usman Arif 
20. Shri T. N. Singh 
21. Shri Slasankasekhar Sanyal 
22. Shri A. K. A. Abdul Samad. 

Shri B. K. Mukherjee--Chief Legislative Committee Oficcrt.. 
Shri N. Sunder Rajan--Senior Financial Committee OffEcer. 



INTRODUCTION 

I, the Chairman, Public Accounts Committee having been authorised 
by the Committee, do present on their behalf this Hundred land Seventy- 
Pifth Report on the Audit Reports on the Acwunts of Calcutta Pcrt Trust 
for the years 1968-69 to 1972-73. 

THE AUDIT REPORTS 

(The Audit Repcuts on the Accounts of the Calcutta Port Trust were 
laid on the Table of the House as given below:- 

2. The Committee examined the representatives of the Calcutta Port - - 
Trust, Ministry of Shipping 8r Transport, Railway Board, Department of 
Company Affairs, Ministry of Finance, (Department of Revenus 8; Insu- 
rance), Rescrvc Bank of India. Shipping Corporation of India and Tea 
Board on the 29th January, 14th March, 15th March, and 17th March, 
1975. The Committee wish to express their thanks to the officers of 
these Ministries(DepartmentslCorporations for placing before them the 
matcrial and information which they desired in connection with the 
iexamination of the subject and for giving evidence before the Committee. 

3. At their sittings held on 28th January, 4th March, and 15th March, 
1975 the Committee also examined the representatives of the West Ben- 
gal Dock and Port Mazdoor Union, Calcutta and Centre of Indian Trade 
Union, Calcutta. The Committee wish to express their thanks to the 
General Secretary of the West Bengal Dock and Port Mazdoor Union, 
the President, Centre of Indian T n d e  Union and the Working Pres~dent 
of the West Bengal Dock and Port Mazdoor Union, Calcutta for furnish- 
ing memoranda to the Committee and also for giving evidence and making 
valuable suggestions. 

4. The Committee also wish to express their thanks to all the associa- 
fions and individuals who furnished memoranda to the Committee. 



5. The Report was considered and fWised by the Committee at their 
sitting held on the 29th April, 1975. 

6. The Committee would like to record that the information on points. 
arising out of evidence tendered before the Committee was received Only 
in the 3rd and 4th weeks d April, 1975 with the result that the whola 
information could not be made use of and the Report is therefore not as 
exhaustive as the Committee would have liked it to be. The examinatioa 
of the Accounts of the Calcutta Port Trust has brought to surface several ' 
deficiencies and irregularities of a serious nature. The Committee leave 
it to their successor Committees to examine in depth the Audit Reports 
of the other major ports in the country so that the deficiencies in the 
working of those ports are also discussed and uniform measures suggested 
to improve their functioning. 

7. A statement showing the summary of the main conclusions/recom- 
mendatious of the Committee is appended to the Report-Appendix V. 

For suke of facility, the recommendations of the Committee have been 
printed in thick type in the body of the Report. 

8. The Committee would like to place on record their appreciation of 
the assistance rendered to them in the examination of the Audit Reports 
of the Calcutta Port Trust by the Comptroller and Auditor General of 
India. 

JYOTIRMOY BOW, 

NEW DELHI; 
April 30, 1975. 

.- 
Voisakha 10, 18.97 (S). 

Chairman, 
Public Accounts Commitrce- 



CHAPTER I 
ACTIVITIES & FINANCIAL RESULTS OF WORKING 

Audit Paragraphs 

Activities 

1.1. The main activities of the Calcutta Port Trust fall broadly under 
trhe following four categories: 

(a) Cargo handling and storage; 

(b) Port and dock facilities for shipping including pilotage service 
and river dredging and maintenance; 

(c) Railway working; and 

(d) Management of laad and buildings. 

Finuncial and working results 

1.2. After independence, during the seventern years from 194748 to 
1964-65, there were revenue surpluses except during 1950-5 1, 195 2-52, 
1953-54 and 1954-55 when the deficits varied between Rs. 27 and 82 
lakhs. But notwithstanding the successive upward revision of charges every 
year, except in 1971-72, the yearIy deficit rose steeply from Rs. 174.30 
lakhs in 1965-66 to Rs. 745.07 lakhs in 1972-73, evefi after adjusting 
subsidy at 80 per cent of the expenditure on river dredging and mainten- 
ance which Govcrnment is paying since 1968-69. The total accumulated 
uncovered revenue deficit as at 31st March, 1973 stood at Rs. 1,800.76 
lakhs. 

1.3. The principal reasons for the recurring deficits over the eight 
years since 1965-66 are: 

(i) fall in traffic mainly because of diversion of traffic to other 
ports owing to draft restrictions caused by deteriorating con- 

dition of the Hooghly; and 

(ii) heavy increase in expenditure on :- 

(a) establishment on account of upward wage revisions, awards 
of industrial tribunals, enhanced dearness and house rent 
allomces exmgratia payments in lieu of bonus, etc.; 



(b) dredging and river maintenance due to heavy silting in 
Hooghly. (The Farakka Barrage Project desigped to supply 

40,000 cusecs of water through the Feeder Canal is yet to be 
completed; and 

(c) interest charges on loans taken for port development under 
the five year plans. 

1.4. An analysis of income and expenditure on revenue accounts for 
the four years ending 1972-73 under broad headinks, showing also the 
transfer to reserves, etc. is given below:- 

Income: (Rupees in Inkhs) 

Cargo handling and storage charges 
including rivers dues. . 1,301.79 1,343.S3 1?941.22 1,694.65 

Port and dock charge5 :incluitmg 
pilotage fees) 3x7' 05 336 76 389.74 3 2 j . W  

Railway Earnings 266 '73 264 . 72 zth 65 311  7% 

Estate rentals 249 72 260.58 259' 33 2 5 8 .  31 

Cargo handling and storage . 861.55 3.G Og 911.21 950.68 

Pon and dock facilities for shipping 
(including pilotage) 873.37 931.26 9 6 1 . ~ 9  1,061~96 

Rentable land and buiidings . 43'09 42.68 45.00 5 0  18 

Managunent and G d  Adminis- 
tration (not directly attributable 
to a par~icular ncitivity) . 659' 31 631,65 702.95 832.27 

opmting deficit 



Add 
Finance and Miscellaneous income 

Lass . . 
Finance and Miscellaneous 

exp-nditure , . . 
N-t dsti5t (including pilotage 

account) . . 
Add 

Contribution from Government 
towards expenditure on river 
drejging and maintenance . 

Less 
Differentials at enhanced rate for 

the previous years adjusted 
against accumuIated un- 
covered revenue deficit 

Net deficit including colytributed 
from Government rou-ards ex- 
penditure on-river dredging and 
rnantenance . . 

Add 
,\q y j n t  w.thdraw,i from reserves 

ctc. . . 
LESS 

Transfer ro reserves rt. 

Uilcovere i re.'e lue  defic~t trans- 
ferred to balance sheet 

(Rupees in lakhs) 

619.14 160.18 163.13 I 64 84 

1.5. The accounts of the year 1969-70 have taken credit of Rs. 5 
crores as income on account of subsidy from Central Government, while 
in the accounts of 1968-69 there was no such credit. Upto 1968-69 con- 
tributions to a sinking fund for repayment of loans obtained by the Port 
Trust were being debited to revenue expenditure €rum 1969-70 this 
practice has been stopped. Further, for depreciation no debit was being 
made to revenue upto 1968-69, while from 1969-70 depreciation on histo- 
ric cost basis is being charged to revenue. 

1.6. Implementation of the recommendations of the Wage Board for 
Port and Dock Workers with effect from 1st January, 1969 had an impact 
an the Port's revenue in 1969-70 to the extent of Rs. 4.20 croras; there 
was no such expenditure in the previous year. Excludiig this deqpsrate 
items frm the accounts of 1968-69 and 1969-70 the revenue income and 



revenue expenditure for the Port Trust in 1968-69 and 1969-70 were 
as follows:- 

- - -- 
(Rupees in ~ tor i  s, 

Revcnu: income . . 23 '47 22 .28  

Rcv-nu: Exp-nditure 25.01 24.95 

The actual amount provided in the accounts of 1969-70 for deprecia- 
tion (on historic cost basis) is Rs. 2.58 crores while depreciation on 
r@acement cost basis would have been Rs. 4.20 crores. 

magraph  l(a) of the Audit Report for 1969-70, 1 of the Aud~t 
Report for 1970-71, 1 of the Audit Report for 1971-72 and 1 and 2 of 

the Audit Report for 1972-731 

1.7 Under the Calcutta Port Act, 1890, which was in force till 
February, 1975, and the Indian Ports Act, 1908, the functions and com- 
position of the Commissioners for the Port of Calcutta wcre as follows:- 

. - 
Funcrions : 

( 1 ) Provide facilities for berthingj6rnooriiig and loading/unloading 
of ships, sheds, and warehouses for storage of cargo and 
various ancillary facilities for a receipt and delivery of cargo. 

(2) Provide necessary staff for carrying out the above functions 
as also maintenance of operation of various gears and equip 
ment. 

(3  ) Maintenance and dredging of the navigable channel reading to 
the Port as also within the docks. 

(4) Provide pilotage to ships from sea to the port and vice-verso, 



Chief Executive Ofbca of the 
Municipal C~rpn .  for the City 
of Calcutta Do. 

General Manager, Bastern Railway Ex-ofRcio 

Director of the Railway Board at 
Cllcutta (Pdst now vacant) Do. 

Ont rcprcsentative of the Mcrcan- 
tile Mzrine Dept. . . Chosen by the Central Govt. 

O ~ ~ t p r e s e n t a t i v e  of rh? D-fence 
Szrvices Do. 

One representative of the State 
Gwernmznt . . Chosen by the State Govt. 

TWI r:p:xentatives of the Labour Cfrosen by the Central Govt. afttr con:ultatic n wirh 
rh? R g i. Tr1.k Unions wmpxed of persons tm- 
pl.tyed in the p.m. 

13 elected C )mmissioners . These are filled by cl:cii )n by the following bodies : 

( I )  MunicipalC ~rpxationof the City of 
Cdcutta I 

(2) H,>wrah Municipality I 

(3) Btngal National Chambers of 
C >mrnerce & Industry 3 

( I )  In tian Chamber of Commerce . 2 

( 5 )  B mgal Charnhcr of C xnmerce and 
Industry 2 

(6) Merchants Chamber of Commerce I 

(7) Bharat Chamber of Commerce . I 

(8) Oriental Chamber of C~mmerce . I 

(9) Indian National Ship-ownen' 
Association I 

(Nor8 : 0 3  thc enforc-ment of the Major Port T m t s  Act, 1963 with effect 'frcm the 
Itt P-.btulry, 1975, the Comnrissioners for the Port of Calcutta became the Board cf 
Trustees ofthe ponofCalcrma'. From 1st April, 1975, the h a r d  of Trusters of the Port of 
Calcutta Was reconstituted and it now Consists of 18 Members (ircluding the 
Cha~rma? out of l :um the ~ W J  rr resent the labour employee in the port and five 
m:mkn represent the Chamhen 01 Gmmera/Shippen' Council Clearing Agents' 
h~sociation.) 

1.8. The Chairman and the Deputy Chairman are £611 time officials 
appointed by the Central Government. The Chairman is the executive 
head of the organisation and is responsible for the acRninistration and 
management of the affairs of the Port in accordance with 'he provisicas 
of the said Act. For administrative purposes, the administration of the 
Port is divided among the following 13 heads of Departments: 

(1) secretary 0 . 4 .  :. 

(2) Financial Adviser and Chief Accounts Officer 
(3) Tra&lc Manager . . b 



6 
(4) Chief Engineer 
(5) Chief Engineer, Haldia 
(6) Director, +larin!e Department 
(7) Chief Mechanical Engineer 
(8) Controller of Stores 
( 3 )  Chief Medical Officer 

(10) Chief Hydraulic Engineer 
(11) Land Manager 
(12) Legal Adviser 
(13) Labour Adviser and Industrial Relations Officers. 

1.9. The Committee have been informed during evidence that the 
estimated revenue deficit for 1973-74 was Rs. 12 crores. 

1.10. A scrutiny of the Accounts relating to the Calcutta Port TIIJS~ 
shows that while they do get some net surplus on (i) cargo handling and 
storage charges including river dues and (ii) Estate rentals from remt.abIc 
land and build~np. they cmtinue to incur heavy losses from ycar to 
year on (i) Port and dock charges facilities and (ii) Railway arnings, 
workings. As a result, uncovered revenue deficits have to be transterrcd 
to the balance sheet, notwithstanding the fact that 80 per cent of thc 
expenditure on river-dredging and maintenance are beins pad  by ~ a y  
of subsidy by the Central Government. As stated in the Audit paragraph, 
the recurring deficits are attributable to the fall in revenue (due to fall 
in traffic) and heavy increases in cxpcnditurc on establishment, dredgmgi 
river maintenance and interest charges on loans taken for port develop- 
ment under the Five Year Plans. 

The followmg table shows the position about the cargo handled 
the Port:- 



1.1 1. During evidence, the Chairman of the Port Trust has stated: ". . . 
the trend in India since independence for shipping traffic is on the bulk 
cargo. Indian traffic has gone up from 18 million tonnes at the time of 
independence to 65 million tonnes today. When it was 18 million tonnes. 
Calcutta handled about 9 to 10 million tomes. When it is now 65, 
million tonnes, Calcutta is handling roughly 7 million tonnes. 

1.12. The Committee desired to know as to why the expenditure on 
cargo handling etc., port and dock facilities and management and general 
administration had increased whereas the traffic had come down. In 
their reply, the Ministry of Shipping & Transport have stated as follows: 

"As most of the employees of the Commissioners are borne on 
their permanent establishment it has not yet been possible to 
reduce the number of empluyees cornmemurate with mulch 
lower level of traffic; on the other hand the cost of various 
concessions awarded to employees as well as steep rise in the 
cost of materials have pushed up the Commissioners' cxpcndi- 

ture ccnsiderably. ,These factors account for the general rise 
in expenditure including that on such activities like cargo 

handling etc. Port and Dock facilities and Management 2nd 
General Administration when the traffic has come down. The 
important reasons are:- 

(1) Implementation of the recommendations of the Wage Board 
with effect from 1st January, 1969. 

(2) Enhancement of Additional Dearness Allowance and peri- 
revision thereof on the basis of six monthly average of 
consumer price index. 

(3) Expenditure on account of higher rates of incentive under 
the provision of the price rate scheme. 

(4) Ex-gratia payment in lien of Bonus from 1971-72. 

(5) Enhancement in municiprtl tax consequent upon revision of 
rates. 

(6) Increase in debt charges. 

(7) Increase in the cost of c ~ s u m r t b l ~  stores. 

(8) Interim relief to non-marine Officers in terms of Desai 
Committee's a w d .  

(9) Implementation of the recommendations of the Wai 
Commit tee. 



(10) Incrcasc in expenditure CQ retirement benefits in view of 
enlargement of definition of pay for Class 111 Wcers." 

133.  About the reasons for losses in the working of the Port Railways 
and the steps taken by the Port authorities to effect improvement, the 
Ministry have, in a written note furnished to the Committee, stated ae 
f 0llows:- 

"The volume of traffic handled by the C.P.C. Railways has drop- 
ped from 7.3 million tonnes in 1964-65 to 4.5 millim tonnes 
in 1972-73. This steep decline in traffic handling is one 
of the major factors contributing towards the loss in running 
the Railway system. Apart from the fall in traffic, the cost 
of operation has gone up considerably which has further in- 
creased the gap between income and expenditure. The rate 
of terminal charge payable b y  the Irldian Railways to the 
Port for performance of terminal services by the latter is 
not adequate to meet the expenditure incurred for providing 
the services in a costly city like Calcutta. The matter has 
been taken up with the Railway Board for revision of rates 
with effect from 1st April, 1971. 

The C.P.C. Railway extends over a very large area and serves a 
large number of industrial and commercial sidings apart from 
the transit sheds and yards which cater to the sea-borne traffic. 
The facilities created to handle traffic earlier cannot be reduced 
correspondiigly according to the decline in traffic excepting 
in certain spheres of railway working in view uf the lay 
out of the C.P.C. Railway system. Efforts are however being 
made to effect economy wherever it is possible. The following 
s t e p  have so far been taken towards reducing the expenditure: 

(a) Total restriction on the recruitment of staff. 

(b) Reduction of wagons owned by the C.P.C. thereby reduc- 
ing the cost of mainteoance. 

(c) After a detailed study, decisions have been taken to amal- 
gamate some stations in the Nortbern Section to reduce 
operating cost as also to close or hard over to the S.E. 
Railway Shalimar Section which is unremunerative. 

(d) Joint efforts ate being made by all Indian ports to raise 
the terminal charges payable by the Indim Railwajig 
which, if it succeeds, will raise the income to some 



extent. For improving the work of the C.P.C. Railway, 
I .  

studies are being undertaken in consultatim with the 
Indian Raways." 

1.1 4. The above reasons being only of a conventional type, the 
Committee also heard some n o n 4 c i a l  witnesses with a view to idenw 
other factors responsible for putting the finmces of the Calcutta Port into 
a very bad shape and to find out appropriate measures to plug the loop 
holes and improve the position. 

1.15. During the course of their tour to Calcutta in October, 1974, 
the Committee also had occasion to see the functioning of the Port and 
hold informal discussions with the Port Commissioners in that regard. 

1.16. The information that was gathered by the Committee pointed 
out the need for detailed examination of the procedures both in regard 
to assessment and collection of Port dues and remission/refund of amounts 
by the Port authorities to the users of the Port, as it was reported 
that the Port authorities were not at all watchful in the former and did 
not bother much in the latter as a result of which there was considerable 
leakage of revenue and increase of expenditure of the Port which in turn 
contributed to a considerable extent to the present bad s h q c  of its 
finances, for which the present management is responsib!~. 

(A)  Assesst?zc~nf at~d cnllecrion of Port charges 
1.17. The evil of under-invoicing of exports resulting in huge losses 

of foreign exchange to the country and tax and Port charges. is now 
being frequently referred to at public platforms and in Parliament. In 
June. 1971. the Report of the Study Team on Leakage of Foreign Ex- 
change through Invoice Manipulation, appointed by the Government of 
India under the chairmanship of Shri M. G, Kaul (in pursuance of a 
recommendation made by the Public Accounts Committee in their 56th 
Report-1968-69) had referred to the magnitude of the problem in the 
following terms:- 

"2.17. * * It would thus appear 
that, the range of manipulation would difTer from commodity 
to commodity. We have taken into account all these consider- 
ations and have come to the conclusion that the under-invoic- 
ing of exports in a year is probn.bly in the rdnge of Rs. 40 to 
50 crores. 

2.18. 8 * . the leakage of foreign 
exchange through over-invoicing of imports is not, in our 
view. likely to exceed Rs. 10 to Rs. 15 crores in a year. 

8 8 * 



2.20. The overall picture that emerges from this examination is 
that the leakage of foreign exchange due to under-invoicing 
of exports, and other malpractices through trade channels 
would at present be roughly of the order of Rs. 50 to 70 
crores in a year." 

1.18. The Committee understand that apart from the adverse effect 
of under-invoicing and over-invoicing on the charges of the Port, the 
practice of misdeclaration of the description of contents and weights of 
consiments passing through the Port is very much rampant at Calcutta. 
It appears to be nobody's serious concern to check thoroughly whether 
the weight indicated by a shipper in the Shipping Bill is the true weight 
of the cargo in question. Similarly, the description classification or cate- 
gory of the contents of a shipment is taken for granted by the Port autho- 
rities and they have practically no machinery to do the checking which is 
surprising. Still more amazing is the revelation to the Committee that 
whereas the false weights declared in the Shipping Bills and Dock challans. 
on the basis of which the CPT charges and assessed and collected, pass 
through the Customs and the Port without any check worth its name. the 
Shipping Companies at any rate realise their freight charges on the basis 
of the true weights of the consignments. 

On export consignments, the Port charges are in the first instance 
recovered on the basis of weights/quantities given in the Dock chalians/ 
shipping Bills. It is only at the time of post-audit when the steamer is 
Edr outside the reach that these documents are linked with the Steamer 
Manifests and bills for undercharges raised where necessary. Even in 
post-audit all misdeclarations are not detected and where detected the only 
penalty is realisation of the dues by raising under-charge bills. This has 
assumed menacing proportions. 

1.19. The Committee desired to know from the Ministry us to the 
procedure prescribed for checking the weights of consignments in Dock- 
sheds, the percentage of consignments test-weighed daily and the staff 
detailed and actually required for the purpose. The reply received from 
the Ministry is reproduced below:- 

"(A) Whenever it appears at the time of assessment of Port charges 
that the weight or measurement on which the charge has to 
be assessed has been underdeclared on a Import Jetty Challan 
or an Export Dock Challan, an endorsement is made by the 
CoUection Office on the challan to the effect that the consign- 
ment in question has to be check-weighed or measured before 
shipment or delivery as the case may be. When the Importer 
or the Shipper presents at the shed the challan which bears 



such an endorsement, thc traffic shed staff im~nediatel~ requi- 
sition the services of thc stair who are there for doing check 
meaurement/weighn~cnt ( L ~ L . , , s I ~ . ~ ~ c L ~  .A j ~ s . c t , t j i ~ l ~ ;  ~ a f f )  and 
see to it that the con~igliment i l l  ~p : s t~ .m  15 ,c,. L.,~~l-vdcigh:hed/ 
measured. In case it is found that the wcight or measurement 
has been short declared, thc shed staff raise an undercharge 
bill and the party is made to pay the bill before he is allowed 
to take delivery of the cargo or before his cargo is allowed 
to be shipped. Besides this. the Shed Foreman h-as also the 
discretion to get any consignment check-weighed or  measured, 
in case it appears to him that the weight or measurement 
has been misdeclared on any challan. In respect of some 
consignments measured by one of the Licensed Measures. 
CFT are also obtaining copics of weighment certificates. 

(B) It may be mention here that for due recover;,. of Port charges 
it is not necessary to check measure or weigh all the consign- 
ments offered for shipment or  importccl through this Port. In 
cases of certain typcs of c a r p .  the Port cllnrg is realixd on 
unit basis. while in ccrtain othcr caws a su:-~:>. is r;lacli. to 
ascertain thc quantity Ioadcd into ships and the char2e is 
re;~liscd on the quantity as :~wcs:nined by such survey. Again 
is the case of shed shiprnc.nts. c\yo:[c'rs si~hniir ;it [hi: tirn;. 
of payment of Dock chargcs a cop! of tlic Shipping Hill and 
whcre the Customs Authorities rccovcr duty an the basis of 
wcight or measurement. thc Part Trust y f 4  t h ~  cyportunity 
of checking up with the quantity/moa~urenient cleclsred in 
thc Shipping Bill at the time of collection of charges. So. 
only in the rest of the cases a check-weighmcnt or measure- 
ment is called for in order to safeguard against leakage of 
revenue, and in such cases about 10 per cent of the consign- 
ments are now being subjccted to check mensurcment or  
weighment. 

(0 6 UD Clerks (designated as Measuring clerks) and 6 peons 
have been detailed for carrying out check-weighment/measure- 
ments." 

The Committee have also been informed that there are 34 transit 
sheds in the Calcutta Part and 41 weighing scales owned hy the Port 
authorities in those sheds. 

1.20. So far as checking by the Customs is c o n c q e d ,  the Collector 
of Customs. Calcutta, has informed the Committee during evidence that 
the p e m n t a g  of cargo checked varies from the nature of the cargo, the 
lowest being as low as 1 per cent and the highest being 90 to 10 per cent. 
568 LS-2 



In reply to a question about the average percentage of checking, the wit- 
ness has stated, "I suppose, 5 per cent will be the collection." The 
Member (Customs), Department of Revenue -and I n s k n c e  has clarified 
that "It is a percentage check only. Complete weighment takes place 
only when we find that the check weighment shows that there is need 
for further weighment." 

As regards the checking staff of the Custon~s provided at the Calcutta 
Port, the Collector of Customs, Calcutta, has admitted during evidence 
that "Not sufficient staff are there to cope with the cargo. 

In a written note furnished to the Committee. it has been stated that 
in the Calcutta Dock and Jettis there are 24 weighing scales belonging 
to the customs for which the total number of weighing staff engaged by 
them is six. The number of officers deployed for checking of import and 
export cargo in the Docks is 45. In addition, about 50 Preventive Officers 
are posted in two shifts everyday for carrying out ,preventive checks and 
other day to day work. 

1.21. In respect of overside shipment of cargo. no Dock Challun was 
prescribed before May 1973, and the Port authorities depended entirely 
on the entries made in the Shipping Bills on the basis of which Customs 
realised their duty. The Committee therefore. desired to know the details 
of the arrangements between the Port and the Customs in this regard. In 
reply, the Committee have been informed:- 

"Although there is no arrangement between the Port Trust and 
Customs under which the latter is required to notify the for- 
mer about the cargo shipped overskie, thcre is a long standing 
reciprocal arrangement between them for safeguarding the 
collection of their respective dues. Undsr this arrangement 
the Port Trust sees to it that no consipmcnts on which the 
Customs Duty has not bcen paid arc allowcd to be shipped 
through the sheds. On the other hand. Customs authority 
have to ensure that no overside shipment is allowed to be 
effected for which the port dues have not been paid. 

Freilrht Manifests for cargo shipped arc obtained from Steamer 
Agents. Particulars dec'ared by the \hippcrs in the port 
documents namely, overside Dock Challan and Shipping Bill 
on which port charges have been recovered, arc compared 
with the details of con~i~gnments shipped as appearing in the 
Freight Manifest, to ensure that the port charges have been 
recovered in full." 



1.22. Two of the more important commodities exported through the 
Calcutta Port are Jute and Tea, and the values of their exports during 
the last two years were as follows:- 

1972-73 1973-74 974-75 
(April tc, Srp1.j 

(In crgrcs o f  Rupcesj 

Jute Yarns & ma~lutcturcs 250 2 27 169.4 

Tea 147 I45 88.1 

1.23. The following procedure is followed by the Port in respect of 
shipments of jute:- 

"Consignments of jute/gunnies after being loaded in boats from 
the mills are brought alongside a vessel for shipment. It is a 
matter for the exporter to finalise payment of Customs duty 
and to comply with other formalities involved. The ship- 
ment in majority of cases takes place from overside and Port 
Charges are recovered on the basis of the Shipping Bills on 
which Customs recover their duty. The Port Trust accepts 
the decimation made by the Shipper which is verified by the 
Customs and the Port Trust has no separate machinery to 
verify the quality or the weights. As the Port Trust are con- 
cerned with declaration in the Shipping Bills, a document of 
sea customs, they have no separate coordination with the 
Land Customs." 

From May 1973, the Port authorities haw prescrihcd a Dock Chnllan 
for all overside shipments (as in the case uf Shed shipmcntsl. It has. 
however, been stated that thc Calcutta Customo have not :\.greed to ensure 
that a Dncl, Challan showin3 that the Port ch;~rgr* hi\\t: bee11 p i d  is 
attached with the bill before permittiny shipment. The Port authorities 
propose to pursue the matter further uith riw Dcp~rimetit of Revenue 
and Insurance. 

1.24. During evidence, thc Committee desired to h o w  in brief as to 
the procedure for checking of jute con\iprnc.n~< for export from the 
starting point (namely the Jute Mill) to the p i n t  trf ,i!.rivni at the port. 
The Collector of Centrd Escise (Shri Roy C'houdliury? ixls stated in 
reply : - 

44 . . . . . .in rcprd to the clzarnncc under SKP. .  . . .when an 
export tokes place, the mills take a clearance for export on 
their own. Our officers do not exercise m y  check. A.R. 4 



shows destination, quantity, quality and value etc. Thcn a 
Central Excise gate pass is issued which goes to the customs 
side and subsequent checks art? done by them. 

Then there is a second mode of clearance. . . . . . that is, thc physi- 
cal part of it. For this, there is requisitioning of the serviccs 
of Central Excise Officers for physical check. The idea is 
that if the Central Excise Officers give a clearance by cxer- 
cising physical checking. then checking at the Customs point 
is waived. . . . . . unless there is a dispute or a suspicion that 
something is wrong. The Cus!oms ORicers at the Customs 
will carry out the verification part of it." 

Asked whether there was anything more than that.  Shri Roy Choudhury 
added. We have got the 'checking prior to clearance'." 

Asked further 14,hethcr there Wac all!. CO-ordinatiim of activities to 
check malpractices in respect of jutc g\~oJs on their \4ay from the Mill to 
the Port, Sbri Roy Choudhury st,ited. "Ycs. we have got a mobile preven- 
tive party to check transit consignments " 

1.25. By the very nature of the rilohil~ plc.\enrl\c party, they cannot 
certainly detect all  he caw? of n~alpracticc en-routc from thc Mill to th: 
Port. Details of case\ during 19'4 in\oIvin; r.v;rsicw c\E a ti~tal dut:, of 
Rs. 2,02,884.60P, furnished by the Co1 xtoratt  of C7rntral Ex&s are 
given in the succeeding paragraphs. 

(a) Out of the total number of 73 Jute Mills in West Bengal fourteen 
Jute Mills are within the jurisdiction of the \Vest Rengal Collcctorate of 
Central Excise and Customs and an idea of what is actually happening 
in the area can be had from the following cases actually detected by the 
said Collectorate during the years 1969 to 1974:- 



S1. Name & address of hlanu- l'lacr anti i lptr 
No. facturers (with Name of of ?ietrcti~m 

Directors) 

Nature t 1 c.fl'~l>cc Quan~ic! Value Cer tral Remarks 
of Jutc Excise 
g o ( ~ d ~  Rs. P. duty 

invcdvcd involved 
I h1.T.l Rs. 

I Hastings Mills Ltd., Rishra, 
Ho-hly. (Bhangur Brnthrrs, 
14, Netaji Subash R. Calcutta) 

Adjudicated 

2 ~Mls. Angus Jute Works, Arlgus, 
H hly. (Shri G. L. hlchta. "8. 4, we Row, Calcutta) 

Do. 

Do. 

Do. 

m. 

3 Mlr Sam-uggur Jute Factory 
Co. Ltd. (North) 

(Do) 
4 MIS. Victoria Jute Mius Teli- 

nipara, Htqhly 
(Do. 

5 M!s. Ganges Man~facturir~ 
CO. Lt 1.. P.O. hr'shberie, 
Hooghly, (Sh. B. H. Si!.ghat'ia, 

7, Guncil  House Street, 
Cshtta) 

6 MIS. North Brroke Jute Co. 
Ltd., Champ lani, Hwghly 

ird 8 Co. (now Sh R. N. h noriuda) Chnrtereti B w k  
Buildir g ,  Calcutts]. 







As regards the cases detected en-route to Wcutta during the last three 
years, the Collectorate have informed the Committee as follows:- 

"ONLY lN THE YEAR 1972 SOLITARY CASE INVOLVlNG 
18 BALES WEIGHING 10,796 MT OF HESSIAN CLOTH 
VALUED RS. 43,184/- EN-ROUTE C A L ~ A  PORT 
FOR SHIPMENT WAS DETECTED 13Y THE MOBlLE 
PREVENTIVE PARTY OF CENTRAL EXCISE FROM 
M/S GONDALPARA JUTE MILLS, GONDALPARA, 
HOOGHLY A F E R  THE SAME WERE CHECKED AND 
CLEARED BY THE EXCISE OFFICER AT THE MILL 
PREMISES ( )  THE GOODS WERE SEIZED NOT 
AGREEING WITH THE IDENTITY OF THE GATE PASS 
ISSLTED BY THE FACTORY MANAGEMENT (.) THE 
CASE WAS ADJUDICATED AND AN AMOUNT OF 
RS. 15,000/- WAS IMPOSED AS REDEMPTION FINE. 
RS. 5,000/- WAS IMPOSED AS PENALTY, IN ADDlTION 
DUTY AMOUNTING TO RS. 6,477.60 P WAS DEMAND- 
ED (.) TIP CARGO BOAT WAS CONFISCATED AND 
A REDEMPTION FIKE OF RS. 2 .00 / -  WAS IMPOS- 
ED (.)" 

(b) The remaining Jute Mills in the area are in Calcutta and Orissa 
Collectorate of Central Excise. This Collectorate have informed the 
Comnlittee that the Centralised Prevention Organisation. Calcutta. bonked 
17 cases of dutiable jute manufacturcs and jute t\vine valued at 
Rs. 89,67,066.55 involving Central Excise duty amounting to Rs. 10,93, 
877.50 during the years 1972, 1973 and 1974. Out of these. four cases 
were detected in transit and were meant for export during the year 1974. 
The detaics of these cases are given be!ow:- 



S1. Name of party Date of Gmmrdity K:~turc c.f off( I cr G ~ : r t i ~ >  Euty Pct i ~ r  taken . .  - . .--- 
NO. detection V~lue i~volvecd 

Do. 

4 Mls. Titagarh Jute Factory 7-1 1-74 I.),,. Remclv:*l i t  ; : I  5(.5(.6h.l.?*. Rs.33.939'60 Show Cause 
Co Ltd., Mill No. I ,  I'ass  TI'^ \ v i t l l ru t  p ~ y -  -.- Nc t i c ~  under 

Titagarh 24-Parg~nas merit (4 duty. Rs.2.96.588.40 issue. 



As regards happenings at the Port, in reply to a question whether any 
malpractices &I the declaration of weights of overside shipments had come 
to the notice of the port authorities, it has been stated:- 

"Some cases of misdeclaration of weights and measurements had 
come to the noticc of the Port Trust. These cases were duly 
enquired into and where necessary, undercharge bills had been 
raised to collect the port charges earlier short-recovered due 
to such wrong declaration." 

1.26. The fact that the Port of Calcutta is losing considerable amount 
of revenue on account of mis-declaration of weights by the shippcrs is 
evident to the Committce from the huge lists given to them by non-official 
witnesses who came from the various corners of the country. Some more 
were given when they appeared before thc Committee and sonlc were 
given even privately. 

1.27. The representative of a non-official organisation connected with 
the functioning of the Calcutta Port has stated before the Conlrnittee :- 

"The main thing for which I have come before you is to highlight 
the economic oflences being committed by the vested iaterests, 
which are detrimental to the port's interest. The shippers avoid 
paying the proper port dues \\.hen thty load the cargo. The 
C.P.C. does not have any rcprcsentativc. to chek what is 
loaded. They are entirely dependent on the customs for 
supp:ying them all the -necessary m;tterials. I n  pructice. 
a large quantity of cargo ~ 'h ich  is shipped is not notificd by 
the customs to thc C.P.C. and as 2 result the C.P.C. are losing 
crores worth o f  rupee. nhich are due to them. The only way 
in which thc C.P.C. can find out uhnt iq  in fact being shipped 
is by checking with the cusio?ll~ thc shipping bills, but ,7ctualIy 
less than 1 per cent of the shippint_' bilir are checked by the 
C.P.C. From the above. it is clear that corrupt business com- 
munity in leaguc t v i t !~  thc cliLtc)m\ :~nd port u!Il:i;~ls haw 
deprived the nationid c ~ c l ~ c ; u c r  crow\ of rt lpeci w r l h  of 
foreign exchange and as well aq crorcs of rupees worth of 
income-tax revenue. It is \.,:ry intere~tinp, to know that the 
steamer agents, instead of informing the Government about 
such malpractices, have been dircctly involvcd in these 
economic offences and thesc would be revealed if a pl.oper 
investigation into the matter is ordered." 

The witness has further stated-"Unlcss the Steamer Agent helps the 
ohippcr, under-invoicing cannot take place.. . . The maximum quantity 
of =&o that is under-invoiced is the cargo which is shipped t h ~ g h  

Mackeuzie & Co. Vessels". 
L .  



The witness kas added:- 

"Actually the cargo put on the board is more than the declaration 
made by the shoppers. .the Fort Commissioners never check. 
They have to depend on the documents supplied by the ship 
pers generally". 

Asked to 5urnish any specific cases, the witness while giving photostaE 
copies of one document has added:- 

"This is a case of Cash Export Challan. It is a well recognised 
customs document. This is necessary for shifting of the cargoes. 
The Window Glass Company has shipped. At the time of 
sending the cargo they declared 75 metric tonnes. After 
weighmcnt it has beea found to contain 84 metric tonnes. This 
is the position. The difference is 9 metric tonnes. In regard 
to this quantity, our country has been deprived of its legitimate 
money in terms of foreign exchange. . . . This company has 
got anothe~ record also. That is, this company has already 
sent the cargo of 64 tons in lieu of their declaration of 32 
tons." 

The witness has further stated:- 

"At the time of sending the goods, the shipping companies 
rcr~lisin~ the charges on behalf of the ship owners. Naturally 
shipping companies know everything in detail, particularly in 
the context of under-invoicing. But they are expected to inform 
the C'uslnnis authorities that the tonnage dcclarcd in thc ship- 
viny bill is much less than what has beea shipped. Here the 
company has realised the money but the country has been put 
to loss". 

Quotitlg anothcl- instance, the uitncss has stated:- 

"Then 'Dodscl' No. 30-Pioneers Shipping Agency-Instead of 297 
bags of mica scrap, 480 bags mica scrap have been sent." 

Anotlwr intcrcsting case has brsn thus described by the witness:- 

" A s  far as Ludlow & Company is concerned, it is very interestin!: 
10 norc that they are generally sending carpet rolls on board 
the vessel. But unfortunately, for your information. this very 
important item has never been measured and inwuctions are 
given t o  the officers not to do it. Previously, some measure- 
ment was there. They have stopped at very recently. say. at 
lcast more than five years ago." 



About the total effect of the malpractices on the revenues of the Port, 
tho witness has stated:- 

"As per records which I am holding pertainimg to waiving of claims, 
pilfering of goods from port, in regard to hazardous cargo be- 
coming non-hazardous by certain intcrested quarters and in 
regard to land Manager's Department and nlany other 
incidents, the port is losing not less than Rs. 10 to 15 crores 
per year." 

1.28. The representatives of Government have also admitted the exist- 
ence of the malpractice of mis-declaration of weights md  descriptions of 
cargo by the shoppers. Thus, the Collector of Custonls. Calcutta, has 
stated in evidence:- 

"There are occasional cases where there are differences between 
what the people physically declare and what is declared in the 
documents and what is found on verification." 

The Collector of Customs. Calcutta, has further stated:- 

"I recollect a particular case of a very important business house 
who had exported a certain machinery part on the plea that 
they were going for the repair. But, when it came back it was 
found out on a very n~inute examination-it was detected- 
that these were actually not defective ones which had been 
sent for repair but they were absolutely ncw oncs that were 
coming back in their place." 

1.29. The Committee were informed that some cases had k e n  brought 
to the notice of the Customs and the Port authorities through news items 
k the Press, in the year 1972. Referring to these cam,  the Collector 
o£ Cutoms, Calcutta, has stated during evidence:- 

"Hindus+ Standard came out with a report and nine cases in the 
process were referred to us. Out of these nine cases, in 
four cases, we have not been able to co-relate the particu;ars 
of the party. So we are in touch with the Port Trust to find 
out huther &tails. 

Thtrre are all old cases brought through the courtesy of the P ~ s .  
It was due to their action and initiative for which we are 
grateful to them. They brought it to the surface In none of 
thest cases, customs duty was involved. Of course, foreign 
exchange will be involved. Thrte or four of them are being 
looked into by us.' 



Asked whether prosecution had been launched against any of the 
parties, the witness has stated:- 

"No case has reached a stage where we are in a position to lauach 
prosecution." 

1.30. The particulars of three of the nine cases mentioned above, in 
which the misdeclaration of wei@t had effected the Port charges and 
papers in respect of which are available with the Port authorities, are giwa 
below:- 



SI. Name of Ship Voyage Dock No. of packages shipper Weight as Weight as Remarks 
No. Chajlan as Dock Challan per Dock per Ship E 

No. Challan Manifest 

I S.S. Thomas Everctt Oct. 72 42 IO,OOO 54 M.G.T. 58 M.T. Under charge bill 
raised on 4 M. T. 
vae No. SI12351 

VIII of 7-8-73. 
Rs. 69.34 .Red<- 
sation particular 
CZ/81g5 of 30-3-74 

75 M.T. 85 M.T. Under charge bill 
on ro was M . . T .  ralsed 

%i7') bill No. 
S~I~OIIVIYI of 
Aug,, 1973 +a- 
lrsatlon partlcu- 
lars CZ/3544 of 
14-1-74 
Rs. 170.67.F 

3 S.S. Teak Bank Scpt., 71 Ovcrside 294 Ralrs Gwnics as 137 M.T. 94 M.T. Port ckrges re- 
per dock Challan, ac- for IV fundec'. cr 43 M.T. 
tually shipped 197 Bales BIs Shipped) (137-94) ~ b o r t  
gunnies. shlpped. Refund 

Docket No. 523 
of 1-6-1972. 



1.31. During evidence, the Committee asked the Reserve Bank auth6. 
rities also to furnish details of cases, if any, of economic offences at the 
Calcutta Port, that came to their notice. The information furnished by 
the Ministry of Finance in the last week of April, 1975, is reproduced 
below:- 

"Fxonomic malpractices relating to exports aad imports generay 
relate to valuation of goods declared by exporters and importers 
to the Customs authorities. The valuation of goods which is 
undertaken by the Customs (who have the necessary expertise) 
has its effect on two sides-one relating to valuation for pur- 
poses of Customs Act, particularly where export or import duty 
is involved and the other for ensuring repatriation of full export 

value of the goods in respect of exports or for remittance of 
only the real value of the imports. The valuation checks both 
for the purposes of levying Customs duty as well as from the 
Exchange Control angle are exercised by the Customs autho- 
rities and the Reserve Bank relied entirely on €he expertise and 
judgement of Customs regarding the amount required to be 
repatriated from the overseas buyers by the Indian exporters 
or the amount that can be allowed to be remitted to overseas 
suppliers by the Indian importers. Ordinarily, therefore, cases 
of under-invoicing/over-invoicing of exports/imports do not 
come to the Reserve Bank% notice, excepting where its atten- 
tion has been specifically drawn by the Customs. Sometimes, 
anonymous letters may also be received by the Bank bringing 
to its attention the malpractices of the exporters/importxs. 
Such reports are gonc in:o by the Bank carefully and wherever, 
a prima facie case of violation of exchange control regulations 

is observed. the case is reported by the Bank to the Enforce- 
ment Directorate, Cabinet Secretariat, Governh~ent of India, 
for necessary investigation and such action as t h i ~  may deem 
fit to take in the matter. A statement showing details of 
cases of under-invoicing'over-invoicing of exports)imparts 
through the Calcutta port, which carlie to the notice of Reserve 
Bank, the action taken thereon acnd the present position of the 
cases is as follows:- 



L -- ------ - - 
SI. Nme & address of Details ot the caw Nature of action taken Present pcsitiom of the 
No. exporter case 

--- --- - - 
I 2 3 4 5 - - --- -- - ---- 

Section 1212) cf tl c 01d 
Art t y  1 1  clr hin. I1 
(19 I 72 dated I 2 9-72 
on grotin& of I on- 
rral~sa~it r ~f prc cerds 

I t  15 urdersticd f r c n - .  
tk e It cal tfhce ( 4  t1.e 
Dircctc rate that the case 
is pemijng adjudicari~r. 



poration, Hongkong) and the ex- 
porters professed ignorance ahout 
the whereabouts of the goods. 

Case papers were f( marded to En- 
forcement Directorate for further 
action on 8-3-72. 

2 .  Shri Banwari La1 Dhmuka, b aronymcu.; letter dated 22-4-72 was Complaint was forwarded to the Deputy It  is understccd frcm 
r23,Chitrararian Avea~le, rcccivcrl by the Rrscrw Bark. Calcutta, Directcr. Ertcrrrrr.ert Dirfrtrl~rc. the Directcrate that 
Calcutta. from "Lovers of the Chuntry" ccmplain- Calcutta r\n 2-5-72 for such furth.er F.eccSSar?. crqrirics 

inp that among qthc r malpractices of action as d e ~ e d  necessar).. were &e and the die- 
income tax evasrcm. smugpitirg etc. gations could rot  ke 
Slxi 1)hanuka was i11.dulging in corrupt substantiated. 
practices by exporting varlvus Indian 
goods to West European countries from 
Calcutta at corciderabl low prices and 
diqmsing sf  foreign excKange in the black 
market. No details were furnished. 

3. Victow Iron Wrka W t . )  b. arnqm-.ous letter dated 20-9-74 Ccmplaint w a s  fclrwarded to the De- It is undewcrd fmm the 
Ltd. and Paharimata Irm was rereivrd t y the Reserve I3at.k Calcutta puty Directcr. Fsfcrcrrncrt Di- Direcrcrate that erquiry 
Work (Pvt.) Ltd., 48. frc-nl 'r~fvrrncr* a Citize~ crmplaking rectcrate, Calama cn 254-74 for is in prcgress. 
Bipalbi Rash Behari Rose that the wmpwies helcrgirg to the such further action as deemed nece- 
Road, Calcutta. Kaiaria family living at 278, ssary. 

Chitta?a~.jan Averwe, have been under 
invomng their exports of cast iron 
g d s  to USA m.d West C~nneng and 
accurnulatillp forcipr currcrcy illegally 
aht(~x1. N<l dcr:lils were firmished. 

4. P&iwala Brm. (Pv1.J Ltd., Erfcrccmcnt 1)ircctt rate, Calcutta, re- The hlarket exchrpe prrlrit l-.a~ rrt The Frfcrctmcrt Pirec- 
14,N.S.Road,Calatta-1. portcd to the Rcservr Bark. Calmtta. beer rcr.euyd after its exyiry wz. tcratf F.as i swd  a Fhcw 

hy ti?& letter No. JV(q)332!72/Cal/DI 3-9-72. Came notice on 5-4-75. 
R ' ~ O C Z  d.atec1 23 -4-74 that the premises NO reply has t been 
of the company were searched and a num- r eek& by tE w 
her of incriminating documents had been torate. Meanwhile - - 



scizcd showing various vicilations of thc 
Foreign M a n g e  Reg~laticm Act. The 
letter requested that these nrclrmstances 
might be taken into a a o u ~ t  whilc renew- 
ii-g the hlwkct permit far relcrw of ex- 
change. 

T h e  remri!.. with the Enfwcement l k c t n -  
rate, Calcutta, appear to reveal rhar 
several jute gct.ds shiprnmls to West 
Earope and Latin America11 countries, 
had been under-inwicirg by the ccmpar y. 
Against loo shipments, the total invoice 
value was E291,065.97 and US. 813.898 as 
agaimt the contract value of L~cz.z68* y4 
and US. $14677 therehy showrg under- 
invoicing by Er 1,202.97 and US. $779. 

~ h r i  Satya Narain Palriwala, 
a Director bas been 
de!aincd under Conser- 
vatlon of Foreign Ex- 
charge ard Preventmr. 
of Smuggling Activities 
Act, 1974 on various 
eroucds ~ncludmg under- 
invoicing of exports. 



1.32. Numaraus cases of misdeqlaration of weight that have been 
brought to the notice of the Committee by a o n - m i a l  organisations are 
appended to this Report (Appendix I). 

1.33. The fact that the Port of Calcutta is losing considerable amount 
ai revenue on account of mis-declacation of weights by the shippers is also 
accepted by the Port authorities and they have themselves been discussing 
the matter from time to time. On the 6th December, 1972, a meeting 
was held by the Traffic Manager with representatives of the trade, and the 
opening para of the minutes of that meeting read as follows:- 

"Opening the meeting the Traffic Manager invited the attention of 
everyone present to the recent Press releases regarding incor- 
rect declaration of weightjmeasurement and under-invoicing of 
Export cargo passing. through the Port of Calcutta. Conse- 
quent on such under declaration of weightsjmeasurements there 
was loss of Co~imissioners' revenue and loss of Customs Duty1 
Foreign Exchange was also apprehended. The matter was 
thoroughly enquired into by an officer of Customs and also 
an officer of the Calcutta Port Commissioners and many of 
th: cascs of under-declarations cited in the Press release were 
found to be correct for both shed and overside cargo. This 
was very disconcerting and was creating a bad reputation for 
the Port of Calcutta. The nutter was discussed ia several 
meetings with the Customs and the Shipping Agents and it was 
suggested that rhc loss of Customs dutyiForeign exchange as- 
pects of thc problem be dealt with by Collector of Customsj 
Central Excise at their level and the Commissioners might deal 
separately with the qiuestim of loss of their charges. 

It is stated at another place in these Minutes that in respect of Engineer- 
ing Goods- 

"Shri S. N. La1 of the Engineering Association of India stated that 
C.I. gwds did not exactly conform to the declared weights of 
thc shippers since these were manufactured according to contract 
specification with tolerance according to I.S.I. standard. Mo* 
over, the container or the case played a vital role in detcrmin- 
ing the gross weight of the consignment. He. however, agreed 
that this should not lead to such wide variations (difference of 
-30 tons in the declared weight and C.L.M's. ascertained 
weight) as cited." 

At the same meeting, the representative of the Calcutta Jute Fabric 
Shippers' Asso~iation (Sri A. Haq) also aoccpted the w k t i a o s  in weight 



in respect d Jute shipmeats. The relevant portion in the Minutes read as 
follows:- 

"Sri A. Haq.. . . . .stated. . . . . . The difference between the declar- 
ed weight and the weight as ascertained by C.L.M. or others' 
came up because of the nature of the cargo and the age old 
trade practices. Since Jute products were not manufactured 
by any precision instrument deviation from he theoritical data 
was not unlikely. In detailing the procedure he added that the 
declaration on the shipping bill was made on the basis of the 
contract and the tare of the consignments and the Commis- 
sioners charges were paid on such theoretical weights. This 
was likely to be so, since the consignments might be in the 
process of manufacture in the mills, and the shippers might 
have no access to the actual cargo while declaring weight on 

the shipping bi on the basis of theoretical data. Such varia- 
tion of weight within certain tolerance was allowed by I.S.1. 
aad the declared weight was never guaranteed. Since under- 
weight consignments were a l w a ~  rejected for shipment, there 
was always a tendency for the weight to be- slightly on the 
higher side so that nothing was rejected for shipment because 
of underweight. The shippers were willing to pay the legitimate 
dues of the Commissioners provided the procedure did not 
retard the easy floor of shipment" 

The following measures were suggested at the meeting 'by the Traffic 
Manager:- 

(a) that the steamer agents should submit freight manifestos for 
all steamers incorporating all weighmmts/measurements parti- 
culars by Calcutta Licensed Measures or other sworn weighers 
to the Financial Adviser & Chief Accounts Officer far audit 
and recovery of undercharges wherever due. 

(b) Calcutta Port Trust's measuring staff would intensify check 
weighmentimeasurement of export cargo. 

The question of imposition of penalty for under-declaration of weigh4 
I ~ U  also discussed at this meeting and the views voiced by m e  of the 
repreeentatives of the trade were recorded as follows:- 

"He vehemently objected to imposition of any kind of penalty for 
under-doclaration of weight since the shippers were declaring 
wci@8 in good fiaith on the c011tPadt cbata wnd thc a a m l  
we&@ war very likely to be differcmt from the dbclared -" 



The TrafEc Manager concluded the meeting by stating that the final 
decision as regards imposition of any fine had not yet been taken and 
the matter was under consideration of the F.A. & C.A.O. 

1.34. The question of under-invoicing and under-weighing of cargo a4 
the Calcutta Port was also discussed at a meeting held on the 16th 
February, 1973, by the Joint Secretary, Ministry of Shipping and Trans- 
port with the Secretary, Central Board of Revenue, Ministry of Commerce 
and the Calcutta Port Commissioners. The minutes of the said meeting 
referred to the magnitude of the problem as follows:-- 

"Opening the discussion, Shri Shivruaj stated that since the Port 
Commissioners had themselves mentioned that under-invoicing 

and under-weighing wer-. extensive at Calcutta Port, it was 
necessary to review th:: rosition carefully with a view to 
plugging the loopholes 2nd eliminating the malpractices." 

In respect of Shed shipments, thc following decision was taken .at the 
above-mentioned meeting:- 

"4(b)-Shed Shipments-ShrI Guha explained that even in the 
case of shed shipments. hundred percent check on weights and 

measurements was not undertaken. Test checks are conduct- 
ed by the Port Commissioners only if such a check is ordered 

by the Superintendent of Collection at the time of collection 
of C.P.C. charges on Dock Challan or requests made by the 
Shed staff. They do so mly where they have an? doubts or 

suspicions. Paynicnts are received on the basis of shipping 
hills duly cndorscd by the Cil~toms Authorities and Dock 
Challans are tallied with the Shipping Bills. Hc stated that a 
hiundred per cent check would not be posqible as it would delay 
shipments and necessitate the eniployme.rlt of considerable nddi- 
tionnl staff. Shri Sivaraj then pointed out that since the 
Customs were also not making nny check ewcpt at random, 
it wcwld not hi. possible for the C.P.C. to depend on the ship- 
ping bills for receiving pyments. It  was, therefore, decided 
that ~ h c  Port Commissionrrs should consid~r introducing 
hundred per cent test checkins for a period of three to six 
months to find out whether i t  would be ccclnomical to introduce 
this as a regular practice and to gauge the cxtent of under- 
weighnient, etc." 

1.35. About the : d o n  takcn cn the nbme deciqion. the Conimitteo 
have 'been informed as follows:- 

"C.P.C. could ~ w t  carry out 100 pcr rent test checking cwn  for 
a limited period due to p.~uciry of weighnicnt staff and weigh- 
nient sc;iles. The possibility of getting this work done through 



outside agencies was investigated but was not found feasible 
as it was likely to delay shipments seriously." 

In the case of overside shipments, for which no Dock Challans were 
being prepared and in respect of which the C.P.C. charges were being 
rcalised only on the basis of particulars indicated in the Shipping Bills, 
it was inter dia decid~d that the C.P.C. would introduce a Dock Challan 
(as in the case of Shed Shipment). This system of submission of Dock 
Challans for overside cargo was introduced by the C.P.C. in May, 1973 
and between May 1973 and February, 1975, a total of 62.987 such 
challans were submitted. The total number of shipping bills filed duricng 
the said period is, however, not available with the Port authorities. 

In the year 1974-75, as many as 1265 cases of variations between 
figures shown in the Dock Challans end in the Freight Manifests were 
detected for which the only actim taken was the raising of uncharge bills 
f a  a total sum of Rs. 43,377. 

1.36. During evidence, the Committee desired to h o w  the concrete 
steps taken by the Port authorities after the meeting held at the Port on 
the 6th December. 1972. and the meeting held in the Ministry on the 
16th February, 1973. In reply, the Chairman of the Port Trust has 
stated- 

"We had examined the matter and as far as sheds and transit dheds 
were concerned, we took certain steps for test checking of 
measurements." 

In regard to action on overside shipment, the witness has stated- 

"We took certain step. The old procedure was aapting the 
declaration made in the statements; the= docunients were certi- 
fied by the Gustoms. We accepted that as correct documents. 

' p e n  these things came to our notice. we slartcd the chcA. 
' We put some men on this particular job; we did some surprise 
checks wherever we had doubts etc. We had a meeting with 
the Customs and we decided to have the Dock Challan as we 
have that on the shore." 

In a written note furnished to the Committee in the third week of 
April, 1975. it has been stated that- 

"Iircidentally it may be mentioned that in the last meeting of the 
Board of Trustee5 held on the 29th March, 1975, a resolution 
has bzen made to impose penalty charges in respect of under- 
declaration of wei-&ts and measurements to the extent of four 
times the normal charges." 



1.37. The Committee have been given to understand that the Clearin8 
Agents functioning at the Port are given licences by the Customs and on 
that basis only registration d their names is done by the Port authorities. 

Asked whether the Port authorities had any control over them so that 
at  least cancellation of licence could be one in the case of anlone found 
indulging in malpractices, the Chairman of the Port Trust has stated in 
evidence: 4 

"No. But we intend to have a suitable bye-law for that." 

1.38. Since the evils of under-invoicing and mis-declaration of weights 
etc. of the export cargo do not affect only the Port charges but also result 
in a loss to the nation, the Committee desired to know what co-ordination, 
if any, existed between the Customs, the Port Commissioners, the Reserve 
Bank, the Revenue Intelligence, 'the Enforcement Directorate, the Weights 
and Measures Department etc. to fight the evils. During evidence, the 
representatives of the Reserve Bank of India (Shri C. L. Thareja, Collec- 
tor, Exchange Control Department) bas stated that "We depend on thb 
expertise of the Customs and judgment exercised by them. We do not 
take an independent evaluation ourselves. Nor have we got means or 
machinery to do that because the goods do not come in our physical' 
examination." 

Shri V. V. Badami, Director, Directorate of Inspection (Investiga- 
tions) has stated- 

"On this very pnint the Board has been seized of the matter. We 
have placed before them the necessity of strengthening the 
Intelligence Wng. At the moment, as things stand, the 
information has to come to us and it is processed. We do 
not have field offiers who go to various places to gather 
intelligence which is primarily necessary for any intelligence 
wing to furnish.'' 

Asked whether his Establishment did any exercise as far as under- 
invaicing and over--invoicing of cargo was concerned, Shri Badami 
stated: "In the sense you put it, no exercise was done." 

About the role played by the Customs, Shri M. A. Rangaswamy, 
Member (Customs), Central Board of Excise and Customs, has stated 
that ''It is a percentage check only. Complete weighment takes place 
only where we find that the check weighment shows that there is need 
for further weighment." 



1.39. 'The CoRliYb. Qlrrd,w express their suprise at & no* 
existence, at n port of the importance of Calcutta, of a proper end more 
adequate machinery, including weighing scales and tallying staff (at pre- 
sent there are 41 scales in 34 sheds with only six tally derks and six 
pwm) for making a thorough vefication of the quantities and descrip 
tions of the goods as declared bg the shippers in the papers filed by them, 
on the basis of whidr the dues of the Port and finally the intern] revenue 
and foreign crchanp are assessed and realised. The position ir made 
still more deplorable by a sinxilar absence of such machinery in the Cus- 
toms organisation which has only 24 weighing scales with six persoas as 
weighing stan, on whose checking the Port authorities rely for the purpose 
d calculating their dues. As a result, considerable foreign exchmge and 
revenue due lo the Port and Revenue authorities are being lost. It is, 
therefore, ao  wonder tbat the Port Trust is sustaining heavy losses in its 
w o r b g  from year to year, and proper realisation of tax and foreign 
exchange is not hebg done. The Committee feel that there is urgent 
need for the Yort and the Customs anthorities to pay serious attention to 
this vital issue arid prwide adequate number of machines and expert 
s t d  in sufficient numbers to make it possible for thcm to exercisr a 
thorough check, between t1v.m. of the contests, weight, measurement etc. 
of cansipmtmts pssing tllrougl~ the Port. And to ensure this, the Port 
Iiust should in particular provide adequate incentives to the staff w that 
the? may ensure that f d w  declnration of weights, measnrements etc. is 
not resorted to by ?he shippers. The Committee consider that effective 
detection will be possible o n l ~  it tbere is adeqriaq of c,imputcnt and 
honest staff to prevent malpractices. The Committee consider that some- 
thing like 700 tally clerks plus an equal number of Class I\.' staff would 
bc necessary for the pwpose or; a rough and ready basis. 

1.40. The Committee eule from the earlier composition of the Com- 
missioners lor the Yort of Calcutta, under the 1890 Act, that out o f  a 
total of 24 Ctrn~missioners, cs many as 11 were from the Chambers of 
Commerce and Shipowi~ers. I t  is, therelore. not surprising that the 
Shippers and Shjpphrg lines dominate the functioning of the Port 'I'rust. 
I'he Com~nittee are glad to note that as from 1st April, 1975, the Board 
of Tnlstees 3re to bavc f i ~ e  members from private Tnile and the remain- 
ing thirteen frcm Governiiwnl Departments, Municipal Corpomtions and 
Public. Clttdertrlkir~;:~. '1 be Committee hope that this change in composi- 
tion wilt smin hsve its positive effects on the financial affairs of the Port. 

1.41. In the rt~atter ot' geat:wl interests of the nalion acj a whole, the 
Comtnittee feel deeply eoncerne4 over the complete lack of co-ordination 
beheen titc dilferent agatrics of Government for eradicating the evil of 
wncrmic ofFelices being committed by those engaged fn the import and 
export tr;j&. I'he Committee need hardly remind the Government that 



according to thc report of tbe M. G. Kaul Study Team, the nation is 
W a g  put to huge low every yew on account of only one of the economic 
offences, namely under-invoicing of exports. The Committee would 
.accordiigly suggest &at the Government should give serious thought to 
.the problem and evolve without any delay a co-ordinated machinery 
capable of curbing effectively those indulging in different types of eco- 
nomic offmces in the import and export trade. That the existing machi- 
nery is not etfective will be clear from the fact that, during the lsst three 
or four yews, only one case of malpractice in respect of jute consignments 
enroute from the mill to the Calcutta Port for export was detected. 

1.42. Reverting to the role of the port and the Customs aulhorities, 
thc Commitlee nre surprised a! their being in total darkness as to what 
was actually going on around their areas of operation in the matter of 
description~s, weights etc. of the export cargo passing throngh the Calcutta 
Port. It is indeed surprising that they should have learnt about this 
menacing problcm of rmisdechration of weights and details of e r p r t  
cargo onl? through reports in the Prms. It is fortunate that a journalist 
of the Hindustan Standard, Calcutta, detected and highlighted this. The 
Committee also appreciate that a number of patriotic non-official witnesses 
c m e  forwurd and pIaced their experiences and knowledge of the working 
of the Port before the Committee. 

It is equally painful that after holding meet in?^ in December. 1972 
and Febriiary, 1973, at the Port and the Ministry level respectivci~, io 
deal with the evils of misdecIaration of weights etc. no follow-up ;.iciinn 
was taken on the decisions arrived at these meetings. As admitted I.)! 
the Member (Customs) dnring evidencc. two years were lost in thv pro- 
cess. At the meeting held iu the Ministry of Shipping and Trancport on 
the Ihth February, 1973, it was dcridcrl that the Port Commi\\ioners 
sh(wlJ ~ O ~ l ~ i d e r  introducing n l~undrecl per cent chrcl: for n jwriocl of 
tltrec lo sis monfhs to find c~nf whether it would he econc~mical to iniro- 
cluce this as a regular prncficc and to gnugc the wtcnt of under-:veigk- 
e~ent. ?'he Port authorities virrta not able to rarrj. out IO!) !ter cent 
checking on their own ndnliwicm because they did nof possess sulficient 
writ.hr.!wf staff :wr i  :4:liiinz scakc;, 'I':lt. Por i ? ' w i t  I t i .  c.*;l:;i:c*. i k  
possihi:if of getting this work done through outside agvncica. Thi. w:!s. 
Iiowever, ~ o t  found feasible as it was felt that shipments might hc ddn: t(! 
seriously. This is illustrative of the kind of defeatist nttigude of the Port 
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wmple hasis wiih the csisting mcn and machinery llnd ?!so not hrm 
thought of. Similarly therc was much talk af thc mcrtinr held nt the Port 
on the 6th December, 1972 abmt the imposition of a fine 01: misdcrla~x- 
lion of weights, but no decision was taken for more than two years. And 
yet when the Public Accounts Corr~:nittec raised this matter in the course 



d evideme m d  expressed its seriow concern, St became possible for the- 
Board of Tmstees to take a W i n  in the me* of the Board on (hs. 
29th March, 1975 to impose penalty charges in respect of under-declara- 
tioR of weights and measlvements to the extent of four times tbe n o d  
charges. In the cireonsstolrres, the Committee desire that tbe tailare to 
give effect to the &chiins taken at tbe meetings referred to above ebonld 
be gone into carefully W I ~  a view to fixing responsibility and taking 
&table actioa. 

1.43. Tbe Committee suggest that till such time as a co-ordinated 
drill for various agencies concerned with tbe prevention of economic 
deaees k hid down at the national level, as remumuended by the C o w  
mithe, tkre s b d d  be compktc co-odbation between the Cllstoms and 
tk Port authorities at the Calcutta Port in the matter of realisation of 
their dws on shipeats passing through tbe Fort There should be c- 
plde cooldiartion and cooperation between the Customs and the Port 
a8dbriW fa nsped d mabation of port does om over-side shipments. 

( B ) Wuiver/Rernission/Rfflrnd of Port Dues 

1.45. Both in the written menloranda furnished to the Committee by 
non-official organisations connected with the functioning of the Port and 
during evidence of the representatives of such organisations, the Com- 
mittee have bten informed that the Calcutta Port authorities givc enor- 
mous subsidy to the traders by way of liberally waiving the Port charges. 
The total amounts m waived are not shown in the annual accounts of 
the Port. Also the Port dots not claim from Government Departments 
the charges that are waived by the Port at the instance of those Depiut- 
ments and which should legitimately be borne by them. For example, 
the Port charges waived on Nepal, Bangladesh cargo and on cargoes of 
the UNICEF and Red Cross arc not claimcd by the Calcutta Port autho- 
rities from the Central Government. The loss of revenue in such cases 
is aaother Eactor responsible for deficits in the functioning of the Port. 



Same interesting cases of this nature that have come to the notice of 
the Committee are discussed in the succeeding palagraphs. 

(i) Consignment of Masoor Dal for export to the U.A.R. 

1.46. In AprUMay, 1969, three consignments of Masoor Dal (total 
weight 1,342 WT, contained in 13,407 bags of 100 KG each) were 
brought to Calcutta Port by some parties from Nepal for export to the 
UAR. 

The Customs having doubts about the origin of the cargo. confiscated 
the same and litigation started and one of the parties went upto the 
Supreme Court. 

The Customs lost the case in the original Court, won it on appeal to. 
the Division Bench of the High Court and again lost it in  the Supreme 
Court in the end of November, 1971. 

1.47. During this period, the cargo continued to Iie at the Port and' 
deteriorated in quality, having been ultimately declared as unfit for human 
consumption but fit to be utilised as cattle feed. 

Upto the end of January, 1972, rent charges amounting to* 
Rs. 60,28,937.00 became payable to the Cakutta Port on the three. 
consignments. 

1.48. On the question of delivering possession of the goods, the. 
Supreme Court in their judgment on the appeal filed by one of the parties, 
had observed as follows:- 

"Now coming to the question of issuing a Writ of Mandamus 
directing the respondents or any of them to deliver possession 
of the seized dal we would have found no difficulty in issuing 
the Mandamus asked for if the seized goods had been in the 
possession of the Customs authorities. But admittedly those 
pods are in the possession of the Port Commissioners. In 
law they have a lien over the goods for the rent and other 
charges due to them. Some one has to pay those charges 
bcforc taking possession of the goods. Consequently, we 
cannot issue a Writ of Mandamus to the Port Commissianers 
to dclivcr the pods in question nor can we issue a writ to 
the other respondents to deliver possession of those goods as 
they are not in possession of the same. This is undoubtedly 
a hard case. The appellant has been un!awfully deprived of 
the possession of his valuable goods because of the illegal 
action of the customs authotities and thereby he could not 



fulfil the terms of his contract with the Cairo firm as a result 
of which he mmt have suffered considerable loss. In addi- 
tion, he cannot now take pocssion of the goods which were 
seized from him without paying the charges due to the Port 
Commissioners. We were given to understand that the 
charges due to the Port Commissioners amount to more than 
the value of the goods themselves. It is only fair and just 
that the customs authorities who arc responsible for this 
situation should bear the burden, but i:: this Writ Petition we 
cannot give any relief in that reg:!l .l. ... e can only leave the 
matter to the good sense of the customs n~~thoritics to take the 
appropriate steps and ovoid possibic. further litigation." 
(Dated 22nd November, 1971) 

1.49. On February 2 1 .  1972. the Hon'ble Mr. Jtisticc T. K. Basu 
of the High Court of Calcutta. passcd orders on the other two cases. 
In that order, the Hon'blc Mr. Justice Rasu observed as follows:- 

"Pursuant to the judgement of the Suprcme Court. the Customs 
authorities had the good sense to issuc :I ccrtific:l!c on 211.1 
January, 1972 in the name of * * * :' t o  the followiny 
effect :- 

'Certified that the abo1.c-mentianed Z O O ~ <  in tr;msil f n w  ' i c l x l l  
and s o ~ ~ h t  tto be cxported to b , . 4 . R .  li.. \: K :i were Jct;iin=:l 
nt the Port of Calcutta from 24th .April. ]Oh9 s s x for ihirly 
two months and thirteen days, 011 wcount of !hc l'ollo?vin~ 
formalities:- 

Between 24th April, 1969 to 30;h Octnhcr, ic:69 ,hc c1:tCn:if:!i 
occurred due to x.ljudicntion proccetlings s':!rtc,l b!: thc (':.!\- 

toms lJouse and completion !hereof. Ther~:~f::i- t k  nar:\ 
filcd a writ rctition :'; * * . The party filed an ;ippc:~l before 
Hon'ble Suprenle Cowt on 25th . A u p - t .  1070 ::nJ 111: *\ lJgc-  
merit dated 22nd Yovember, 1971 \r.;,, 11vT'\ L,rc.l ' : i t  .bc:in$ 
release of the goods.' 

I am hclppy to record that the C~ustoms ;!i!tllori!ics hilvc' S ~ L ; M ' : I  

adequate rcspect to the obscr%.tatio~s of '15ci- I .:r:.k:li?s of 
the Soprcrnc Court by granting the certificate ;is aforesaid in 
the case of * * * * + * 



It is in rllry view only fair that the Commissioners for the Port of 
Calcutta should give tbeir most serious consideration to the 
question whether this is a fit case for the exercise of powers 
under Section 109-A of the Act in view of the observations 
of the Supreme Court of India in order to avoid possible 
future lit$gation!' 

1.50. The parties and the Collector of Customs made requests to the 
Calc~tta Port Commissioners for delivery of the goods free of rent 
charges. 

1.51. The Traffic Manager of the Calcutta Port made it clear that no 
concession was admissible for detention of export cargo by the Customs, 
and the following communication to the Legal Adviser of the Port by 
the Traffic Manager is on record:- 

"As per the Commissioners' Schedule of charges concession in rent 
. . charges is allowed on the strength of detention certificate of 

imported goods. For detention of export cargo by the Cus- 
toms no concession is admissible as per the Schedule of 
charges. The quantum of relief in rent charges desired to be 
afforded under Section 109-A of the Ca'cutta Port Act may 
be decided ty the Administration." 

1.52. On the request from the Customs, dated 23rd December, 1971 
for remission of the Port dues, the F.A.K.A.0. had recorded as follows 
on 14th January, 1972:- 

"Apparently i t  appcnrs that rett charges accrued exceed the value 
of the goods. We may at the best agree to deliver the goods 
on realisation of an amount equivalent to the market vdue 
of the goods as rent charges." 

1.53. On the Administration side of the Port, it was agreed to by the 
Chairman to deliver the goods on payment of 50 per cent of the value of 
the goods as rent by the party. The relevcnt portions in the communica- 
tion sent by the Chairman to the Collector of Custorns on 14th February, 
1972 read as follows:- 

"Although there hns bcen no lapse on the part of the Commis- 
sioners, we are advising our Traffic Manager to allow delivery 
of the material on recovery of 50 per cent of the value of the 
pods  as rent charges. We are doing this only in considera- 
tion of the fact that the party also is not in fault in any way, 
and that the rent ~ C C N C ~  has far exceeded the vdue of the 
goods. 



I would, however, like to point out that the Commissioners have 
been made to suffer such a substantial loss of revenue due 
evidently to a mis-judgement of the position on the part of 
Customs authorities, leading to the confiscation bqr then1 of 
the consignment. Further, as the Port Commissioners were 
impleaded in the case, there has been no option on their part 
but to defend the suit at a considerable cost, which is also 
an uncalled for burden on us. 

.4s you are aware, Wharf Rent Exemption Certificates arc issued 
by the Customs only in respect of import carzo, and* the 
Commissioners waive rent charges on the basis of such certi- 
ficates. I t  is not understood how the Customs issued an 
exemption certificate in this case. There is no provision in 
our Schedule of Charges for waivin~ rent charges on export 
cargo on the basis of such certificates. and in thc present 
case, the issue of the Exemption certificate deviating from 
the normal practice has placed us in an embarrassing situation. 

I will request you, as a Port Commissioncr. to take suitable steps 
to avoid such situation for the Port in future. In ail fairness, 
the Customs should offer to compensate us for the loss of 
revenue suffered by us on their account k. rei:nb~:rsing the 
amount to us. In its judgemcnt, the Suprcme Court has also 
observed that the Customs authorities should bear the burden 
themselves instead of passing it on to the Port Conimis\ioners. 
I would request you to consider this point as well and let us 
have your reaction." 

1.54. The Customs asked for a reconsideration of the decision regard- 
ing realisation of 50 per cent of the orieinal value of the consignment as 
rent charges. and requested for full remission of the charpcs of the Port. 

Finally, the Port Commissioners on further representation from the 
Solicitors of the party decided to recover only 33.1/3 per cent of the 
present value of the dal as rent charges in9tead of 5 0  per cent of the 
original value. 

1.55. The Port Commissioners also took action lo haw the consip- 
ment examined from Marine Surveyors & Insurance Loss Agents (M/s. 
Lardnor North & Co.) who came to the following conc'usion in their 
Survey Report dated 26th May, 1972:- 

‘‘Evidence of insact infestation and excreta/droppings being found, 
in our opinion, the contents of the above consignments are 
not considered fit for human consumption but, to the best 
of our knowledge, the same could be utilised for cattle feed. 



Adjudging by the current wholesale price of calt'e feed and allow- 
ing for reasonable margin of profit and percentage of pro- 
cessing costs, we assess the valuation of the above consign- 
ments at the rate of Rs. 25.00 (Rupees Twentyfive) per quintal. 
The actual price fetched, if sold, would depend on the pre- 
valent market at the time of such sale and need of the buyer/ 
buyers for his/their particular purpose." 

1.56. The proposal to allow delivery of the consignments on realisa- 
tiod of 33.113 per cent of the assessed value of the dal as rent charges, 
was considered and approved by the Finance. Establishment & Traffic 
Committee of the Port Commissioners, vide their Resolution No. 1036, 
dated the 16th June, 1972. 

The total charges approved for recovery in the above mentioned Reso- 
lution amounted to Rs. 1.1 1,833.35. 

The above-mentioned Resolution makes no mention of that part of 
the judgment of the Supreme Court which stated that 'it iq only fair and 
just the Customs authorities who are responsible for this situation should 
bear the burden.' 

The above-mentioncd Resolution statcd inter olia as follours:- 
6s 8 * 

The parties have now applied for delivery of t h c  pods free ,-f rent 
charges. The Collector of Customs has a1c7 made n smilar 
request. Besicks Justice Mr. T. K. Basu of the C;dcutta 
High Court. while passing ordcrs in respect of the other two 
cases, has observed that the Commissioners sholdd give their 
most serious considcration to thc question whether (hi, i z  a fit 
case for the exercise of poucrs under Section 109-A of the 
Calcutta Pon Act. As a decision could not be ttakcn without 
first ascertaining the present talue of thc dill. arrangements 
were made to have the dal surveyed by a recogni%l surveyor. 
The survey was conducted Ir; Mews 1.arJnr.r Norih & Cn.. 
who have declared the dal to be unfit for human consump- 
tion. They have assessed the present value of the dal at 
Rs. 25/- per quintal. In view of the above and the facts 
that the parties are in no way respon~iblc for the de!ny in 
clearance and that they have also been subjectd to heavy 
financial loss due to no fault of theirs, it is proposed to 
recover 33.113 per cent of the assessed value of the dal as 
rent charges and waive the balance. Other charges inclad- 
ing the cost of survey will be payable by the parties. Tbb 



rent charges accrued on the three consign~iients upto the 
31st January, 1972 were about Rs. 12,94,754.50 P, 
Rs. 39,70,737.00 P and Rs. 7,63,445.50 Y, respectively." 

Asked to state as to how did the Port authorities become responsible 
for disposing of the consignments, the representative of the Calcutta Port 
Trust stated during evidence:- 

"This was in transit. This was meant to be exported to Middle 
East countries and the Customs confiscated it as they had 
suspicion about the origin of the oargo and the party bent 
on appeal. Later on, after the Supreme Court's decision, 
Customs released it and the party sold it. They aliowed the 
party to dispose of it IocaJy. At this stage only we came in." 

1.57. The Committee note that the Port Trost authorities had to 
collect a rental of Rs. 60 lakhs for the period for which the masoor dal 
was stored im tbeir godowns. The Port Trust antboritKs recovered Rs. 1 
hkh from the ownem of mssoor dal and waived Rs. 59 lalhs which, 
accord@ to the judgment of the Supreme Court, they were entitled to 
recover from tbe Customs who had stored the masoor dal &I their behalf. 
Tbey did not do so even when the Snpreme Court hPd opined that the 
Customs authorities who were responsible for the situation should bear 
the bardea The Port Trust authorities, however, decided to waive the 
nmotmt. 

Snrprisimgly, the Port Trrrst authorities also banded over the masaw 
dal which ms damaged and c~ilsfdered to be anfit for human consump- 
tion to the owners without imposing any condition on tbem and without 
informing the health authorities so that they in their turn could have 
imposed some suitable conditions preventing the owners from disposing 
of the masoor dsI for iturnan consumption in order to get a better price. 

Tbe Committee cannot but express the view that the Port Trust autho- 
rities did not exercise in this matter the care and thought that they should 
have dame both to safepard tbeir own financial interests and also to 
prevemt a possible health hazard. 

C o e  the chumstances of tbis case, the Committee are of the 
@pinion that a tbOrOngb probe is essential to fix responsibility for the 
Wiom lapses and taking appropriate action against the officials concerned. 

( i i )  Consignments of Wines and Provisions 

1.58. In 1970. 36 consignments of wines and provisions were import- 
ed by ths Empire Stores, New Delhi. The rent charges in respect of 32 
of them, the papers relating to which are available with the Port autho- 
rities, worked out to Rs. 1,08,580.80 P. 50 per cent pf this amount was 



waived by the Port authorities. For this waiver of an amount of 
Rs, 24,290.40 Q., the following reasons have been furnished to the Com- 
mittee: 

I -"Owing to.labour unrest at the Port, the vessels with import cargo 
were diverttd to other ports and ultimately, these consign- 
ments were &ought forward: by other vessels necessitating 
alllcndment" of the manifest and preparation of fresh docu- 

- ' ments. M/si Fairmacs Trading Company, the clearing agents 
represented h t  they received the Shipping documents late 
from the importers in New Delhi and that there had also 
been labour/stafI trouble in their Calcutta office, which pre- 
vented them from effecting timely clearance of the consign- 
ments. In view of the above and the fact that the consip- 
ments were meant for.embassies and were issued on the pay- 
ment of customs duty,' orders were issued on the 8th Novem- 
ber, 1971 allow delivery on recovery of 50 per cent of 
the re& chargo accrued upto the date of delivery." 

1.59. Tbs Cammtttee are not convinced with the adequacy of the 
gma& on whicb the Port cbp%es were waived by Port mtborities 
in  this case. The Committee conad help feeling that the expressively 
soft attitude of the Port authorities in srrh cases is one of the important 
factors mpodble  for their ullsatistactory financial position. Tbe Com- 
mitcee would accordin& reammend that clearcut criteria on sound husi- 
ness Una for waiver of tbe Port charges sbould be hid down and scrupu- 
loosly obsmed by tbe Port aatkrities while dealing with requests for 
7mcL waiver. 

(iii) Consignments of 60. drums of Citric Acid: 

1.60. The facts relating to this consignment, as furnished by the Port 
authorities are as follows: 

"60 drums of citric acid were landed from S.S. Gissenkerk in 
February, 1968 and the ~ekt ra l  ~ a n k  of India represented 
before Port Authorities for waiver of rent charges in June, 
1970. The total rent charges due in this case were 
Rs. 52,870.80 P. 

The consignment in question was imported by Messrs. Amava 
through the Central Bank of India Limited, aqd the latter 
appointed Messrs. Yagnick & Sons for clearance of the 
consigOrneat and, advanced necessary funds for the purpose. 
Ths clear@ agcnta did not, however, take any action and 
the con~irrpnrent was removd by Cakutta Port Commissionen 



The 

to the sale Godown for auction. It was twice withdrawn 
from sale at the request of the Bank. The Bank then ap- 
pointed another firm of clearing agents, viz. Messrs. Jeena & 
Co. for clearance of the consignments. In the meantime, 
heavy rent charges had accrued on the consignment and the 
Bank requested that delivery be allowed free of rent charps 
on the ground that the consignment had deteriorated due to 
long storage resulting in heavy loss to them. The CIF value 
d the consignment was Rs. 14,160.20 P. and the loss due 
to deterioration was assessed to be about Rs. 4,025. Delivery 
was, therefore, allowed in July, 1971 on recovery of 50 per 
cent of the CIF value, viz. Rs. 7,080.10 P. towards rent 
charges. The rent chargs .waived in this case were 
Rs. 45,790.70 P. 

party would not have taken delivery of the consignment worth 
about Rs. 10,000 (taking the deterioration in consideration) 
on payment of about Rs. 52,870 as rent charges. The only 
course then open to the Commissioners would have been to 
auction the consignment. In that event, in accordance with 
a standing arrangement with the Customs, the Commissioners 
would have got only 4 months' rent which worked out to 
Rs. 3.600 approximately.' In the circumstancs. allowing dcli- 
very of the consignment of recovery of 50 per cent of its 
C.I.F. value was in the interest of the Commissioners." 

1.61. Before wai- the rent chugs, no steps seem to have beah 
takea by the Port authorities to oMaM expert advice as to *her actual 
&terioretion of tbe acid bad taken pface. Dwbg evidemce, tbe Com- 
mittee desired to know whetbcr there any e x p h d o n  for the fact 

, that iJ the ooPsigClrent Ld .ctaally deteriorated, tbeu tbe Central Bank 
w d  not have r q d e d  twlcc for its w i t h t h d ,  from the sactian l i t .  
No reply m given L.th& regard by tbe npresenQtives of tbe Port TN& 

NoMtbhd@ tbe fact that the Port authoritk did n a b  a 6am 
of Rs. 7,080, tBe Conuniffee feel tbPt tbe case is indicative of the mPIUer 
ha which the Port m d m i t h  take thing6 for granted while dealhrg with 
reqeesbs for re- of the m e 8  due to tbenr. la this particahr case, 
since the I)rdtera h.d twice requested for witbdrrrwd of tbe comignmclst 
from ths ucWDl list, tbcm t DO l tr~ll to doubt that tbey would hrve 
dtrrsd tk eyes I Cbc Port authorities 'had inaided oa a Mgber 
rreor~t d rat Iho ' C o u d t k  expect the part a n t h i t b  to 
be more +fi$ld of their mm tatere& and .119rw, tbek r8a j1~  in 
co#ladnir8ththrpmCh&abkrrrrw. 



(iv) Cancellation of Undercharge Bills in respect of Hazardous Cargo: 

1.62. In the Calcutta Port Trust Schedule of charges, higher rates for 
landing, rent and removal of freight have been laid down in respect of 
hazardous cargo. The Port have also got a list of cargo which are to be 
treated as hazardous for the purpose. There are four grades of fiazardous 
cargo and the charges for gradations 1 and 2 are higher than those far 
gradations 3 and 4. If  the rorr charges are not 1:vied at the prescribed 
higher rates in any cast, the difference is realised from the party at the 
time of check by the F.A. & C.A.O. by raising under charge bills where 
necessary. 

1.63. It has been brought to the notlcc of the Comntittec by a non- 
official organisation that there were cases in 1970-71 and 1971-72 where 
such under-charge bills of !he order of Rs. 40,548.27 P and 
Rs. 35,146.59 P respectively were canceiled by the Traffic Manager's 
office by declaring the cargo as non-hazardous. The details of the said 
cases are given at Appendix 11. 

1.64. During evidence. the representcltivc of a non-olhcial organisation 
has pointed out to the Committee: 

"The usual procedure to declare the cargo as hazardous is such 
that the Port employees have vcry litt e scope to put their 
nose into the affairs, Assistant Superintendent, a Class I1 
officcr. is supposed to mark n~ilnifest of the vessel to declare 
them hazardous and the gradation for this purpose from 1 to 
4. It so happens that if the c*go belongs to hazardous grade 
2, it may be marked as hazardous grade 4 by the officer con- 
cernd; nobody has the pwer or authorit;! to point it out" 

1.65. The Commitfee feel that the loopholes in the calcPlation and 
lealidon of Port dues in respect of hazardous cago should be phrgged 
It would be helpful it all the concerned workem of the Port Tnst are 
informed about the manner in which hazardous cargo are identilled by 
suitable gPdotbn mark8 so that any m n g  gradation or misdectrvrtion 
in respect of soch cargo comes to h e  pnnninmtly. Such .a nrr~llgcb. 
ment woold serve as a deterrent for the officers who resod to mpl.lring 
a lower g~dPtton t h  the rctaPl @adation of hamrdops cargo md thus 
would eo8we the realidon of Port dues on the basis of the comet 
pdat30n ot tk hardoas cugo. 

( C )  Revenue from lands and estates of the Port Conunissint~ers: 

1.66. The Port Commissioners have pot a vast urea of land and ware- 
houses and godowns (excluding Haldia) the leasin: out of which to other 



parties brinp in a considerable amount of revenue. The total area so 
leased out and the annual income therefrom are as under:- 

(0 TotJ area of P.C. Lini (excld. Haldia) leased out . 1,2co am, e. 

The entire Port Estate is divided into 60 ?ones. including Howrah 
and Budge Budge and there is separate schedule of rent for each such zone. 

1.67. Subletting of the land (bare) and buildings are not permitted 
but the Commissioners allow subletting of the structures erected by the 
leasacs on the demised premises subject to certain conditions inc'uding 
p e n t  of additional monthly charges in the form of permission fee. 

1.68. The allotment of lettable lands and buildin:$ (other than those 
under the operational control of the Traffic M.lna?er) is done on the 
ncommendations of a Committee, consistin_e of the following members 
who consider all proposals for renewal of leases, transfer of leases etc.. 
aa p ~ r  the guidelines framed by the Commissioners-in-meeting: 

1. Land Manager 
2. Legal Adviser 
3. Deputy Chief Engineer 
4. Deputy Tr&c Manager 
5. Deputy Chief Accounts Wcer (Sr.). 

1.69. Hill recently, it was not the practice to issue notices of Press 
advertisements whenever an-- building or land was to be ieused out. 
Specific mention may be made of a case where a plot of Imd, measuring 
19,732.60 square metre (or 295 cottahs approximately) at Sonapur Road 
was taken over by the Port authorities from the Eastern Railway. With- 
out the issue of any advertisement or notice, applicaths from 54 parties 
were received and considered by the Standing Land & Buildings Allot- 
ment Committee at their 19th meeting held on the 19th Yovcmbcr, 1973. 
For purposes of allotment. the land was divided into 19 plots. In the 
proposals of the Land Manager, which formed the basis for discussinns 
in the Committee, the following statements were made- 

"(Iii) Due to delay in handing over passession of thc above land 
by the Railways, many app!ications requesting allotment of 
larw and small plots in and aroud Hide Road area haw 
accumulated. It is felt that instead of allotting the entire 



land to two/three parties having requirements for large area, 
it may be subdivided into a number of plots in order to 
accommodate more small/medium sized industrial units. 

(iv) Two big drains are passing through the above land. Unless 
the said drains are diverted, as shown in green in the plan 
to be exhibited at the time of the meeting, the plots of land 
connot be put into use br- the prospective lessees. If the 
Commissioners are required to take up the work of diversion 
of drains themselves, it will involve delay in handing over 
possession which will result in loss of revenue. Alternatively, 
i f  we require the prospective lessees to get the work of 
diversion of drain doae at their cost to the satisfaction of the 

Commissioners' Chief Engineer, some concession in rent 
should be granted to the prospective lessees for a fixed period." 

[A statement showing particulars of the applicants and their 
demands was also appended to the proposal, along with 
thcir original applications.] 

In the proceedings of the Committee, thcir decifions were recorded 
as follows:- 

"15(i) The Committee considered the proposal in the context of 
the Land Managr's notes as at paras (iii) and (iv) of the 
proposal and recommended the following* allotments: 

Name of the p-mp-ctive Atea and Plot No. 
allottees 

.-- - 
**(XU p'ots to 18 parties! 

(iv) As regards plot No. 10, measuring more or less 10 cottabs. 
it was decided that this plot may be kept reserved for allot- 
ment in future." 

1.70. N o  detailed reasons for selection of the particular applicants or 
for rejection of the others were indcated in the procctdings. 

1.7 1. Even at the meetings of the Commissionexs, the proposals for 
dlottment to the respective parties were approved one by one, and the 
proceedings of these meetings show that'the points considered were not 
the reasons for selecting the particular party but the terms and coaditiaas 
of allottment. .h 

- -- .-- .- -- 
*List at appendix 11-A to this Report. 



1.72. The following reasons have been furnished by the Port author- 
ities in respect of their policy of non-issue of notices or press advertise- 
ments for allotment of lands or buildings:- 

"Since the land in the Port estate is mainly leased for con~mercial 
and industrial purposes, regular enquiries are received from 
the interested parties for lease of land. The land is mainly 
l e a d  out on the merit of the individual cases and is allotted 
according to its availability. However, notices were usually 
issued to the Chambers of Commerce when no prospective 
lessees were readi)y available for taking lease of a particular 
land. Besides in the event of the lessees terminating their 
tenancy by prior notice, the Chambers of Commerce were 
informed accordingly." 

1.73. The Chairman, Ca'cutta Port Trust, has informcd the Com- 
mittee during evidence that they have now decided that the fresh land 
should be allotted either through an advertisement or through sealed 
tenders. 

In 1956, the Port Comn~issioners had the Port property exempted 
from the application of the West Bengal Premises Rent Control Uempo- 
rarj Provisions) Act, 1950, by an amendment to the said Act. Thereafter, 
new rent schedules, framed on a scientific basis in order to maintain a 
parity with the market rate structure, were introduced from April. 1962 
and it has been their practice to revise the schedule cvery five 
years and make the revised rates effectivc irnmc.liakl:.r in case of all 
existing monthly leases and licences and new lettings and also in case of 
long term leases when they come up for renewal or for fixation of rtnt 
during the tenure of the schedule. 

In case of leases for period of 10 years or more, there is r\ provision 
for revision of rent every 10 years upto 25 per cent or the schcdule rent 
then prevailing, whichever is less. 

1.74. In accordance with this practice revision of renb was due in 
April, 1972 but this was delayed and the revised rates were put into 
eftcct only from April, 1973. 

Asked as to what were the reasons for this delay, the Chairman, Cal- 
cutta Pon Trust, has stated during evidence- 

"In the past we had also revised it after five years or sometimes 
six years. This year also, in 1972 when it became due, the 
Land Manager was asked to put up the papers. He did put 



up the papers about February, 1972. Thereafter it was sent 
to our Accounts Department who did not, agree with *riain f 

things and therefore it was asked to do further examination. , 

Therefoie, by these examinations these proposals were ' 
delayed. 

* * * * 
Our Accounts Department felt that the time had changed and we 

should adopt a new procedure. That means ccrtain areas 
should be made as vulnerable area and certain area could 
remain as normal area. All these things were well pointed 
out and the delay took place on account of the fact, as 1 
remember, that we approached certain valuers and this iook 
some time." 

Asked about the loss of gain to the Port Cornmissioncrs on account 
of the one year's delay in &king a final decision and introduction of ik 
revised rates of rent, the Chairman of the Port Trust stated: "I wo,ild 
say that wc had lost something like Rs. 20 lakhs." 

1.75. The Committee bave been assured that instead of making sllot- 
ments of their land, 'on the merit of the individual cases' as in the past, 
the Port Commissioners have at least now decided that fresh land should 
be allotted either through an advertisement or through sealed tenders. 

The Committee have referred elsewhere in this Report to the question 
of review of the rent add allotment procedure of the lands and buildings 
of the Calcutta Port C o m m W i r s  in order to remind them that this is 
a potential source of revenue for them. Tbe Port Commissioners should 
keep themselves fully abreast of the market trends for bods and build- 
ings and secure the maximum return from t&ir properties. 

1.76. The Committee cannot belp feeling tbat notcrsitbstandieg the 
need for a detailed examination of proposals regarding increase in rent . 

prepared and submitted by the J.,and Manager early in 1972, the process 
of review should bave been completed in April, 1972, thus avoidiag the 
loss of additional revenue whicb bss been Pssessed by the Port anthities 
themselves at about Rs. 20 lplhp in a year. As a matter of fact this figure 
of Rs. 20 laLhs is much too low as is clear from the fact that the 
income from lands and buildings ns a resuh of tbe revised mtes put into 
effect from 1st April, 1973 actually went up from Rs. 209 laLbS in 
196869 to Rs. 309 loLhs in 1973-74. 

The Committee are not at ell convinced from the documents that have a 
been placed Worn tbem tbat the Port Trust aatllarities had been really 
serfow and cathrraisstie in e d m d n g  Ihe rents for the Port Trwt proper- 
ties m m to be tn keep@ with the prevalent markd rates. Bcerese of 



this failure, the Port Trust must have lost a sabvtautisil amount. Tbe 
loss on this aerotmt was rrboat -Rs. 100 lalrbe for one year aloae an& 
thishwbecngoingonforye~ra . 

Tbe delay in tbe revision of tbe schedule of rents is a very etrious 
nmtter j t d f y h g  an immediate and tbon,ugh probe into all crrses of 
mCels.et Part ' h s t  lands aad b u i l w  hation aBd dancemed of 
Rtes aad rents 8 4  dl ma&m conwxbd theiewith by a Central probing 
agency for firstion of rcspiisibility for suitable action against the officials 
respoasible for the loss of revenue to the Calcutta Port Trust. Govern- 
meot may decide how far back it w d d  be possibk for the probe to 
extend. Tlre Committee would await a further report of the action 
taken in this regard. 

_. ' *  .. , * .  
1.77. As-fw tbe future the Commitpe feel that it is newsmy Ulat 

the procedures for the allotment and fixation of rentals of land and build- 
ings of the Port Trust shoald be speci6cally laid down by a Committee 
consisting of a senior officer of the Minktry,* the head of the Rand and 
PropeCty Depertmed of the Life lnsnra~~ce Corporation at clrlcuita, a 
senior reprarentative of the C.P.W.D., Cakutta, the Land Acquisition 
Cdlactor, West Be@ Government and an dficer on deputation from 
the Audit Dew. AU vacaacies of lands and buildings sbould be notified 
to CemtmI add SCate Goveriiments as well as to Poblic ' Undertakings, 
Government owned compnics rmd Statutory bodies. 

1.78. Since most of the. propcrties of.& Port b t  are givem out on 
a term lease, the Committee find no rqpson why roydty ( s h u i )  shmld 
no4 be cbPgcrl for letling out such properties. In any c ~ s e  nothing sibodd 
be @vc. out without odvcrtrseag for it ia rrll the load and regional ncrrti 
pqem in at kast tbree amxmtive isms. Oflcrs should be invited 
t b r o l l g b ~ t e a k o s t o b e o p e a e d b y a C o r r m i t t a ~ e d b y . o e f s c i a l  
wr Iowa k rpdr than tbe Deputy Chairman rod sboohl have b il, tbe 
Elamacid AdvEsw and Chief Accopnfs'6dBca .morr@ dbcra. 

Rent of Godowns in Strand Road Area: 

1.79. The Committee desired to know the basis on which the rent of 
t b e i  warehauses in the Strand Road area which is a very bigh rent 
fetching office area in Calcutta was being fd by the Port authorities. 
It has been stated in reply that there has becn no separate standard 
adopted fa the purpose and that the wual schedule which was revised 
from tinre to time was also applicable for the gpdawns in the Strand 
Road arm 



The Committee have been informed during evidence that the present 
rate of rent of the Port Commissioners' pucca godowns in this area is 
only 50 paise per sq. ft. per month. The Committee understand that this 
rate is very low for the area and could be enhanced substantially. 

1.80, The Coanmittee would strongly sPggest that the Port aothoritiw 
should explore on a top priority basis the possibility of deriving more 
income from their properties in the Strand Read Area whieh is h Dd- 
holrsie Square where thes prevailing market rent of olces is understood 
to be about Rs. 2 to Rs. 2.50 per sq. ft. per month as fixed hy the W i g  
Committee of Calcutta. 

The Committee would suggest that the Port Commissioners should 
also consider the advisability of constructing multi-storeyed building from 
Howrah Bridge to Chandpal GW, this could be to the financial advantage 
of the Port Trust. 

The Government Departments also hire a lot of Private accommoda- 
tion and they may be approached for financing such construction work. 

Allolment of Land to Oficers of the Port: 

1.81. It was brought tu the notice of the Committee that several High 
ranking officers of the Calcutta Port Trust, including the Zonal Manager 
and an Ex-Deputy Chairman, formed a Co-operative for Calcutta Port 
Commissioners' officers and got for themselves plots of the Port land in 
new Nipore at extremely low prices. 

The representative of the Port Trust has stated during evidence: 

"We had a plot of land without a road access not in new Aliporc 
but in old Alipore. That land was originally given, long ago. 
to the British High Commissioner at a very nominal rent. 
Certain port officers at that time wanted to have it for their 
housing purposes. So we took over the land from the British 
High Commissioner and leased it to the Port Officers Co- 
operative Society. It was then divided into eight plots and 
Mr. S. K. Ghosh (Then Deputy-Chairman of the C.P.T.) 
was allotted one of the plots by the Cooperative Society." 

The Committee desired to know whether there were any such coopt- 
rative societies for Class I11 and Class IV employees of the Port T ~ s t  
and whether they were also given any land. The witness replied, 'No, Sir, 
they have not asked for it either. We have given it to the recognised 
unions." 



.1.82. Tbe Committee are not at all amtidied tbat the present practice 
of PUottiog land to cooperative socMes formed by Port Trust Officers is 
a deEensiMe precdice. This may be gone into in detail by the Port autho- 
rities. In any event, such a practice can become defensible only if the 
same f a c i i  is made available to Class III and Class IV personnel, 
sssnming that the practice is.legal. The Committee would suggest that 
the Class HI and Class IV persomd of the Port Trust may be encouraged 
to form house-building co-operalive societies. . . 



TEA WAREHOUSE 
Audit Paragraph 

2.1. A multistaried tea warehouse (Libyan Tea warehouse) was cons- 
tructed by the Port Trust for Rs. 1.25 crores in pursuance of an agree- 
ment with the Tea Board. The Tea Board guaranteed occupation of the 
warehouse for 60 years immediately after completion of construction at 
a constractual rent of (a) Rs. 300 per 100 sq. ft. per month for 4400 
sq. ft. of office accommodation and (b) Rs. 200 per 1000 sq. ft. per month 
for 6 lakh sq. ft. of godown space. Construction of warehouse was com- 
pleted and it was ready for occupation from 14th October. 1965. The 
Tea Board itself did not occupy the warehouse but arranged with a local 
firm (Balmer Lawrie and Co. Ltd.) to take a part of it on lease tempora- 
rily. According to the agreement with the Tea Board, total rent due from 
14th October, 1965 to 31st March, 1970 was Rs. 65.45 lakhs but the 
amount realised upto 31st March, 1970 was Rs. 34.14 lakhs only. The 
question of conlpensatinp the Commissioners for loss in rent is stated to 
have been tden  up with the Chairman Tea Board. The result of refer- 
ence is awaited (October, 1971). 

(Paragraph 4 of Audit Report for 1969-70) 

2.2. During evidence, the Committee desired to know the background 
for construction of thc Libyan Warehouse by the Port Commissions and 
the Chairman of the Tea Board (Shri Broca) stated:- 

"Actually, in 1954, the Government constituted a Committez on 
Tea Auctions. This Committee submitted a report in i955. 
In that report. it was mentioned that the requirements dic- 
tated by prudence were of the order of 1 million chests at a 
time. This was followed by the report of the Plantation 
Inquiry Commission in 1956. ****They also endorsed the 
view of the Committee on the Auctions. It was as a result 
of this that the arrangement was arrived at between the Tea 
Board and the ~alcutta Port Commissioners for the construc- 
tion of additional public warehousing capacity for the storage 
of tea." 

2.3. The Committee find that when the arrangements for construction 
of the warehouse were being negotiated between the Tea Board and the 



Calcutta Port Commissioners, the tben Chairman of the Tea Board, in his 
letter No. 12-Sectt/58/2051, dated the 14th March, 1960, addressed to 
the Chairman, Calcutta Port Commissionxs stated inter-din as follows:- 

"The Board shall take over the entire new warehouse with appro- 
ximately 6 lacs sq. ft. of floor area immediately the same is 
constructed and made ready for occupation, and &all conti- 
nue to hdd the same for a neriod of sixty years from the 
date of occupation of the following terms and conditions: 
(a) The rent shall be- 
(i) Rs. 300 per 1000 sq. ft. per month for 4400 sq. ft. of 

office accommodation. 

(ii) Rs. 200 per 1000 sq. ft. per month for godown space cn 
the ground floor as well as other floors. 

The ceiling limits mentioned in (a) above would be without preju- 
dice to the Commissioners' right to raise the rent of land 
occupied by the proposed tea warehouse every ten years 
accarding to the rent schedule prevailing at the time. 

(b) The Board will be at liberty to sub-lease with the prior 
written approval of the Commissioners any portion of 
the proposed new tea warehouse which at any time might 
be found surplus to the Board's requirements for the 
warehousing of tea. 

(iii) Tbe Board aad the Commissioners shall execute 
and complete such document or documents as may 
be necessary in this connection. 

I shall be glad to hear from you in confirmation of the above at 
an early date." 

2.4. No formal agreement on the above Lines was executed between 
the parties concerned, but it appears that on the 17th March, 1960, the 
Chairman, Calcutta Port Commissioners, wrote to the Chairman, Tea 
B m d ,  a.; followsc 

"This is to confirm the terms and conditions set forth in your 
letter." 

2.5. During evidence, no specific reasons were given by the repmen- 
tatives of the Calcutta Port Commissioners for not executing the agree- 
m t .  Tbc -, Ministry of Shipping and Transport, summoned up 



the position as follows:- 

"If I may intervene for a moment, although no legal document as 
such has been executed as contemplated in this letter, both 
the parties agreed on the terms and procedure for umstruct- 
ing the warehouse." 

2.6. The construction of the Warehouse was completed (at a cost of 
Rs. 1.25 crores) in 1965, but the Tea Board, inspite of their guarantee, 
vide their letter of 14th March, 1960, did not occupy the same. 

Thej, however, arranged with a local firm (Balmer l.awrie and Co. 
Ltd.) to take a major portion of the warehouse on lease temporarily (out 
of the total floor space of 50,380 square meters, an area of 49.522 
square meters was under occupation of the said Company). No lease 
agreement was executed with the firm by the Port Commissioner although 
the arrangement was confirmed by formal exchange of letters. The rates 
of rent realised from the firm compared with those guaranteed by the Tea 
Board as follows:- 

Rxtc g ~mrltecd by Tea Board Rate charged frc m 
Mh. Balmer Lawrie 
& Co. 

U2to 39th I;:'):. r957 Re. 303 prr mmth p:r rooo sq. ft. for Rs. 175 p.m. per 
+@ Sq. ft. of office accc~mmdation. rooo bq.  ft. for any 

space, (on lhc basis 
of scheduled rate of 

Rs. 20 p:r month per xooo sq. ft. for n n ~ )  
g down space. 

With P.ct C muni si~ners right to raise 
the rent of land nccupiec! by the ware- 
home every ten yean. 

P C J ~  !st Cktob:'r, 1967 
to Zj-IC-1971 when it 
WAF vacated ! ~ y  th:' firm 

(t lt.lticd with 

Do. 

to by tht Tta 

Rs. 215 p.m. per IW 
square nu~w of 
gwloan spacing and 

Rs. 325 ptrmonrh pcr 
roo sq. metre of 
office ammmo- 
dation (viz. 119 sq. - - 
metres) 

convertctt into I q. mctnr .) 
-- .- - - - 

2.7. As to the reasons for non-occupation of the Warehouse by the 
Tea Board, the Chairman, Tea Board, has stated during cvidence that:- 

"The whole thing must be looked at from its historical perspec- 
tive. From early 1940s the business of tea warehousing was 
done by Balmer Lawrie. They had already leased two public 
warehouses from tho Port Commissioners. One of them was 
the Sale Tea Warehouse When the Tea Auction Committee 



made an inquiry into this matter, they came to the conclusion 
that more space was needed. It was then that the Port Com- 
missioners wanted same guarantee. On receipt of guarantee 
from the Tea Board the construction was made. When it was 
ready for occupation various alternatives were considered. 
One alternative was that this should be given over to the 
public sector undertaking. the Central Warehousing Corpora- 
tion. After a long correspondence, they eventually did not 
take over these warehouses. So the Board had to find out 
some other method by which this could be done. Evidently, 
as I mentioned earlier. as a result of the Barooah Committee's 
recommendations which were accepted by Government it 
was finally decided that it would be entrusted to the same 
Company which was already maintaining the public ware- 
houses. 

Since the warehouse was ready sometimes in October. 1965, as 
a result of the Pakistani aggression of that par ,  a lot of 
seized goods were kept on the ground floor of this warehouse 
temporarily. After this was vacated by the Customs, Balmer 
Lawrie took over the ground floor which was then ready for 
occupation and gradually Balmer Lawrie came into the pic- 
ture and eventually when the full warehouse was ready they 
took it over. It is not as if some new firm or somebody wlw 
had nothing to do with the tea warehousing was being re- 
introduced into this business. It was really a continuation of 
the existing business of public warehousing." 

2.8. As already mentioned in the Audit paragraph, upto 31st March. 
1970, the rent rea!ised from MIS. Balmer Lawrie & Co. was Rs. 34.14 
lakhs only as against the total rent of Rs. 65.45 lakhs according to the 
agreement with the Tea Board. 

M/s. Balmer Lawrie vacated thg warehouse cn 23rd Oclobcr, 1971, 
and the total rent recovered from them for the entire period of their occu- 
pation lupto 23rd October, 197 1 amounted to Rs. 53.32.34 1.77 paise. 

2.9. In terms uf the percentage returns rcalised by way of rent and other 
charges on the investment made (Rs. 1.27 crores) on the by a Tea Ware- 
house, the position was as follows:- 



The warehouse remained entirely vacant from 24th October, 1971 to 
12th July, 1972. In the meantime, two other warehouses, viz. the Sale 
Tea Warehouse (constnrcted in 1907 and in occupation of M/s. Edmer 
Lawrie on a monthly rent of Rs. 40,5651- giving a return of 43.98 per 
cent) and Hyde Road Warehouse (constnucted in 1927 and in occupation 
of M/s. Balmar Lawrie on a monthly rent of Rs. 39,140/ giving a return 
of 25.91 per cent) were also vacanted by MIS. Balmer Lawrie & Co. in 
January, 1972. Normally, these two warehouses were also due to 'be taken 
over by the Tea Board since in their letter of the 14th March, 1960, refer- 
red to earlier, they had givea a guarantee to utilise these warehouses too 
for the storage of tea up to the period ending on 31st March, 1990 from 
the date of termination of the lease ~JI favour UE M/s. Lawrie & Co. Ltd., 
at the then prevailing (in 1960) rate of rent of Rs. 133.33 per 1000 sq. ft. 
per month. The Tea ~ o h d ,  however, did not take over these two ware- 
houses also. For the period for which the warehouses were lying vacant, 
bo bills were raised by the Port authorities against the Tea Board. 

2.10. Accordingly, the whole question of utilisation of the three ware- 
houses was discussed on the 2nd June, 1972, at a meeting between 
Secretary (Foreign Trade), Secretary (Expenditure) and Secretary (Trans- 
port) at which same other officers of the said Ministries, the Caairman, 
Port Commissioaers, the Chairman, Tea Board and the Managing Director, 
Central Inland Water Transport Corporation were also present. Tbe 
following decisions were taken at this meeting:- 

(a) that Hyde Road warehouse will immediately be surrendered to 
the Port Commissioners and the Tea Board will be released 
from an binding so far as this warehouse was concerned. This 
warehouse will not be used for storage of teas. 

(b) Port Commissioners will forego rent as on date cif all these 3 
warehouses for the period they have remained vacant either 
before or after vacation by M/s. Balmer Lawrie R: Co. 

(c) C.I.W.T.C. wiU immediatdy take over Sale Tea and Libyan 
Warehouses upto a period Deaember, 1973 as an interim 
arrangement. 

(d) 555 retrenched employees of M/s. Balmer Lawrie and Co. will 
be taken over by the C.I.W.T.C. on their terms and conditiths 
and not on those enjoyed by them with their previous em- 
ployers. West Bcngal Government will be intimated accordins- 
IY. 

(el The losses, if my, incurred by C.I.W.T.C. In running the ware- 
houses will be reimbursed to them fully by the Ministry of 
Foreign Trade (Tea Banrd). 



( f )  All teas belonging to gardens directly or indirectly controlled by 
tbe Govcmment will be warehoused in these two warehouses. 

(g) W s t r y  of Foreign Trade will start negotiations with C'eatral 
Warehousing Corporation for their taking over the puhlic ware- 
houses. 

(h) In case no satisfactory arrangement was reached, with them, the 
Tea Trading Corporation as and when it comes into being (but 
before December, 1973) will take over these warehouses. 

2.11. On a perusal of the detailed minutes of the above-mentioned 
meeting, the Committee find that though the then Chairman, Port CommiC 
sioners (Shri K. K. Roy) mentioned about the legal force behind the 
parantee givep by the Tea Board, he ultimately gave up his claims in that 
direction. The relevant part of the minutes reads as follows:- 

"Reverting to the subject of the guarantee offered by the Tea Board 
in 1960, Shri Roy said that this was clearly a valid and enforcc- 
able guarantee, and can be relied upon to protect the interests 
of the Port Commissioners. He pointed out that reimburse 
ment of any less suffered on account of the rent agreed to be 
paid by the Tea Board under the guarantee given by the Tea 
Board is a legitimate claim of the Port Commissioncrs and the 
Accountant Geaeral, Central, who had been pressing for realisa- 
tion of the arrear rent had made out an audit p r o  on this issue 
and this had to be answered. Shri Ray, however, agreed 
subject to the sanction of the Commissioners in a meeting that 
as pressed by tho Secretary (Foreign Trade), and agreed to by 
the Secretary (Expenditure) there was no other alternative than 
to comply with the wishes of the Government to forego the rent 
all the three warehouses for the period they h;aJ been lying 
sacant and there could be no claim on the Tca Board for past 
shortfall or arrears in order to solve the present tangle which 
was becoming more and more complicated." 

Earlier in the mbutes, it has also been recorded that- 
"Shri K. K. Ray * * * said that the rent agreed to with the 

Tea Board was already on a concessionill basis and they were 
already making losses on these warehouses inspite of a rental 
of about 26 ldfrhs per annum. He said that the agreement 
which Tm Board had entered into was not at dl to their advan- 
tage as the market rents had since cscdcated and were bound 
to go up f d e r  with the passage of time. According te him, 
tbe expenditure on thew warehouses by way of municipal taxes, 
interest and amortisation charges and service charges' was more 

. ' . .._ than the r a t  reliasable from the Tea Board and hence it would 
..... nat be fair to ask them to share an further losses." 



2.12. The Libyan Tea Warehouse and the Sale Tea Wadouse remainea 
in lhe occupation of the C.I.W.T.C. from 12th July, 1972 to 30th April, 
1974 after which they were taken over by the Tea Trading Corporation. 
The Committee have been informed that no formal agreement was emtered 
into by the Port authorities with the C.I.W.T.C. Also, fhe terms and 
conditions of occupation by the Tea Trading Corporation bave not yet 
btcn finalised. 

2.13. Upto 31st December, 1973, the following amounts of rent became 
due from the C.I.W.T.C. for which bills have been raised by the Port 
authorities: 

Sale Tea Wutehouse . . . . . Rs. 8,23,087.49 

Actiual payment has not yet been received by the Calcutta Port a u t b  
titi- as the C.I.W.T.C. are raising some counter claims against the former. 

2.14. As regards utilisation and payment of dues for the period of oCCU- 
pation of the Warehouses by MIS. Balmer Lawrie & Co., the Committee 
bave been informed that no sub-letting was done by the C o m p y ,  that the 
wardhouses were used by them only for the purpose of storage of tea, and 
fhat no arrears of rent are due from the company. However, claims 
amounting to Rs. 1,64,000 by way of damage to buildings etc. are stated to 
be under correspondence with the present administration of the said Com- 
pany, which has since been taken over by Government. 

2.15. The total amount of shordall in rent realised by the Calcutta Port 
Commissioners in respect of the Libyan and Sale Tea Warehouses, which 
was agreed to be waived at the meeting held on 2nd June, 1972, W a s  
Rs. 30,01,695.80. (The Hyde Road Warehouse having been taken over by 
the Port Commissioners on vacation by MIS. Balmer Lewrie & Co., there 
was no such shortfall in the case of that Warehouse). 

2.16. According to the figures of total reat finished by the Ministry, the 
percentage return from 1971-72 onwards on the investment made 2s tb 
mnstru~tion of the Libya Tea Warehouse Works out as follows:- 

1971-72 . 5.03% 

1972-73 . 7'9% 

1973-74 . . 11% 

2.17. Ibe Committee cannot help observing that the -bole drill 
foUqwed by tbe Port Commissioners in respect of the Libyan Tea 
Warehouse constructed by them for the Tea Board at a cost of Rs. 1.25 
crores in the sixties, as also the other two Warehouses after their vacation 
by MIS. Babner, Lowrie & Co. early fa 1972, retiects a chain of departure 
from the orderly path prescribed for a sound profitable management 
568 LS--5 



of estates, namely execution of formal lense deeds, provisions for timely 
payment of rent, intent  on delayed payments, provision regardii 
damqps to buildings, etc., and an unconditional surrender of their 
legifhate rights in order to accommodate the wghes of dher agencies 
like the Tea Board, in utter disregard of their own financial interests, 
For ibe non-execution of a formal agmement witb tbe Tea Board before 
actual commencement of cowboldion of the Libyan Tea Warehouse, there 
appear to be no valid reasons. 

After waiver of the shortfall in rent amounting to over thirty lakhs 
of mpees, which was legitimately due from the Tea Board, the Port 
Commissioners are now the Central Inland Water Transport 
Corp0~011, to whom the Wmhouses w e  leased out-again d t h ~ t  
execrrting a formal agreement4or the pyment of Rs. 30 l aus  of rent 
due from them for the period July 1972 to December 1973. Even with 
tbe Tea Trading Corporation b whom tbe Warehouses were leased out 
ldter 30th April, 1974, the t e rm  and conditions are yet b be IhnUsed. 

Tbe Libyan Tea Ware- was constructed by the Port Cammissioners 
after prior settlement with the Tea Board that the latter shall bold it for 
a period of sixty years on rates of reat settled in advance, with the option 
of subleashg any portion thereof with the prior written approval of tbe 
Port Commiss'iners. At the meeting of Secretaries concerned om the 
2nd June, 1972, the Port authorities permitted this basic position to be 
reversed, ailowed the Tea Board to completely absolve themselves of this 
responsib'i, a d  pat teemselves in the unenviable position of having to 
cbese the fatrue lessees for redisation of rest-a task which W ~ S  ~Q$H- 
d y  the fnndion of the Tea Board. 

l ' h i~~  is a clear case of unbmkm-lilre management of propertSes of the 
Port most. 



CHAPTER 111 
NON-REALISATION OF PORT CHARGES ON COASTAL CARGO 

DISCHARGED OVERSIDIE 

3.1. In terms of Part IX of the .Calcutta Port Act, 1890, read with 
the schedule of charges framed thereunder, port charges are leviable on 
coastal cargoes discharged overside Rs. 3.71 lakhs still remained unrealiied 
on March 1970 as port charges on timber, salt a d  other commodities 
discharged oversida as detaited below :- . 

Period for which due Nature of cargo Arm un1 
R*. 

April 1967 to September 1967 (16-9-1967) 

October 1967 to March 1969) 

April 1969 to March 1970 

N~v:mber 1967 to March 1969 

April 1969 to Match 1970 . . . 
N~v-rn'xr 1967 to March 1968 

April 1968 to March 1969 . . 

Salt . 96,oq 

. Salt . 44,520 

Salt . 53,870 

. Timber . 70,141 

. . Tim ber 86,716 

. . Other csmmodities 413 

. . other commodities 11,310 

April 1969 to MUrh I970 . . . . . other commodities 7,762 

3>70>757 
The amounts of outstanding dues far the period prior to April 1967 
for salt and for timber and other commodities for the period prior to 
November, 1967 were not furnished to audit 'as no records were stated 
to have bean kept therctoc. 

[Paragraph 5 of Audit Report for 1969-701 

3.2. Tbe Port CommisSiOners framed a Bye-law (Byelaw No. 39A), 
effective from 16th October, 1967 enjoining on the owners or Masters or 
Agents ol the vessels not to laad or discharg~ such sirgo to the parties 
without first ensurlq that the port charges had been fully paid. In default 
the owners or Masters or Agents of the vessels were liable for peyment 
of unrtalised port charges, with interest thereon at 6 per cent per annum, 
calculated from the date the vessels started discharging or loading of such 
cargo upto the date of payment of port charges thereon. A continued 
breach of the byelaw would mult in the denial of the port facilities to 
the defaulting vessel#. 



3.3. The position about outstanding port charges in respect of coastai 
cargoes (as on 31st hdarch, 1974) is as follows ;- 

.\p:il 1957 to S :p:em5:r9 1967 . . . . . . . 
Ckr~5:r 1967 to March 1969 . . . . . 
-4pril 1969 to Mwcb 1970 . . . . . . . .  
.\?dl 1973 to M l r ~ h  I971 . . . . . 
.\xi1 1971 to Mirch 1972 . . . . . . . . 
Ap.4 1372 to Mirch 1973 . . . . . . . . 

< 
A?iil1973 to Mlrch 1974 . . . . .  . . 
Oirstaniing Part chargzs on Timber for the period. 

N bv-.m'):r 1967 to Mirch 1969 . . . . . . . 
Apil  19% to March 1970 . . . . . . . 
April 1979 to March 1971 . . . . . . . 
April 1971 to ~arch*&,z . . . .  . . . 
.\?dl 1972 to March 1973 . . . . . . . II Apri11~jj'to'March1974 . . . . . . 
J 1:: . t ~ i  l i q  P.m ch3rg:s on o t k r  comm~dities discharged overside 

N)vuaj:r 1967- to Mvch 1968 . . . . . . 
4 

A?:il 10968'to March 1 ~ 6 ~ '  . . . . . . . 

Ap:il 1970 to Match 71 ' . . . . . . . . 3,564'15 

3.4. The Conunittee desired to know whether any penal action had 
been taken against the defaulters under the bye-law No. 39A framed in 
October, 1967. It has been stated in reply that- 

"Calcutta Port Commissioners have not found it practicable to 
take any penal action against Steamer agents under byc-law 
No. 39A. Suitable procedural changes have been made so 
that port clearance is not granted before ensurmg that the 
overside charges have been recovered. This has already 
resulted in the outstanding on account of overside charges 
being substantially reduced." 



3.5. The Committee deeire that the macbiney for realisation at 
overaide chsrgee should be so geared up that no port clearance is given 
till the srM cbmp have been actorlly realised. It is also very necessary 
tbat immediate suitable arrangements are made to chcck and verify the 
overside cargo, no matter what Ule obstacles are. The Committee would 
PbO saggat thmt tbe prmislo~ of byelaw No. 39-A s h d d  be reviewed 
SO as te remove all lscunae because of which the Port authorities did not 
find it practicable to take a q  penal action against the defaulters. 



LOSSES ON WORKING OF PORT RAILWAY 
4.1. The position in respect of earnings/workings of the Calcutta Port 

Railway .during the years 1969-70 to 1972-73 was as follows :- 

(In lPlrha of Rupees) - 
Income . . 266.78 26.4- 72 288.65 311.72 

4.2. T h e  continuing losses in the operation of the Calcutta Port 
Commissioners' Railway system have been attributed by the Port autliorities 
to the following factors :- 

(a) Brop in volume of trafEc handled from 7.3 million tonnes in 
1964-65 to 4.5 million tonnes in 1972-73; 

(b) Considerable increase in the cost of operation; 

(c) Inadequacy af the terminal charges, payable by the lndian 
Railways to the Port for performance of terminal services by 
the latter, to meet the expenditure incurred for providing the 
services in a costly city like Calcutta. 

4.3 Asked about the steps taken to improve the working results of tha 
Port Railway, tbe Port authorities have informed the Committee that- 

"The C.P.C. Railway extends over a very large area and serves a 
large number of industrial and commercial sidings apart from 
the transit sheds and yards which cater to the sea-borne 
tdk. The facilitio created to handle t d c  earlier cannot 
be reduced correspondingly according to the decline in traffic 
cxccpting in certain sphm of railway working in view of the 
lay out of the C.P.C. Railway system. Efforts are however 
bring made to effect amnomy wherever it is possible. The 



following steps have so far been taken towards reducing the 
exp0nditun:- 
(a) Total restriction on the recruitment of staff. 

(b) Reduction of wagons owned by the C.P.C. thereby 
reducing the cost of maintenance. 

(c) After a detailed study, decisions have been taken to 
amalgamate some stations in the Northern Section :to 
reduce operating cost as also to close or hand over to the 
S.E. Railway Shalimar Section which is unremunerative. 

(d) Joint efforts are being made by all Indian ports to raise 
the terminal charges payable by the Indian Railways 
which, if it succeeds, will raise the income to some 
extent. For improving the work of the C.P.C. Railway, 
studies are being undertaken in consultation with the 
Indian Railways." 

4.4. The Corfimission on Major Ports had observed that the proposals 
for revision in the rates of Port Railways required the approval of the 
Railway Board and these approvals were given after considerable delays, 
which had adverse effect on the earnings of Port Railways. The 
Commission had accordingly recommended that the Railway Board should 
take special steps to see that such delays were avoided. The Port authorities 
have informed the Committee that- 

"The recommendation of the Major Ports Commission was brought 
to the notice of Railway Board, who were requested to take 
appropriate action in the matter. The proposal for enhance- 
ment of supplementary charge from 6 per cent to 9 per cent 
and merger of supplementary charge with basic rate over the 
Northern Section of the C.P.C. Railway was forwarded under 
cover of Chairman's letter No. 3208 dated 17th June, 1971 
to the Railway Board and it was requested that the above 
proposal to be given effect to from April 1968 when the rate 
of supplementary charge was raised from 6 per cent to 9 per 
cent over the trunk Railways. After repeated reminders from 
the Commissioners, the above proposal was ultimately 
sanctioned by the Railway Board under cover of their 'etter 
No. TCR/1078/71/4 dated 13th November, 1973 giving 
effect from 1st December, 1973 which was subsequcntl~ 
changed to 1st January, 1974." 

With regard to terminal charges received hr the Port Railways the 
Commission on Major Po* had recommended that the Ministry of 



Railways sbould view the claim of the Port Railways more pragmatically 
and the revisions from time to Time in the railway freight rates should be 
simultaneousIy followed by a protmro adjustment in the terminal charges 
paid to the Port Railways. 

4.5. In reply to a recommendation of the Public Accounts Committee 
113th Report--4th Lok Sabha), the Ministry had informed (November 
19701, that the revised increased r a t e  of remuneration by the Railways 
to the Port Trust would remain valid during 1st April, 1965 to 31st March 
1971 and that a further meeting would be held to evolve a new rates from 
1st April, 1971. 

However, the rates of terminal charges payable by the Railways to 
the Indian Ports from 1st April, 1971 have not yet heen fixed. The 
Ministry of Shipping and Transport has taken up this issue with the 
Railway Board and a few meetings havc since been held in this connection 
which were also attended by the Chairman of the Ports. The Railway 
Board have been requested by the Ministry to expedite decision. Pending 
final decision. the Railways are continuing to pay the Port Trusts at the 
rates applicable upto 31st March, 1971. 

4.6 The Committee are unhappy that the operation of the Port 
Railway is resulting in a loss of about Rs. 70 lakhs per year to tbe Port 
authorities. It can not be a matter of satisfaction to anyone thnt while the 
rate of supplementary charge over the trunk Railways was raised from 
6 per cent to 9 per cent witb effect from April, 1968, the Railsay Board 
took two and a half years (from 17th June. 1971 to 13th November, 1973) 
to agree to a similar proposal of the Calcutta Port authorities in respect 
of the Northern Section of the Port Railway, for which the increase was 
u)tirnately allowed only from 1st January, 1974. 

b regard to tbe revision of terminal charges payable by the Railway 
to the Indhn Ports from 1st April, 1971, the Committee are disappointed 
to note that in spite of the recommendation made hv thc Comlnissian 
on Majw Ports that revisions from time to time in the Railway freight 
rates should be simultaneously followed by a temporary adjustment in the 
terminal cbarges paid to tbe Port Railway, the question of revising the 
terminal charge payable to the Ports from 1st April, 1971. is still lranging 
fire. The Committee recornmead that the matter should be viprously 
pursued by the Ministry witb the Railway Board and a standing armnee- 
a m t  arrived at for an automatic increase in the terminal charges payahle 
by the Indian Railways to tbe Port Railways immediately on a rcvision 
of freigbt charges by the former. The ChnnGtiee cmsider it most desirable 
&at the Railway Board should a h  be required to d e r  such references 
rrSLUar n spcsdlled period, Tbe Cemaa#tee w d d  suggest this pehd  to 
krb- . - ... , . 



CHAPTER V 

DEFICTl"l' IN PILOTAGE ACCOUNTS 

Audit Paragraph 
5.1 The receipts and expenditure on pilotage account have been 

merged w t h  tne general accounts. However, proforma pilotage income 
and expenditure account, prepared to comply with the requirements of 
section 7 of thc Calcutta Port Pilotage Act. 1948, is reproduced below :- 

196970 
(Rupees lakhs). 

-~ - 

Income 
71.08 Pilotag Fees . . 

2 - 2 5  Night Navigation fees 

0.74 Miscellaneous . . 
74.07 Less fixpendilttre : 

Direct Expenses : 

Indirect Expenses : 

a 5.2. The deficit in the pilotage account during 1969-70 was due t o  
(a) fall in the registered tonnage of the vessels calling at the port from 
5.89 million tons in 1968-69 to 5.26 n~illion tons in 1969-70, and 
(b) apportionment of indirect expenses under revised system of accounting 
adopted from 1969-70. 

[Paragraph l(b) of the Audit Report for 1969-701 

5.3. Protorma pilotage income and expenditure account from 1970-71 
to 1972-73 is given below :- 

19:I- 72, 1972-73 
(Rupees in lakhs) 

Jncon~e 
54 '73 61-93 54.41 Pilonge fees 
1.89 1-62 I .  30 Night Navigation . . . . .  Pees. 



&ss E.xpm&wr 
53' 43 . . . .  56.m 59.26 Direct Expenses 

Indirect Expenses 

5.4. The Committee have been informed during evidence that in 
1973-74 the income from pilotage was Rs. 57.75 lakhs against a total 
expenditure of Rs. 78 lakhs (Rs. 64 lakhs direct and Rs. 14 lakhs indirect). 
The Committee have also been informed that the Calcutta Port have 
got 64 Pilots on their active list and that there is some shortage of Pilots 
and thq are trying to recruit more. In reply to a question, the Traffic 
Manager of the Port has stated that 'Detention of ships becausi: of non- 
availability of pilots does take place. . . . for one or two days only'. 
The Cheirman, Calcutta Port Trust, has stated that the loss was because 
of the number of ships going down and that they have now decided to 
increase the charges by 20 per cent and have also requested the trustees 
to agree for further revision of charges after examining the report which 
bas been received from the Costing Cell. The Secretar;~ of the Ministry 
has also stated in evidence that Government have asked all the Ports, 
including the Calcutta Port, to review all their charges and then suggest 
the way to cover the costs to the maximum possiblc extent. 

5.5. The Commiftcc need hardly point out that the delay in revising 
tlae Pilotage chargg to an appropriate higher level is resulting in a 
remmhg loss of Rs. 20 to 60 lrdrbs per year to the Calcutta Port. The 
Committee would accordingly suggest tbat instead of dwling with the 
matter in a routine manner, t k  Port authorities should fix their pilotage 
charps on 'cost plus' basis without any farther delay whatsoever and 
ensure tbat at DO time any loss should be incurred on this cotmt. 



COAL TRIMMING OPERATIONS 

Coal trimming operations on board the coal ships 
6.1. As the arrangement for trimming operations on board the coal 

ships by a firm of labour contractor was considered unsatisfactory, in June, 
1951, the Port Trust, at the request of the coal trade, took over this work 
as well as the workers employed by the contractor. There was an assurance 
from Government that two million tomes of coal could move through this 
Port annually. The resolution passed in September, 1950 for taking over . . 
trimming operatioas stipidated that as tnmrmng was dot a statutory 
obligation of the Port Trust, the arrangement for taking over this function 
must be covered by suitable standing agreements with the steamer agents 
in the case of regular steamer lines and ad hoe agreements in the case of 
odd steamers with a view to frxing their liability to bear tihe losses to the 
Port Trust on providing this ancilliary service. But no such agreements 
were ever entered into with the steamer agents. 

6.2. Coal intended for consumption of the Railways in South India 
used to move by sea through this Port. Movement of coal for use by the 
Railways in the'South stopped, as the Railways themselves were looking 
for additional tratfic consequent on gradual laying of double track upto 
Madras. Consequently, there was substantial reduction in coal shipments 
from this Port. Coal shipment from this Port during the last decade are 
shown below:- 

(Thousand tomes) 
Export Coastal Total - 

I 962-63 . . . . . . .  163 1,955 2,118 



6.3. Due to decline in coal traffic and periodical rise in kbaur cost. 
(save that vacancies due to death and retirement have not been filled U p ,  
the trimming establishment has been retained in its entirety), the Coal 
trimming operations are running at loss. The Port Trust had to increase 
the trimming charges in February 1965 and July, 1966 and in June, 1970 
levy a surc!harge of 33 113 per cent on the basic rate in order to reduce 
the difference between the income and expenditure iunder this account. But 
the increases in the trimming charges were not adequate, average annual 
receipt of Rs. 22.34 lakhs from trimming operations being much less than 
average annual recurring expenditure of Rs. 34.07 lakhs. Deficit of Rs. 
125.26 lakhs thus accummulated during 196 1-62 to 197 1-72, of which 
Rs. 115.31 lakhs were written off betweea March, 1969 ahd Mar&, 1972. 
The Port Trust stated (December, 1972) that although trimming levy Is 
not a statutory charge, it had approached Government in 1968 for increas- 
ing the charges as coal was a sensitive commodity and enjoys concession 
from Government, and Government did not agree to the proposed increase. 

[Paragraph 3 of the Audit Report for 1971-721 

6.4. The deficits in the coal trimming operations continue to persist, 
the figures for the years 1972-73 and 1973-74 being Rs. 26.81 lakhs and 
Rs. 32.85 Iakhs, respectively. 

6.5. The Committee desired to know as to why no agreements were 
executed by the Port Commissioners with the Steamer agents at the time 
of takiog over the functions of coal-trimming operations ib June, 195 1. It 
bas been stated in reply that it was not practicable to entelinto agreement 
with various steamer agents, because there werc a large number of ship- 
owners involved and they also used to change the steamer agents. How- 
ever, the matter was disoussed with shipowners and stcamer agents and 
an oral agreement was reached, which was passcd by the Port Commis- 
sioners in meeting. It has not been disputed by the Steam-er asents so far. 

6.6. The Committee have been informed that when the Port Commis- 
sioners pressed in 1968 for a7 incre'ise in the trimming cHarges on foreign 
shipment coal from Rs. 1.50 per tonne to Rs. 31- per tonne and on coas'ial 
shipment coal from Rs. 51- p e r  tonne to R$. 6/- ;;er tonnc. the matter wa4 
referred by the Ministry of Transport with the Ministry of Con~mercc who 
objected to the increase once again on the ground that increase in charges 
on foreign shipment coal would affect exports and would alsc put the 
M.M.T.C. into losses which the latter could not bear. The Ministry oP 
Transport also objected on the ground that increase in trimming cl;arge~ 
on coastal shipment would necessitate larger payments of subsidy to con- 
sumers receiving coal by sea route and requested the Calcutta Port Com- 
missioners to re-examine the matter in the light of the views expressed by. 



thc Ministry of Commerce. The Port Commissioners dropped their pro- 
posal to increase the trimming charges and only a surcharge of 33-1/3 per 
cent was imposed with effeat from 25th June, 1970 on the, trimming rates 
then prevailing. As this was in no way a solution to the problem of 
deficits, the Port CodsSioaers again approached the Ministry of Trans- 
port for agreeing to raising of the trimming charges on export coal to the 
lev4 of that on coastal coal. That Ministry took up the matter again with 
the Ministry of Foreign Trade who gave the following reply on the 3rd 
January, 1972:- 

"The matter was examined in consultation with the concerned Corn- 
modity Division and the MMTC on account of the intense 
competition from other sources of supply, export of coal from 
India is restricted mainly to the nearby markets (of Burma and 
Ceylon). The import by Ceylon of sel. 'A' grade coal is 
already on the decrease on account of dieselisation of railways. 

New export markets have to be found which may not be pssi- 
ble to secure unless we can keep our ex-parts price down. 

In such circumstances it would be a definite disincentive to the 
promotion of export of coal if the trimming charges are 
raised ........ 

This Ministry would propose that so far as export of coal is con- 
cerned, the OPC should differ the increase in trimming 
charges for some time till the exports are diverted to Haldia 

1 9  . . . . . . . . . . . . . . .  Port. 

(D.O. letter No. 8/1/69-Transport dated 3rd January, 1972 from 
Ministry of Foreign Trade to Ministry of Shipping and 

Transport). 

6.7. In December, 1972, a proposal was submitted to Government for 
their concurrence to increase the trimming charges to Rs. 61- per tonne 
on coastal shipment and Rs. 4.50 per tonne on foreign shipment coal, 
exclusive of the 33-1/3 per cent surcharge. In April, 1974, Government 
agreed to the rate of Rs. 6/- per tonne on coastal coal and Rs. 41- per 
tonne on export coal inclusive of surcharge. 

6.8. From 1st October, 1974, the Calcutta Part on their own revised 
the rate of trimming charges bringing them to the uniform rate of Rs.7.50 
per tonne on both export and coastal shipment coal. 

6.9. The Port authorities have informed the Committee that even 
these revised rates will not cover the cost of operations and that they 
propose to take steps to further increase the charges to offset the losses. 



6.10. The Committee are curprised to see the mmwr b which the 
Port Conmbbnm bave been going round with a )egSliag bowl for 
increasing the ratae on a m i c e  whlch is not their statutory responsibility 
and wbiCb wm taken over by lbem on tbe rmdersteadiqg given by the 
shipping k s  that they would not lw called upon at any time to bear any 
loes thd migbt accrue on this account. It is also d g  that none of 
the dbes parhe, includbg the Steamer Agents and the Ministries con- 
cerned in the Govemmed of M a ,  ever tried to find a solution to the 
problem of the Port Commissioners and only presented tbelr own difl8cal- 
ties in case my increase was made in the trimming chagee by the Port. 
Still more nmnziag is the fact t h i  the Port aulhoribks, being all the t h e  
awm of theii continuing losses, exercised tbeir right to make the increase 
'on their own' from as )ate a date as October, 1974, by wbicb time they 
hPd Phoady srdltered losses of hundreds of hkbs of Rupees. 

The Committee see no justification for b m W i  tbe Port of Calcnlta 
with the Cod trimmiag responsibility and the additional fiaancial liability 
it involves. The Port Trust must be folly paid for the s e e  tbey render. 



CHAPTER VII 

UTILISATION OF DREDGERS 

7.1. The Calcutta Port have got a big fleet of 12 Dredgers. Of these, 
six are River Dredgers acquired between 1950-51 and 1966-67 at costs 
varying from Rs. one to four crores. The other six are Port Dredgers 
acquired between 1928-29 and 1967-68 at costs varying from Rs. 9 lakhs 
to Rs. 1.5 crores. 

7.2. The annual cost of Dredging has been going up from year to year, 
with the result that from Rs. 168.98 lakhs in 1964-65, it rose up to 
Rs. 388.91 lakhs in 1973-74. 

During the last two years (1973-74 and 1974-75), the Port have paid 
a sum of Rs. 1275.00 lakhs to private companies as hire charges for 
dredging the Approach Channel leading to Haldia, out of whicb 
Rs. 637.66 lakhs were paid in foreign currency. In addition, a sum of 
Rs. 198.79 lakhs was paid to a Yugoslav firm to carry out dredging in 
the Dock Basin at Haldia during the said two years. 

7.3. From 1968-69 to 1973-74, 80 per cent of the cost of maintain- 
ing and servicing of the river Hooghly was subsidised by the Government 
of India and the question of continuance of the subsidy is under m s i - -  
deration of the Govemment. But for this the CPI would have been s u b  
jectcd to much higher deficit than what it is. 

7.4. In theu Hundred and Thirteenth Report (Fourth Lok Sabha), the 
Public Accounts Committee (1969-70), had drawn attention to the fdlow- 
mg observations made by a Study Team of International Association of 
Ports and Harbours, 1963, in respect of Dredging opemtiom at Calcutta 
Port: 

"Of more immediacy, however, is the matter of the utilisatim of 
Calcutta's existing dredging resourocs. In view of the &cal 
nature of tha draft restrictions in the Hooghly, we were most 
disturbed by the l i i t ed  utilisatim of Calcutta's existing 
dredging capabilities." 

"The team has examined detailed records of the number of horns 
that the ten vessels dredging fleet has been operative. Within 
the dock syetem, we found tbat the hours worked during the 



year 1965-66 totalled only 6,788. Compared with this, total 
time available for dredging, after allowing for Public holi- 
days, Sundays and refit times,, would range from approxi- 
mately 20,000 dredging hours on a single 8 hour shift basis 
to approximately 60,000 hours if the dredgers worked around 
the clock. Therefore, it is clear that, at least within the Dock 
System, the existing dredging fleet is working far below its 
capacity. 

In view of the magnitude of the dredging problems in and 
around ~ a l c u t k ,  we simply cannot understand why dredgers 
are restricted to one shift per day caperation. We urge that a 
programme be initiated immediately to reorganise and 
rationalise the dredging potential already available at this 
Port." 

The Committee had, therefore, recommended that 'it is of particular 
importance that the existing dredging resources are put to optimum use.' 

7.5. In may, 1972, the Government $ India (Ministry of Shipping and 
Transport) set up a Dredger Utilisation Committee under the Chairman- 
ship of Brig. 0. P. Narula. The Committee submitted their report in 
March, 1973. The Committee have been informed that about the use of 
Dredgers at Calcutta Port, the Dredger Utilisation Conimittce had inter 
alia recomrnended- 

"The Committee considers that all dredgers should be operated 
for a minimum of 5280 hours per annum." 

7.6. The Ministry have in the middle of March, 1975, furnished the 
following information by way of comments of the Calcutta Port Trust1 
action taken on the above mentioned recommendation of the Dredger 
Utilisatim Committee:- 

"CPT feel that the measure of utilisation of a dredger is not related 
to hours of work and quantities dredged but the fact that the 
dredger is available to carry out the requisite work in the 
overall dredging requirement avd the dredger having actually 
done so. They have also pointed out that the river dredgcrs 
work on 10 days out of 5 days in town cycle and the cycle 
was worked out on the monthly norm of work set by various 
Committees. The CPT have been asked by the Ministry to 
make necessary changes in the existing system and to increase 
working hours for all the river dredgers." 



During evidence, the Dy. Chairman, Calcutta Port Trust, has stated 
that:- 

"The number of hours does not reflect the dredging actually per- 
formed by a Dredger. In 1970-71, when we did the largest 
amount of dredging by hours, we did almost 70 per cent of 

the dredging that we did in the later year." 

The witness has added: "So far as the Calcutta Port is concerned, 
any shortfall in dredging has IIO influence on the turn-round 
time. Dredging is purely to keep the drought of the river; 
and there has not been any occasion to my knowledge, where 
a ship has been detained because of non-dredging on any 
part of the river." 

7.7. From the full text of the observations of the dredger Utilisation 
Committee, it is seen that they had themselves very much taken all the 
relevant factors into view, and had thus given their finding in respect of 
utilisation of Dredgers at Calcutta Port- 

"They can be accomplished by dredging is dependent on many 
variables. Some are dependent on Laws of Nature and 
vacancies of weather. Others are the suitability of equipment 
and performance of men con~lected with the operations of the 
equipment. For dredgers wo:.king with the Port of Calcutts, 
in view of serious deterioration in depths in recent years, we 
consider that 220 days per year and round the clock opera- 
tion of dredgers should have been achieved. This norm was 
recommended by Major Ports Commissions. Accordingly in 
normal conditions the reasonable hours worked by a dredger 
should have been 5280 per annum." 

7.8 The question before the Committee is whether the two reports do 
not practically demolish the Calcutta Port Trust's contention and reveal 
serious mismanagement, lack of planning and proper execution on the 
part of the top executives requiring a through probe and fixation of res- 
ponsibilities, particularly, in the contexti when huge amounts are paid 
to foreigners as hir,e charges of dredgers which practice should be put an 
end to for all times' to come. 

From the non-official communications that has come to the notice of 
the Committee it was alleged that Port Trust authorities kept their dred- 
gers idle so that private foreign company's dredgers could h i  at fabulous 
costs including payment of huge amounts in foreign exchange. 
568 LS-6 



7.9 The present position of utilisation of the dredgers, as intimated 
by the Port authorities ia- 

"The port dredgers work only during the day. X X night work 
by port dredgers will involve excessive idle time as in addition 
to shipping movement, there is considerable lighter move- 
ment in and out of all docks at night. X X X 

Of the five river dredgers now operating, one is worked round-the- 
clock, one 16 hours per day and the other three during day 
light hours. In the upper reaches of the river viz. between 
Diamond Harbour and Calcutta, * * * it was not possible to 
carry out dredging operations at night due to navigational 
hazards." 

The Port authorities have clarified that- 

"Comparison with other Major Ports is not possible as the dredg- 
ing conditions in the river HooghIy are totally different from 
those encountered in all the other major ports. Dredging 
areas of the river are far away from the base in Calcutta, 
where dredgers have to return for fueling, undertaking re- 
pairs, provisioning and for granting shore leave to the crew. 
As regards the dredgers working in and near the dock areas, 
dred@ng is frequently interrupted due to bore tides and 
rbipping movements," 

The Ministry of Shipping and Transport have stated that they ' have 
asked the Port authorities to investigate if they could overcome the navi- 
gational hazards by installing additional navigational aids (between Dia- 
mond Harbour and Calcutta where dredging operations at night are hin- 
dered by such hazards). 

7.10. As regards the average number of days of utilisation, the Com- 
mittee have been informed that for the six River Dredgers the average 
utilisation for the period 1971-74 was 163.2 days per dredger per year. 
In the case of the six Port dredgers, the average utilisation was 130 days 
per kedgca per year. I 

7.11. The Committee asked the Port authorities to furnish a state 
anent of performsslce of two Dr- with the highest and the other 
with the 1- record, and the information furnished by them for the 



mod 196869 to 1973-74 is reproduced below- 

Vessel Year Days out Days Days Spoil 
of Corn- available u~ilised lilted in 
mission Millitn 

tuns - -  . 

S.D. 'Mohana' . . . 1972-73 So (plus 265 191 15.214 
20 days 
breakdawn 
on several 
cccasions). 

7.12. The following reasons have been given for the gap between days 
available and days uti1ised:- 

"There are 14 major Bars on the Upper Rweaches of River 
Hooghly requiring regular servicing. Each of these Bars is 
subject to seasonal and tidal fluctuations and in addition has 
a physical peculiarity of its own. The depths required to bo 
maintained on these bars are inter-related but not uniform. 
Based on a very complex nature of navigation, dredgers are 
deployed to maintain navigable depth on the governing bar 
and appropriate co-related depths on other bars. It also needs 
to be emphasised that the problem of maintaining adequate 
depths is basically one of hydraulic imbalance and not of the 
quantum of dredging. The hydraulic conditions and the bed : 
materials of this river are such that additional dredging will . 

not necessarily yield additional depth. Furthermore, out of 
proportion deepening of one or more bars in comparison 
with the governing bar will not lead to any extra benefit for 
the shipping. Based on past experience, dredgers are, there- 
fore. deployed in a cyclic fashion to obtain the best results 
and increase in dredging hours merely for the sake of utilisa- 
tion will lead to unnecessary expenditure." 

It  has been added that in the past there was no rigid norm of days 
s p a t  down river by dredgers and trips were usually of 12 to 14 days 
duration or evm longer if required. However, due to the fixation of a 
norm of 20 days by the Guha Roy Committee longer trips are no longer 
possible at present. An incentive scheme for the stafE to increase the days 
d utilisation is being examined. 



7.13. From the Annual Dredging Statement (River Suction Dredgers) 
furnished to the Committee, it is seen that the time worked and time 
dredged by the six R i m  1)redgers then in operation during the year 
1973-74 were as follows:-- 

Nanic of Dredger Time Time 
worked D r e e d  
(hrs) (hr4 

Jalengi . . . . . . . . .  600.6 289.3. 

Subarnarekha . . . . . . . . .  1657.9 Y13.8 - 
Mlitena . . . . .  . . .  1orz.o 5 1 0 . 5  

7.14. The Committee note that the utilisation of the dredgers owned 
by the Port authorities is very low. Two expert Cornmitteta have already 
e.uamined this qeestion. Tbe Study Team of the International Associa- 
tion of Ports, bad found on a detailed examination that within the Dock 
Systems the hours worked by Dredgers drniag 1965-66 totalled only 
6,788 as against the total time of 60,000 hours available for dredging if 
the dredgers worked round the clock and 20,000 honrs on an 8 bour shift 
basis. The Dredger Utilisation Committee, 1973, came to the conclusion 
tbat the Dredger fleet at Calcutta was woking far below its capacity. 
The Committee do not, therefore, consider it a happy situation at idl that 
against a norm of 5280 hours of working per annmn by a dredger 
suggested by the Dredger Utiliration Committee, 1972-73, the time work- 
ed by the River Dredgers at Calcutta Part ranged between hOO and 2151 
b u r s  in 1973-74 the actual dredging time Wmg between 300 and 1203 
hours. 

The Iindings of the nbove two expert Committees practically demolish 
the contention of tbe Port anthorities that dndghrg has no influence on 
the turn-nnmd the, The nunsfIicial commrmicptfons also indicate that 
tbe Dredger UMIaetloa ai Calmtta has been miserably low and the same 
Bse adEected the mvig.Wity at the Port. Tbe poor utilisattoa of the Cd- 
cotfr Port Tnds owa dredgas reveals serious mbmanagemmt and lack 
of p l a d q  and .MUtg to CXCCPte on the part of top execatives rrhiclr 



requires tbreugh proble and fixing of reapnm.iiillty, particularly in the 
context tbat high amounts (including Foreign Exchange) are bemg pnid 
by the Port as hire cbarges to foreign firms for dredging operations here. 

7.15. In the opinion of the Committee, it should be made compulsory 
h t  the Dredgers at Calcutta Port, acquired and being maintained at a 
.high cost, should for no part of time be kept unutilised, except where 
absolutely unavoidable for reasons of periodical check-up, repairs etc. 
The fact that while on the one hand the Dredgers of the Port are being 
put to very low utilition, and on the other hand the Port authorities 
paid to foreign and private companies during the last two years (1973-74 
and 1974-75) a sum of Rs. 1275.00 lakbs (including 637.66 lakhs in 
doreign currency) and a sum of Rs. 198.79 Jabs to private firms by way 
s f  hire charges for dredging the Approach Chsnnel leading to Haldia 
and the Dock Basm at Hal& respectively, shows lack of manaprial 
efficiency resulting in a situation which is not at all desirable and naturally 
gives rise to suspicious of undue patronage to outside firms. This practice 
has, therefore, to be reduced, if not done away with altogether. 

7.16. The Committee would suggest that the question of over-coming 
af navigational hazards for operation of Dredgers at night times between 
Diamond Harbour and Calcutta, as also the scheme for grant of incentive 
40 the dredging stail for increase in working born, sbould be dealt with 
on a top priority bssi and solutions found to ensure that the Dredgers at 
.the Calcutta Port are put to three-shift working in order to achieve 
maximum output from them. It is expected that with the release of 
Farakka water, the dredging task in the Hooghly will be minimised. The 
Committee would await the result with interest 

7.17. Keeping in view the financial position and situation of the Cal- 
cutta Port and the fact that it is a riverme port wbib has to serve tbe 
,entire Eastern and Nortb Eastern parts of the country, the Committee 
recommend that it would not be quite fair to burden Calcutta Port Trust 
with the cost of dredging the River Hoogbly at all and accordingly the 
rate of subsidy paid by the Central Government on that account s W d  
be raised from 80 per cent to 100 per cent, subject b the meximum 
utilisation of the existing dredgers of the Port Tmst. Altenmthly tbe 
Central Government might consider the feasl'b'i of creating st dr* 
pool for all cirea%ag works in lbe country. A Dredger C q m a t h  c o d  
also be set m, for tbi -sea 



CHAPTER VIII 

CORRUPTION CASES 

Case relating to removal of condemned ship's stores fmm 'B' KGD to 
Chetla siding 

8.1. The Committee desired to have infornlation relating to cases of 
corruption, thefts, pilferage etc. and the reply indicating such cases during 
the years 1968-69 to 1973-74, included mention of one case as follows- 

"(5) Sarvashri Nirendra Nath Mukherjee, Assistant superintendent, 
Bijoy Kurnar Bose, Head Shed Clerk, Pran Ranjen Sarkar, 
Forwarding Clerk, Surya Kumar Chowdhury, Shed Writer, 
Dipak Kurnar Biswas, Shed Clerk, and three outsiders entered 
into a criminal conspiracy between 10th March, 1967 and 
18th May, 1967 and tried to remove a quantity of unconnect- 
ed cargo from 'B' Shed, K. G. D. (N.S.D.) by using forged 
documents. 

All the five employees are facing trial in the court." 

8.2. The Committee understood that the case had been gone into in 
detail by the Vigilance W c e r  of the Calcutta Port who had made a detail- 
ed report on the subject. The Committee accordingly &led for the Vigi- 
lance Report. The need for this report of the vigilance office had arisen 
from a complaint received by the Port authorities which inter aliri alleged 
@at Shri B. K. Kapur, Deputy Docks Manager. K.G. Docks was very 
much involved in the matter but that the Prosecution Section strangely 
enough had dealt with the case in such a manner (under guidance of Shri 
B. K. Kapur) that the complicity of the part played by Shri Kapur in 
dealing with the condemned Ship Stores was not reflected. 

8.3. The facts of the case as revealed to the Vigilance ofice from the 
records are as follows:- 

"On 24th April, 1967 Sh. Habib of Sh. Habib & Co. of 3, Chandni 
Chowk, Calcutta-13, filed an application to Shri B. K. Kapur 
the then D.D.M.G., K.G.D., addressed to Docks Manager, 
praying to allow delivery of 50 pieces Steel Sheets, 200 Pes. 
Steel Rods and 8 Nos. Old Chains on Jetty Challan after 
paying all usual charges on P.C. Shri Kapur appears to have 
endorsed the case to Assistant Superintendent 'B', K.G. Docks, 
with the remark 'Allow delivery on recovery of all charges' 



on the same date. AIS., 'B' K.G. Dock in his turn endorsed 
the same on the date to Head Shed Clerk (Shri Bijoy Kumar 
Bose) . with the remark 'Please comply as per order of D.D. 
M.G., K.G.D.'. A representative of Sh. Habib appears to 
have contacted Sri Ashish Kumar Mukherjee of K.G.D. Col- 
lection Office with the duplicate copy of Bill of Entry No. 
C. 409 I.F. of 10th March, 1967 of S/S Jalaprakash, Rota- 
tion No. 1175/66 and the Jetty Challan No. 409 I.F. of 10th 
Uarch, 1967 of S.S. Jalaprakash, Rotation No. 1175166 for 
realisation of PC. dues. 

After that representative of Sh. Habib produced the above two 
documents along with the application and measuring certi- 
ficate to Shri Bejoy Kumar Bose, Head Shed Clerk on 5th . 
May, 1967 for acceptance. Shri Bose in his turn accepted 
the documents in question without making any further query 
on seeing himself other connected documents like Vessel 
Register, Boat Note Register and the documents in relation 
to the purchase of the said goods. Shri Bose after acceptance 
of the documents, handed over the relevant document to Shri 
Suriya Kumar Chawdhury one of the Counter Shed Writer of 
'B' K.G.D. who prepared the rent bill for the pcriod 24th 
April, 1967 to 8th May, 1967 in two stages. P.T.R. along 
with the corresponding bill of entry was then submitted to 
Shri Oranranjan Sarkar, Forwarding Clerk by a representative 
of Sh. Habib & Co. Shri Sarkar as in practice made an en- 
dorsement on P.T.R. Provisionally seen and eventually got it 
accepted by Shri N. Mukherjee, A/S on 8th May, 1967. 

The loading of the said material was carried out during the period 
12th May, 1967 to 13th May, 1967 in the P.C. Wagon No. 
3331 in the presence of Shri Dipak Kr. Biswas, Assistant 

Forwarding Clerk under advice of Shri Sarkar Forwarding 
Clerk X X X X 

While the party was unloading the material at Chetla siding the 
police intervened in the matter and stopped delivery. Sh. 
Habib is understood tried to convince the Police that the 
transaction was genuine. The Police then came to 'B' K.G.D. 
to see for themselves in respect of the corresponding docu- 
ments which were seized by the Police on the same date. 
The Police thereafter released the consignment and the Party 
at Chetla. 

The delivery of the said consignment was however stopped by the 
C.P.C. authorities pending certain enquiries by them, as no 



bookhg of oargo from Docks were allowed to any non-Depot 
holder at Chetla siding. 

The Police thereafter, received further information on 18th May, 
1967 that the transaction was allowed on forged documents 
such as Bill of Entry and Jetty Challan. They contacted 
M/S Scindia Steam Navigation Co., Ltd., and Custon~s on 
19th May, 1967 and ascertained that the sales of the said 

steel goods had never been allowed to M/S. Sh. Habib C Co. 
Delivery of the said materials had been effected by means of 
forged documents. 

Necessary enquiry was also made by the Prosecution Section. It 
reveals from their report that M/S. Scindia Steam Navigation 
Co., Ltd., did not bring any such cargo through S.S. Jala- 
prakash for landing at the Port under Rot. No. 1175/66 but 
the vessel came in ballast only. The vessel was lying at off 
29 K.P.D. since September, 1966 and sometimes first week 
of May, 1967 came to K.G.D. The Captain of the vessel 
rejected 50 empty paint drums and a lot of condenmed manila 
rope in pieces which were sold to MIS. Sh. Habib & Co. for 
Rs. 531.50 on 10th March, 1967. In the Original Bill of 
Entry, the Manila Rope and Empty Drums were mentioned. 
But the duplicate bill of entry was found tampered with an 

entry of 50 PCS. of steel Plates, 200 PCS. of Stee; Rods and 
8 PCS. of Chains were mentioned therein for which Sh. Habib 
applied for delivery and does not appear to have landed at 
'B' K.G.D." 

8.4. The Vigilance Report has dealt with the whole case in detail and 
the summary of the points made therein is given below:- 

"(1) Shri Kapur in his evidence in the Court stated that G. Berth 
K.G.D. was under him and admitted that normally condemn- 
ed Ship's Stores were not dealt with at " B  K.G.D. It would 
have therefore been proper on the part of Shri Kapur to guide 
and check of the working of the A.S. and staff of 'B' K.G.D. 
in respect of the said consignment before issuing such order. 

(2) Shri Kapur being in-charge of K.G.D. it can 'be expected that 
he was conversant with the departmental order in respect of 
dealing with condemned Ship's stores. But i t  appears that 
he had nut acted upon accordingly. 

Reference No. (1) GZU. 508 dated 16th May, 1959 from T.M. to all 
concerned (2) 21-224/67A/2767 1 dated 118th December, 1967 from 



Asstt. Collector of Custom to Dy. D.M.G.K.D. (3) S. 1657 dated 
24th May, 1967 from the D.M.G. to T.M. is referred to. 

3. As the unloading of the cargoes from Boat to any bearth necessi- 
tates permission either from the Dy. Docks Manager or the- Supdt., Shri 
Kapur should have been aware of it. If it was not within his knowledge, 
he could have rotated the Party's application through Supdt. K.G.D. or 
muId have made an enquiry to Supdt. K.G.D. 

4. When this transaction was uncommon and irregular traffic, instead 
,of taking decision, he could have obtained permission from the Docks 
Manager to whom the application was addressed. 

5. In the Party's application, the party had not mentioned the Boat 
No., when the Boat was unloaded at "B" K.G.D. Thc Party's application 
was not supported by the documents in connection with the purchase of 
the said goods. Apart from that the party preferred to take delivery on 
Jetty Challan only. When there exist so many flaws in the Party's appli- 
cation the matter should have been clarified EYJr Sri Kapi~r and Sri 
Mukherjee, A.S. before accepting the Party's application. App'icntion of 
M/S. S. K. Habib & Co. is referred to. 

6. The party in his application had mentioned the name of the vessel 
S.S. JALAPRAKASH to which the condemned Ship's Stores were alleged 
to belong. Sri Kapur, being the Dy. Docks Manager (operational) for 
K.G.D. should have definitely known more than any subordinate officer 
as to whether S.S. Jalaprakash had come to K.G.D. or not. If the vessel 
had come to K.G.D. then to verify about the entry of the said Ship's boat. 
A contact with the Dock Master's Office would have revealed whether 
any boat containing condemned Ship's Stores of S.S. Jalaprakash had en- 
tered in to K.G.D. through K.G.D. Lock Gate. 

7. Instead of taking action as detailed in the foregoing paragraphs, 
Slri Kapur gave a clear and specific order on the budy of the Party's 
application directing the A.S. to allow delivery on recovery of charses. 
In all fairness, he should have at least asked for a written report from 
A.S. through Sectional Supdt. or he could have even asked A.S. to look 
into the application and disposed it after proper verification. 

8. As regards delivery of the goods, the party should have no reason 
to approach to Dy. D.M.G. direct. As in practice, the party should have 
filed the application direct to H.S.C. As such Sri Kapur, when received 
the application could have easily transmitted it to shed concerned for dis- 
posal without offering his comment "Allow delivery on recove? of all 
charges." 



9. "Confirmation from A.S." before accepting the Party's application 
as revealed from the evidences of Sri Sunil Ghose, Prosecution Supervisor 
and Sri Kapur, seems to me a story after thought. Sri Sunil Ghose ap- 
pears to have learnt this from Sri Kapur on 26th May, 1967, Sri Srinivasan, 
the then A.S. Prosecution, submitted his Iast report on 16th June, 1967. 
He has never mentioned in his report on this issue. Rather he categori- 
cally stated that the motive of the Party would have come to light even 
at that stage, had there been any enquiry made regarding the circums- 
tances under which the boat was unloaded at "R" K.G.D. The then 
D.M.G. is also understood to have not initiated any report. in regard to 
confirmation made by Sri Kapur before accepting the Party's application. 
Even Sri Kapur in his explanation to D.M.G. dated 15th June, 1967 did 
not mention anything regarding confirmation. 

10. M/S. Apeejay lines appears to have submitted a petition dated 
1 lth April, 1963 for taking delivery of the condemned Ship's Stores to 
Sri Kapur. Sri Kapur made an endorsement dated l l th  April, 1963 to 
one Sri M. K. Bhattacharjee "Pl. get facts". M/s. Apeejay Lines has 
certain locus standi. But M/s. S .  K. Habib & Co. in my opinion has no 
locus standi. When Sri Kapur made endorsement on the application of 
the firm, who has locus standi, he could have, in all fairness, made same 
type of endorsement on the application of M/s. S.K. Habib & Co. (Appli- 
cation of MIS. Apeejay L i e s  dated l l t h  April, 1963 is attached). 

11. In spite of detention of the case of M/s, S.K. Habib & Co. the 
Sircar's Licence No. 11211 of S.K. Habib was not cancelled. On the 
contrary, it was renewed twice. Ref. No. G.5163 dated 9th March, 1971 
and the evidence of Sri Dulal Ch, Mukherjee at the Court is quoted. 

12. In my opinion Sri Mukherjee, A.S. get a peremptory order from 
the Dy. Docks Manager. Still it would be proper for him to make en- 
quiry before passing it to the Head Shed Clerk Sri Bijoy Kr. Bose. But 
it was not done by him. 

13. The report, filed by the Police appears to have not represented the 
correct fact. Rather they had not been made known the procedures, 
orders and instructions issued from time to time, in respect of dealing 
with the condemned Ship's Stores. Prosecution Section, who assisted the 
Police, should have made them conversant with the departmental order 
Ref. No. (1)GZU.508 dated 16th May, 1959 from T.M. to all concerned 
is cited in addition to other procedures. 

8.5. During evidence the Chairman of the Calcutta Port Trust has 
informed the committee that Shri B. K. Kapur has been asked to retire 
and be bas since rcthd. 



Ated as to why it was that the senior officer was treated leniently 
and smaller people were treated mom harshly, the witness stat& 

"That was not the reason actually, because in all probability, his 
retirement had nothing to do with this particular case. x x x x 
We made him retire compulsory due to various reasons." 

8.6. The Committee are surprised to note tbat even on the clear con- 
dllsion of the Vigilance Office regarding complicity of Shri B. K. Kapur 
Dy. Dock Manager in the matter, no action whatsoever was taken against 
him. The conclusions amved at by the Vigilance officer prima facie 
reveal that Shri Kapur was the brain behind the episode, and to protect 
him the Port administration ma& some junior persons scapegoats instead 
of prosecuting Shri Kapur in the Court of Law. They should have been 
more severe with the senior-most person, as more senior the officer, more 
serious notice should be taken of lapses on his part. 

The Committee recommend that the Port authorities should obtain 
expert legal opinion immediately in the matter of prosecuting Sbri Kapuf 
(even after his retbement) on the basis of the facts as revealed by the 
Vigilance Report, and take further necessary action in tbat direction at 
the earliest. 

Those junior officers wbo have been prosecuted have been kept under 
suspemion since 1967. ,It is most unfair to keep officers under sn- 
sion for such a long period of time. Every Wort should be made to see 
that this is b l i s e d  within the shortest possible time. 



CHAPTER 1X 

PROVIDENT FUND DUES OF EMPLOYEES OF THE PORT 

9.1. It was brought to the notice of the Committee that a very large 
number of low paid retired employees of the Port Trust has not been 
paid back their Provident Fund dues after retirement. In a written note 
from the Port authorities, the Committee have been informed as follows:- 

"In most cases pyments of P.F. due to retired employees are ma& 
well within six months from the date of retirement of the 
employees. 

However, some delays take place in cases of payments of Provi- 
dent Fund dues of deceased cmp'oyees mainly due to the late 
submission of Death Verification Report by the P~lice/disputes 
arising from such reports/contesting claims by the heirs of the 
deceased employees. Further, the procedural requirement of 
referring settlement cases to different points. e.g,, loan fund, 
credit society, Cash & Pay Section, Labour Accottuts Section. 
Outdoor Audit Section etc. etc. are also often time-consuming, 
especially if any discrepancies or disputes are involved. All 
these factors may in a small number of cases lead to delays 

occuring in Commissioners offices, interest on the baiancc 
amount of the P.F. A/c. is allowed after the expiry of 6 
months from the date .of retirement of the ernployec. 

Calcutta Port Commissioners have t-aken steps to streamline the 
procedure of work and to eliminate all avoidable delays." 

9.2. During evidence, the representatives of the Port Trust has in- 
formed the Committee that a circular is being issued so that the rctired 
emplqees could draw promptly on the date of their supcr~~nnuation 90 
per cent of their total accumulation, that is, Port's contributions plus their 
own contributions. The witness has assured the Committee that steps 
shall be taken to enforce this procedure as the authorities also feel that 
it is wrong to delay such payments. 

0.3. Tbe C o r ~  wodd stm@y suggest that a small cell should 
6e mated te clear all the cases that have been pending for more than 
2 b 3 monlfrs. A proper rnacbinery sbould also be evolved to ensure 
8bat in fubue every retiriag employee m t  only gets 90 per cent of hlo dues 
promptly on Lb rdhueut bat also the remriniag ten per cent within 2 
to 3 aodLa of his mtkment. 



CHAPTER X 

STEVEDORING 
10.1. The handling of cargo at the Calcutta Port is at present being 

attended to by two agencies. Between the ship's hold and the quay, the 
cargo handling is done by the Stevidores, and from that point (the quay) 
the Port authorities and their workers take custody of and handle the- 
cargo until it is finally delivered to the importer. 

10.2. The workers engaged for loading and unloading and Chipping & 
Painting on board the vessels are governed by the following three Schemes: 

(a) Calcutta Dock Workers (Regulation of Employment) Scheme, 
1970; 

(b) Calcutta Chipping & Painting Workers (Regulation of Em- 
ployment) Scheme, 1970. 

(c) Calcutta Dock Clerical & Supervisory Workers (Regulation of 
Employment) Scheme, 1970. 

There are various categories of workers in each Scheme. 

10.3. Both the workers and the employers (the Stevedores) are regis- 
tered with the Dock Labour Board. The Board is a tripartite body for 
taking policy decisions within the framework of the Scheme, under the 
control and supervision of the Government of India at present Ministry 
of Shipping and Transport). The Board maintains different pools of 
workers who are collectively the workers of different Stevedores. 

10.4. The different categories of workers are requisitioned by the 
individual Stevedores in every shift from the common pool of the Board 
according to their requirements, against payment of stipulated daily wages 
for such workers to the Board along with levy thereof, calculated on the 
basis of certain percentages of the group wages. Such levy is required 
for maintenance of the Board establishnicnt. shortfall between the 
monthly minimum guaranteed wags and the actual wages earned by 
workers against work, and payment of other amenities viz. leave, retire- 
ment benefits, welfare measures etc. 



10.5. There are a t  present 24 Stevedores functioning at the Calcutta 
Port, and the firms are generally family business passed on from father 
to son. Regarding the functioning of the Stevedores at Calcutta, the 
Tripartite Expert Committee to which a reference has been made later 
in  this chapter, had observed- 

"In the Calcutta Port, the majority of the Stevedores seem to func- 
tion as mere middlemen or labour suppliers rather than steve- 

dores." 

10.6. Suggestions have been made to the Committee that with the 
formation of the Dock Labour Board, the institute of Stevedores .has out- 
lined its utility end the business should be nationalised, for the following 
reasons:- 

(1) There is a big gap between the 'liner rates' paid by shipping 
companies to the Stevedores for cargo stevedoring and the 
actual handling cost of Stevedores including payment of levy 
by them to the Dock Labour Board. This amount is pockel- 
ed by Stevedores. On nationalisation, this profit could be 
diverted to Government or lower rates could be offered to the 
shipping companies; 

(2) The Stevedores invariably default in the discharge of their 
various obligations under the various Schemes of Regulation 
of Employment of the workers. Such defaults generally 
consist of- 

(i) Non-payment of money due from them to the Dock Labour 
Board; 

(ii) Non-payment of bonus dues; 
(i i)  Issue of cheques, which are dishonoured by the Banks-thus 

delaying payment of their dues; 

(iv) Engagement of monthly workers for more than the prescribed 
number of shifts in the Schemes; 

(v) Inducing the staff of the Port into corrupt practices through 
illegal gratifications (like using the port machinery without 
payment of full charges etc.); 

(vi) Nonrooperation with Port authorities in bringing about im- 
provements in the functioning of the Port. 

10.7. The Committee have been informed that with a view to reylat- 
ing the employment of Stevedores in the Port of Calcutta and ensuring a 
high leral of efficiency, a system of licensing was introduced in August, 



1960, by the then Calcutta Port Commissioners b-j incorporation of a 
By-law No. 4A in the By-laws of the Port, with the sanction of Gwem- 
ment. Under that By-law, the necessary qualifications laid down for 
stevedoring firm to obtain a licence were:- 

(a) Maintenance of qualified and fully trained staff and proper gear; 

(b) Possession of adequate financial resources to meet day to day 
obligations; and 

(c) Furnishing of documentary evidence to show that a steamship 
company or a charter of vessels are prepared to enter into a 
contract with the applicant firm for stevedoring of vessels. 

After operating the By-law for about ten years, it was found that the 
By-law as it stood could not sort out the difficulties of firms engaged by 
Steamer Agents only for the supply of riggers or for stevedoring of salt 
ships. It was, therefore, found necessary to amend the By-law No. 4A as 
originally adopted. 

10.8. In the meanwhile, the Government of India set up an Expert 
Tripartite Committee to go into the working of the Dock Labour Board. 
The Committee, in its report divided the services rendered to vessels at 
Ports into various categories. The report prescribed for issuing a separate 
licence for each service that an individual, firm or company proposed to 
render in the Port. In view of these developments, By-law No. 4A as 
revised in May, 1969, needed further suitable amendment and as such 
an  amended By-law was adopted with due sanction of the Cornruissimers- 
in-meeting and that of the Govt. of India. This amended By-law 4A 
became effective from 10th December, 1970. 

10.9. In the old By-law there was a provision in the cre-amble, which 
empowered the Commissioners to revoke or cancel or refuse to renew 
.any licence without assigning any reasons. But the Government before 
,conveying their approval to the amendment to By-law No. 4A, taking 
into account the recommendations of the Committee on Subordinate 
Legislation suggested that before a licence was revoked. cancelled or 
suspended, the firm concerned should be given an opportunity to state 
its case. Accordingly, in the amended By-law, provisioiis were made for 

(a) issue of-a separate licence for cvcry service rrnditred lo vessels. 
and 

(b) opportunity being given to a firm holding a licence to state its 
case before its licence is revoked, cancelled or suspended. 



10.10. In spite of Government approval to the amended By-law, no  
licence could be issued to Stevedores since April, 1971, as this By-law 
was challenged by some Stevedores in Court. The validity of the provi- 
sions in the By-law were upheld by the Court, but an appeal preferred 
by the Stevedores is .still pending, as a result of which the operation of the 
By-law has been kept suspendad. The Appeal Court has now directed 
that the appeal would appear for hearing on 19th May, 1975 at the top 
of the list subject to any continuing part-heard matter. 

10.1 1. The Committee have also been informed that the Dock Labour 
Board consists of 15 members, five from the labour side, five from the 
officials and five from shippers and stevedores. The Chairman is ap- 
pointed by Government from among the members representing the Gov- 
ernment on the Board. The Chairman, Port Commissioners, is the Chair- 
man of the Board. 

10.12. There is also an Administrative Body, in respect of which a 
non-official organisation connected with the functioning of the Dock 
Labour Board at Calcutta has represented to the Committee as follows:- 

"The scope for making fortune by the Stevedores at the cost of 
the Calcutta Port is inherent in the Scheme itself, particular- 
ly levy on wages and not on tonnage, as provided for in the 
Scheme is a curious method, which is suicidal for the Board 
as well as for the trade. The Administrative arrangement is 
also peculiar. AU officials excepting Chairman, Dy. Chair- 
man etc. are placed under direct control and supervision of 
the Administrative Body of employers. The responsibility 
to collect dues from the employers and also to avert unfair 
practiccs indulged by the employers, lies with the employers 
themselves in the capacity of the Administrative Body of the 
employers, of course under the supcrvision of the Chairman 
'and Dy. Chairman." 

10.13. During evidence, Shri K. K. Ray, an ex-Chairman of the Dock 
Labour Board and of Port Commissioners. new Secretary Company Law, 
has stated- 

66 . . . . . . I agree . . . . . . that the Stevedores is a powerful organi- 
sation and dominate the whole show. The Dock Labour 
Board comes into the picture but it is a body consisting of 
different interests and the Dock Labour Board has to carry 
on its function. If people are at logger heads and the work 
comes to a standstill then nobody will benefit. 



My feeling was that the Stevedores should be kept out of the 
picture and the whole thing taken over by another agency 
which is found suitable. **** I am constrained to say that 
the image of the Stevedores has not been good and has been 
commented upon by all expert committees and this is under 
the consideration of the Government. *** 

As Chairman of the Dock Labour Board I tried to do certain 
things about Stevedores within the existing framework of t k  
rules and regulations but in that work sometimes we were 
defeated by constant litigation ***." 

10.14. The Committee dcsired to have actual cases from the Port 
Commissioners relating to defaults by the Stevedores and the following 
statements received from the Port authorities are appended to the 
Report:- 

( I )  Statement showing the names of the Employers removed from 
the Register for defaulting in payment of Dock Labour 
Board's dues during 1968-1975. (Appendix 111). 

(2) Statement showing cases with names and amounts of dis- 
honoured cheques (including return for representation) by 
Banks issued by the Stevedores during the last three years. 
(Appendix IV). 

10.15. The Committee dcsired to know the fig~ires of tonnage handled 
by the registered labour during the last four years as per records of the 
Dock 1,pbout Board and also as per Port Trust's records and the infor- 
niaLion furnished by thc Port authorities is given below:- 

--- --. - ---- - - - - -- 
10.16. It had also been reported to the committee that "the honest 

officials (of the Board) are mere onlookers and abetors. under pressure 
of circumstances, of rampant unfair illegal activities of the stevedores 
with the introduction of the provisions in 1970 .Scheme for a post of 
Chief Executive Officer of the Administrative Body of the Eniployers 
568 LS--7 



(appointed and paid by the Stevedores) and . . . . . . retired Traffic Man& 
ger of the Calcutta Port Trust has been appointed to pull up the honest 
officials under the Administrative Body, to ensure necessary assistance 
from the Calcutta Port Trust personnel (his fonner subordinates) in their 
unfair and illegal activities and also to sabotage the only public sector 
stevedoring concern, the C.I.W.T.C., which was registered with the Board 
as employer few years back. This fat salaried officer has been very much 
successful in his mission. The C.I.W.T.C. have closed down their steve- 
doring business. The closure of the stevedoring business of C.I.W.T.C. 
is mysterious particularly at a point when the same was offered a business 
of handling 3 lac tons of pig iron by the Hindustan Steel. Handling of 
3 lac tons of pig iron is abdutely permissible and fair methods would 
fetch a gross profit, as estimated, of about 12 to 15 lacs of rupees". 

In regard to the appointment of a retired Traffic Manager as Chief 
Executive Officer, the Port authorities have stated as follows:- 

"Shri B. M. Singh, a retired Traffic Manager, Calcutta Port Trust, 
was appointed as the Chief Executive Officer of the Admi- 
nistrative Body of employers in terms of Clause 13 of the 
Calcutta Dock Workers (Regulation of Employment) Scheme, 
1970 by the Master Stevedores Association (Administrative 
Body of the Scheme) and his pay and allowances are not 
paid from the Board's Fund but paid by the Employers' 
Association." 

So far as the closure of the stevedoring business by the Central Inland 
Water Transport Corporation is concerned, the Ministry have stated 
that- 

"The fact of the matter is that profits in stevedoring depend upon 
the speed with which you load or unload cargo by employing 
monthly or registered pool workers. As this business has 
been. all along handled by private stevedores, all sorts of 
mdpmctka kive crept into the system. With his eye on 
profits, a stevedore win resort to an sorts of methods to 
speed up the handling of cargo. This includes payment of 
"sped money" at all points, which is only an euphemism 
for bribery. The Captain of the ship and some of his 
aaistade have also to be taken special care of in the process. 

Far a private firm there is no inhiition or difficulty in finding 
IW@ for such under-hand practice#. But a public sec- 
tor oldeaEalin& which holr to account for every penny $pent 
by it, fEa& itself wholly handicappod in tbis respect. Leaving 



aside the mechanics of these transactions, even ethically it 
win be hdelcnsible for a Government concern to resort to 
ruch sharp practices, 

Secoadly, C.I.W.T.C. is the only Government concern which tried 
to enter this exclusive preserve of private operators. Conse- 
quently all of them joined hands against C.I.W.T.C. to ensure 
that it finds it impossible to survive as a stevedore. For 
instance, when its first ship berthed in Haldia for unloading, 
C.I.W.T.C. was surprised to find that not a single winchman 
was available for doing the job. Unloading operations were 
much delayed and the services of winchmen procured with 
great difficulty. Later, it was informally learnt that the 
winchmen had been heavily bribed by private stevedores to 
make themselves scarce at the time of this ship's arrival. 

Owing to the foregoing reasons, C.I.W.T.C. found it impossible 
to earn any profits in stevedoring and, ultimately, gave up 
this business out of helplessness." 

10.17. The Committee have been informed during evidence by the 
axchairman of the Dock Labour Board and of the Port Commissioners 
.that under his direction, a report on the subject of Stevedoring at Cal- 
cutta Port had been prepared by the Deputy Chairman which was sent 
to the Ministry with a forwarding letter by him. The report inter dia 
gtated that- 

"In view of the present situation of the stevedoring industry in 
Calcutta which refuses to co-operate with the port and the 
Government in any of its measures for improvement of the 
working of the port and transport industry and also in view 
of the recommendations of the various expert bodies which 
have gone into the problem of the ports. I see no alternative 
but to recommend taking over the stevedoring industry by the 
Government and formation of a State Stevedoring Corporation 
under a statutory authority to manage its affairs. The matter, 
of course, will have to be gone into in greater depth by the 

Government after a decision is taken on an all-lndia basis." 

10.18. Relevant extracts from the above mentioned Report are re- 
produced b e l ~ ~ : -  

"In comparison with their counterparts in other Ports of the 
World, the scope of activities of the Indian stevedoring firms 
are quite limited. The stevedores' activities in India are 
generally limited to handling of cargo between the ship's 



hold and the quay. From that point the state-controlled' 
Port Trusts and their workcrs take custody of and handle 
the cargo until it is finally delivered to the importer. This 
division of responsibility and managerncnt on the quay apron 
results in disputes and breeds irresponsibility and inefficiency 
m both private sector stevedoring concerns and the state- 
controlled Port Trusts' personnel. A view has, therefore been 
expressed by such expert bodies as I.A.P.H. Team and the 
Commission on Major Ports that a single agency should be 
responsible for both stevedoring and for handling cargo bet- 
ween wharf apron, transit shed and inland transport mode. 

I would like to quote the following from the report of the Tri- 
partite Expert Committce which clearly givcs the prcsmt 
picture of the stevedoring industry so far as the Calcutta is 
concerned- 

'In the Calcutta Port, the majority of thc ~Lc~cdorcs scem to func- 
tion as mere middlemen, or labour suppliers rather than 
stevedores.' 

Again the Committee states- 

'The Cornmittce is of the view that today C'a ~c::., 11;s an cxccssive 
number of registered employers some of whom have little or 
no supervisory staff and who do not function efficiently. The 
general view is that Calcutta would bc well served by not 
more than two thirds of the present numbcr of rcgistercd 

emplwyers.' 

I would like to quote in this connection from the Report of thc Study 
Team of the International Association of Ports and Harbours. Page Yh 
of the Report contains the following observations: 

'Many stevdorcs stated that it wa4 not their responsibility lo pro- 
~ i d e  mechanical cargo handling equipmcnt and, that all such 
equipment should be acquired by the Port Trusts and made 
available to stevedores for their use. Others said they were 
not willing to make such expenditures hcause of their fears, 
apparently with some foundation, that the stevedore business 
is highly susceptiMt to nationalisation. In no w e  did we 
h d  a stevedore willing to invest the funds necessary to 
improve his operation.' 



The Shipping interests at Calcutta also felt the necessity of effecting 
wganisational changes itl the management of stev-doring labour in Cal- 
cutta. Shri M. R, Das representing the shipping interest in Calcutta on 
the Tripartite Expert Committee, expressed the following view in connec- 
tion with tha total decasualisation of the work force under Dock Labour 
Board:- 

'Basically, however, it is the opinion of Shri Das that a man must 
know for whom he is working and the en~ploysr, whether 
private or public, should have both the "stick" and the 
"carrot" in his possession. In case it is felt that this is a 
council of perfection with practical difficulties such as undue 
cost etc., Shri Das wishes to state that he is primarily of the 
opinion that the final total cost will be little or not at all 
higher than the prescnt system with its astrononlic levy charges. 
If hik view is incorrect and the cost does in fact increase, he 
nevertheless feel that shipping interests would benefit from 
the better discipline and output.' 

Shri Das very strongly felt that the workers of the Dock Labour 
Board should within a stipulated period be transferred to the direct 
monthly ernploymcnt under individual employers as have been done in 
London. Failing this, he would even prefer ;I public entployer to take 
over this labour to serve the shipping interest \vhich hr' frlt wuld benefit 
through better discipline and output under a direct managemat system. 
With the refusal of the employers in Calcutta to take o w  the labour 
under the direct monthly employment as recommended by the Expert 
Committee, there appears to be no alternative other than .I ~ J L  over by 
a public employcr as suggcstcd by Shri Das :ind others of the Expert 
Committee. 

The Commission on Major Ports also came to a siniilar conclusion 
while dealing with this question of t.mployment of labour in Ports. They 
found that the main problem in relation to the cmplnyrnrnt of labour in 
the Port was that of co-ordination and proper utilisation of the labour 
force. This problem they have attributed to the conflicting interests of 
the various employing agencies and their respcctivc labour groups with 
their multilateral pulls. 

Onc of thc main rc:rsons lcading to idle timc in c q o  l~andling in the 
Ports is non-synchronisation of tlic activity of 2 or more groups of labour 
under different styllns of ninnngcment and method of work organisatian. 
This cumulative effect of thc deficiencies in the present system, the Com- 
mission stated, cannot be overcome except by consolidating thc employ- 
ing agencies or at least bringing them under similar mnnapment and 



reward system. It is against this background that the Commission recom- 
mended the concept of a single employing agency with dual functions, 
namely- 

(1) to consolidating the employment of labour, 

(2) to take direct responsibility for improving productivity. 

%e Commission concluded that the logical choice of an unified agency 
for mtro! d labour in the port will be the Port authorities themselvse. 

It  is, therefore, felt that the ultimate object of bringing the entire 
Ports under one unijied control would have to be carried out in phases. 
In the first phase of this transformation, it is suggested that the entire. 
stevedoring functions in the port be brought under a fully state-controlled 
organisation having similar management objectives as that of the Port 
Trust. 

Today, with the registration of the Dock Clerical and Supervisory 
Workers of the stevedores under the Dock Labour Board there is hardly 
any aspect of stevedoring work including commercial documentation 
connected with the loading and unloading of ships, which is not being 
done by the workers of the h k  Labour Board. The entire expertise of 
the loading and unloading operations of ships is available to the Dock 
Labour h d  in Calcutta. The cargo handling workers, the derrick 
fitters and operators, the hatch cleaners, carpenters, the clerical and 
supervisory workers even some of the shore staff of the stevedores have 
come within the fold of the Dock Labour Board. Very little of stcvedor- 
ing work is left to the initiative of the stevedore himself, other than pcr- 
haps securing of the contract from the shipping company and accounting 
work connected with the recovery of money from the principals and pny- 
ment of Dock Labour Board dues. As such, it wiil not be difficult for a 
single organisation employing the entire work force of tht existing Dock 
Labour Board to carry out successfully the functions of the stevedoring 
industry as it is being done today at Calcutta. 

The Deputy Chairman would continue to be a whoie timc Officer of 
the Board of Management having been directly appointed by the Govtrn- 
ment. . This would of m r s e  be a statutory body set up under a specific 
act of the Parliament. This act would specify the functions and responsi- 
bilities of the Chairman, Deputy Chairman and the Board of Manage- 
ment. 

The stafl and labour of the existing Dock Labour Board would be 
employed by the new Corporation under terms and conditions of service 
the same as or similar to what it is under the Calcutta Dock Labour 



Board. The existing method of operation, employment of labour, super- 
vision, payment of wages and salaries, disciplinary procedures and reward 
system etc. could, by and Iargc, remain the same with minor modification 
wherever necessary. The details of these could perhaps be worked out ' 
separately. 

Thc Corporation may have to take over certain number of the d c e  
staff of the stevedores in order to organise that part of the Corporation's 
office which would deal with steamer companies and chartcress of vessels 
for realisation of Corporation dues from them andlor meeting their 
requirements. 

I am sure that if the Shipping Companies agree to affer the same rate 
of stevedoring as they do with the private stevedores today, there would 
be no reason to doubt the ability of the Corporation to manage its own 
finances without depending upon loans and subsidies from other quarters. 
Today the direct handling cost per ton of stevedoring labour inclusive of 
pool rate of levy for general cargo is about Rs. 18. The 'liner rates' given 
by some foreign shipping companies for general cargo stevedoring, it is 
learnt, is about Rs. 52 per ton plus levy on actuals. This would amount 
to an all inclusive rate of Rs. 65.50 per ton. The margin of profit for 
the stevcQore is thus tremendous. This margin is even further increased 
when the stevedore uses his monthly gangs paying only 16 per cent levy 
to the Board. The Stevedoring Corporation muld thus offer rates to the 
shipping companies which could be less than half of the present rate. 
Even for the Indian Companies, the stevedoring rate is about 50 per cent 
to 60 per cent more than the direct handling cost of Dock Labour Board 
labour inclusive of 'pool' levy. It can thus be clearly seen that the shipp- 
ing industry in general could benefit substantially with the nationalisation 
of stevedoring provided of course standards of pdormance are main- 
tained at the existing level. 

In the present system, however, the change over is not so radical 
because more than 95 per cent of the work in the industry today is Wig 
done by workers who are, for all practical purposes, state-employed and 
state-controlled. 

4 
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This point would have to be countered by the workers themselves by 
weighing it against the tremendous benefits they would derive from the 
socialization of the entire industry. 



I btlieve that with the nationalisation of dock labour the overall 
efficiency of labour in the industry would reach new heights. 

The rates may have to be fixed on the basis of the cost structure at 
the port having the worst conditions. The ultimate tariff evolved in this 
manner would normally yield surpluses at the majority of the Ports." 

The Ministry of Shipping and Transport have informed the Com- 
mittee that no final decision has yet been taken on the above Report. 

10.19. The Committee also find that in respect of the Calcutta Part, 
the Study Team of the International Ports and Harbours had, in their 
report on the major Ports of India, 1968, observed as follows:- 

**in view of its size, physical problems and the sensitive and un- 
satisfactory labour situation at Calcutta, we believe that thc 
operation of the Port should be separate from the adn~inls- 
tration of the Dock Labour Board. Each deserves a degree 
of attention and management skill which warrants the asslp- 
ment of separate managers for day to day activities." 

10.28. From the plsterial hefore the Committee, they are left with no 
doubt tbd private Stevedoring has now totally outlived its u t i l i  at the 
Cakutta Port. If anytbihg, their rok ie of Qcre middlemen to pocket the 
jmge 6iB~eace between the stmedoring charges received by tbem from 
the saipptrg Companies WW is aboot Rs. 65 per ton and the handling 
cost of l r h r  iaclmt'i kvy wKch works out to about Rs. 18 per lon 
paSd by them to the Dock hbour  Board. The fact Bat the figmres of 
ton8age handled by the registered workers of the Dock Labour Board 
as arrdatabd by tbe Board didler w W y  tFon tbose maintatred by the 
Port Trust (viz. 35,72,896 tonnes as per B o d s  records as against 
39,19,008 tomes in the Port Trust's records m 1972-73, and 3462.125 
tonoes as per B d s  records as against 36,70,000 tonnes in Port Trust's 
records h 1973-74) is hdht ive  of tbe fact that they do indulge in wide- 
spread mdprdce of lllsiag the laboor h exlrt shifts beyond the pres- 
c n i i  limits without the formsl knowledge of Ibe Board. 

Tbc delays b the payment of their dws to tbe Dock Labour Board; 
Ule issue d cheques wbicb are disLoaoorrd so very frequently by the 
RuLa, tbe non-payment of Bonus ttc., are mly some of the many m ~ l -  
pactkm hrkiged in by the Stwedam. Tbey have no respamibility 
towards tbe welEPrc of the labom d h fact tbe Dock workem arc ia a 
*k 



Tbe CoPrmitta appnckte the report, based on Brst brrd experience 
urd thorough study of the then Chairman of the Dock Labour Board 
nMB the reeistallcc of the present Chief Execatire of Dock Labour Board 
width inter alia points out that 95 pex c a t  of the work in the industry 
ts already being done by workers who are, for all practical puposep, 
. k r d y  State employed and State controlled. The Committee, therefore, 
ree no reason as to why the labour should still be left at the mercy of the 
Stevedores. 

The Committee have no doubt at aU that with the nationrlisUion of 
tlre dock labour, the overall efficiency of labour ia tbe industry would 
ultimately improve and reach new height. The interest of the Stevedorer 
--exploited labour, who mostly come from Bihar, U.P., Orissa and 
h d h  Pradesh would also be safeguarded to some extent. 

In view of the present situation of the Stevedoring business in Cal- 
cutta, which refuses to cooperate with the Port Dock Labour Board and 
the Government in my of the measures to improve the working of tho 
Port and Transport industry and also in v3ew of the recommendations d 
tbe various expert bodies which have gone into the problems of the Ports, 
tbe Committee strongly support the suggestions made by the then Chair- 
man of the Dock Labour Board for taking over of the Stevedoring work 
by the Government and formation of a State Stevedoring Corporation 
under a statutory authority to manage its affairs. The Committee accord- 
iugly recommend tbat the matter should be finalised by the Govemmcnt 
urgently and suitable steps taken in that direction. 

10.21. 'me Committee also recommend that in view of the unsatis- 
factory labour situation at Calcuth Port and the consequent need for 
applition of undivided attention by a whole-time olficer, not burdened 
with any otber affairs of the Port, there should be separate Chaman 
for the Dock Labour Board and the Port 'lhd. 



HOUSING FOR DOCK WORKERS 
11.1. In their hundred and seventeenth Report (Fifth Lok Sabha) the 

Public Accounts Committee (1973-74) had dealt at length with the House- 
iag schemes for Dock Workers at various Ports in the country. It was 
pointed out in that Reprt that as on 31st March, 1973, the percentage 
of workers provided with houses a? the Calcutta Port was 2.7 per cent as 
against 7.66 per cent at Bombay, 20.2 per cent at Madras and 24.79 per 
cent at Visakhapatnam. While drawing attention to the above mentioned 
low percentage at Calcutta Port, the Committee had also observed- 

"The Committee note with great concern that the problem d 
finding suitable land has still not been solved at the Calcutta 
Port. The Dock Labour Board, Calcutta with 14,077 regis- 
tered workers (the largest in the country) has been ablc to 
provide houses to only 2.7 per cent of workers. . . . . .The 
Committee regret that this Board proceeded in the matter of 
acquiring land in a very casual manner. Although they 
advertised for purchase of land in June, 1965 and Septcnl- 
ber, 1967 without 'success, for about 5 years thereafter no 
serious attempts have been made to acquire land. It was only 
in April, 1972 that the question of purchasing land from Csl- 
cutta Port Commissioners was taken up by them, again with- 
out success. They are reported to be still making efforts to 
secure land adjacent to the Port area from the Government 
of IVest Bengal. The Committee desire that the mattzr 
should be taken up immediately by the Ministry of Labour 
with the State Government at the appropriate level." 

The Deputy Chairman of the Dock Labour Board, Calcutta, has stated 
during evidence that "Land has not been given. Only fifteen bighas of 
land were given to us in the year 1965 by the Port Contmissioners. We 
needed much more. But more land could not be spared at that time 
because the port had other developmental projects in the neighburhood." 

11.2. The Secretary of thr: Miistry of Shipping and Transport has 
stated during evidence that- 

"In terms of number, the progress of housing (at Calcutta Port1 
is not bad but in terms of percentage it is the lowest taking 
into account the amount oP traff5c that is going on. Take for 



. .. example Bombay. There the number of registered workers 
is 4,800 and add. The total of registered and listed workers 
taken together would come to more than 8000 and odd. Also 
the bulk traffic of fettilisars, foodgrains and so on ah& 
also be borne in mind. Of unuse I am not pleading that in 
justification for this low percentage at all. I am only sub- 
mitting that if you will kindly bear with me for cr minute, 
there are a number of other factors too that contributed to 
this slow progress of the scheme in Calcutta. In fact the 
Committee itself might know all these things and in thcir last 
report, one of the points that was correctly pointed out by 
them was the non-availability of land and the tardiness in 
acquiring the land from the Calcutta Port Trust for this pur- 
pose. There were more important problems one is of course 
the liability of the Dock Labour Board to meet the contri- 
bution. A recommendation was also made that the scheme 
should be revised and a higher subsidy given to lower the 
contribution to be made by the Board. That is the point. 
The other point is this. The ceiling cost of the building 
which is put down in the scheme does not at all tally with 
the prevailing costs. .4fter 1972, when the matter was being 
further examined, the housing construction itself came under 
a ban. Unfortunately during the last two years, we have- 
come to a stage where the housing construction has been 
given a low priority. Certainly, something has to be done 10. 
improve this. Rut, as soon as general policy questions are. 
cleared by the Government of India, I think this land ques- 
tion might not stand in the way and we can push it further." 

Z1.3. The Committee are most unhappy over the p i t ion  tbpt w h i i  
7.6 per cent of the Dock labour at Bombay, 20.2 per ccrt at Madras 
and 24.79 per cent at Vikhnpatnam have been provided with residen- 
tial homes, at Calcutta the percentage in thii regard is = low as 2.7 
which is next to notbhg. The main daJlculty has been s(etcd to be the 
delay in provision of land by the Pert Trust to tbe Dock Labom B d  
It is indeed strange that, as mentioned earlier m this report, while bmnd 
is being given freely by the Port nutborities to private pprtks wWou4 
even advertising and high officers of the Port, tbey did not give my land 
for the last ten years for putting up residentid houses for tbe poor labour 
working at their own PoH. 

In view of tbe present financial poettioa of the Cdcpte Port, tba 
Committee attach great importonce to the prooiSiOn d redhtid 
8CCemglodotion te the Dock Labour hmctloniq at that Port, The 



rPitdbe feel that if this serious hardship of the Dock Uow force iu 
remoreQ;it a bs$ h hpmring tbe e f s c h q  of the Port. 

The C o m a  do not accept the position tbat once the general 
poky qaestiom (about boming construction) are cleared by tbe Govern- 
ment of India, tbe land question migbt not stand in the way. UofoFtu- 
nobly, tk past experience in tbe matter d acquisition of land does net 
bear out tbat belief. The Committee would, therefore, request that tbe 
qucstiolr of .uoCrting land for pulling up residential houses for the Dock 
hbosr at tbe Calcutta Port should be examined in detail and responsibi- 
lity RxeQ for dealing with the matter in a casual manner in the past. For 
the hiten, tbe matter sbodd be rigorously pursued with the awthorities 
concerned so that land is actually available and construction of honsm 
for the labour is not beld up on tbis accouot. 
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of Mis-ddarariorr of Weaghts brought to the Notice of tke Cmm't 
- 

I>.& Chalh No./ Shippxs' Name Q ~ n t j t y  and Des- Tonnage ob- Weight declared Tomage declarrd 
Nune of V:ssel~/Voyagc cr~ption of Carga rained by by Steamer by Shippers 

QIcutta Ag-nt Manifest 
Licensed Freight List 

-. .--- Measures .- 

12~lS.S.State of Kutch/S:pr. '70 C d-C bx Synticate 50 cases G1ss Sheet 35.800 M/T. 35.783 M.T. 32.800 M.T. 

821 D ,. . Win lo Claw Ltd. 50 cases Glass sheet 64.000 M.T. 63.085 M.T. 38.616 M.T. - 
I 121 Da. . G.D. Traders 421 Bales Papers. 83 a w  M.T. 80-000 M.T. g 

. Orient Papx Mills Ltd. 70 Bales White Pulp K~ants 1 3 . o ~  M.T. 

31 Do. . Arun Mukherjee & G.P.  69 cases Glass Sheets 68.320 M.T. 
Ltd. 

I I -500 M.T. 

171 Do. Do. roo cases Glass Sheets 89 .750 M.T. 89.750 M.T. 81,800 M.T. 

1661 Do. . Ravi Shipping & Clearing 75 Crates Cast Iron to .ooo M.T. 
Agency Valves 

37lS.S. Weybank/Novr. '70 

381 Do. 

. Popular Shipping Agency zr Crates Cast Iron 
Goods 

Do. 2 I Do. 

12 636 M.T. 

17.105 M.T. 

8.500 M.T. 

11.41s M.T. 
15.442 M.T. 

ir7l Do. Do. 207 Crates Cast Iron 129.857 M.T. I 1a.905 M.T. 
Goods A - --- 



C.gl~ln C!~lcutta Trading 3600 Bags Zinc Ash 208 .z2o M.T. 
C.,rp.1. 

205.591 M.T. 

31; Ih. 4% H ~ g s  Mica Scrnp 26.000 M.T. 24.480 M.T. 24.4% M.T. 
861 DJ. . M.hZ. & C t .  Prr. Lrd. I R:+? \ V ~ , l c  n Cvp!-r: 22 C U ! ~  Metrc! 25.110 C.B.M. 19 Cubic Merir~ 

37/S.S. Karimata/Jany.'71 . Over .ca\ C lrp:i.!Pj I.tti. 164 R 111s W w l c ~ ~  Cwp~ts 73 Cu'jic Mctres 72.198 C.B.M. p DO. 

86iS.S. k:n- Xilw :Jany. '71 . Renqal N~tinnal Aqmcy I 33 Drums C ~lt~phnny $9.650 C.B.M. 36.760 M.T. 27 PO. 
(1n:c.m. Ovrr c a ~  C trp!~. H.P. 
Lt,!.) 

6!S.S. M~tmlJany. '71 . . B.N. Eiit.a% Sr C 1. rmo Che. i s  Ten 1 3 9 . 6 5 ~  Cu'ric 129'025 DO. 
Motr2s 

13 L 

Do. . Wil1i.1rn.w Mng 7r c9: 14C ,, ,, 
CO. Lrd. 

3331 Da. . H ~ r r i - t w c  CSt Calsfi-k1 L',l. 200 ,, ,, 29 .77t Cu:~ic 27-64 ,, ,, 
Mrtres 

151 Bnxw Aluminium 
Bricks 

145 -546 M.T. 125 -962 M.T. 



(I) 

& / S . S . J v i J  '71 . . 
71 S.S. J a ~ a d / J d ~  '71 . 

284 Boxer AIuimniunr 275.133 M.T. a74993 M'T. a39-qjg M.T. 
Bncb 

670 Buedles Leather 71 938 M.T. 74-735 M.T. 54.000 NT. 
31s.S. Bada Bank/Sept. '71 . G.D. Traders 556 Crates C.I. Goods 223.042 M.T. 3rd- 8 8 M.T. 206.570 M.T. 

(against DC. $. 30 121) 

1221 Do. . . Shri Krishru P. Ltd. 579 , ,, $, 210.154 M.T. ao1.371 M.T. 393 - 663 M.T. 
1631 Do. Do. I17 ,, 9, 84.474 M.T. 81 -085 A4.T. 

4 4  Do. . . DO. 42 3, 99 9-1xxM.T. 6.180M.T. 6.710M.T. 

151 Do. . Kaih binolean3 Ltd. 767 Rdls Printed Liao- 98.608 M.T. 7 94.618 M.T. 
Ivan 

191 DJ. . . DO. 1626 ,a ,, 171 -974 M.T. 169.852 M.T. 

7313.S. Claim Micil~raith/ R.S. I rm  & I iialtries 80 Crates C.1. Manhole 51 .&o M.T. 
OCW. '71 PVC. Ltd. COrrr~ 

231S.S. Yuhn Prabh.1 Do. ~WfirilallPrtru~hattun- g Gat= C.I. Omdr 2.099 M.T. 

Do. . . DO. 300 as 3, 105 -500 7M.T. 1oa.ar6 M.T. 

DO. DO. I00 3, $3 35.200 &IT. 34.072 M.T. - . . L _ .- . * r b I  









18 Pkp. C.I. SOIL 
PilmP 

R.N. LALL & BROS. 685 CIS Caw Hidm 
.kS.K.Sm&Son(P) 
Ltd. 

n. 859 M.T. 61.384 M.T. 

216 518 CBM 83- M.T. 

6821 Kilos 

7s-. 

wmo Kilos 71' q6oz  ' 65 CBA 
347 

METAL BOX CO. (0 I Case S d a  FJquipment 
LTD. (GI) 



MWella Textiles Ind. P. 350 Bales Blanket Wwllea 
Ltd. 

r8/TEAK BANK/xa-&72 250 B&. Bicycle Rims. 

rlVlSHVA SANDESHI3o-p7a Window Glass Ltd. IQO CPses F. G l w  

Do. Do. 

r%/GWARDIA LUDOWAI Furniehing Fabrics. 70 Bales Woollen Carpets 
27-5-71 FIX Ovuseas Cotpn. 

P. Ltd. 

A.C. Sen Gupta& Sons 181 Bales Hide Cuttings 

Hindusthan Pilkington 85 Case Coloured Glass 
Glass Works Ltd. 

Minik Agencies 447 B/S Crude Drugs 

Bengal Heptive Exponing 7 B/S Buffalos Hides 
co. *. Lid. 

S h e  Hanurnan Steel Work 5 p e .  G.I. Pipe Ftp. 

Him tlaya Intormtional Go. 150 B/S H:avy Cm 

S.K. Sen & Sons Pvt. Ltd. xx, BIS GIW Hides 

11025 Kilos 

1570 KPor 

883 Kilos 

46450 9, 

a0882 ,, 



s/VISIiVA KALYAN/~O-II-~Z A.C. Sen Gupta & Sons 181 B/S Hide Cuttings 

1flhtAYAMGONA/28-2-73 Shree Hanunan Iron 74 Crates C.I. Soil Pipzs 
Worrters 

96/S/O RAJASTHANI5-3-73 Jopshtee Bxpurtets Ltd. 66 Cases C.I. SoilPipx 
XamSHVA SHOBKA!May'72 N.N. Bose &Nephew 50 Crates C.I. Soil Piges 

~ ~ / M ~ K B V B R E T T / ~ - I  1-72 W d o w  Glass Ltd. Figured Glass 

OVBRSIDB C/O D:lhi 5g4/71/ Lo& Dreyfus C?. Ltd. a5 B.S. Hessian Cloth 
8.71 J"' 

OVBRSIDB C/O DELHI-594/ Lopis Dreyfus C L Ltd. 50 B./S Hessian Cloth 
71/8-71 

-J ,-/JAL%MW1!9-6-73 Dinanatla Kanoria & C , . 333 B/S Gunny 

Do. 367 B/S C mon Bagging 
Qth 

- to-1-do-/-do- Gagabhai Jute Mills I33B/s DO. 

-do-/Om DELHIlM-I 1-73 National CO. Ltd. qo R/S Jute Carp-t Bag- 
lpng Cloth 

-do-,! 40-140- BIRD & cO. PI. Ltd. 90 R/S Do- 

-do-mSHVA mJ/18-8-72 Murlidhar Ratanlall 166 Gunny 

&/VBHVA WOTI/z3-9-72 Mclcod 81 Co. Ltd. 167 B/S Gunny BB(D)J 

53897 Y, 

13 M.T. 

91 M.T. 

qo M.T. 
95 M.T. 





(Vidr para No. 100) 

Import undercharge No. & Rs. p. Import undercharge No. Q Rs. p. 
Date Dare 

PAJ. 253 of 9-2-70 . . 22303-80 8018 of 2-8-71 . . . 2158 .w 
(M5 of 7-549) 



S1. Npme of the prospective allottees Area and plot No. 
No. - 

t 
I Messra R i p  Chemical Coatings . Plot No. I measuring more or less 2 bighas. 

Pvt. Ltd. 
2 Messrs. Neptune Electronics , . Plot No. 2 measuring mcre or less I bigl.a. 

3 Messrs. Himadri Elcctricals. . . lot No. 3 measuring more or less r bigha. 

4 Messrs. SonodyneCorporation . Plot No. 4 measuring mcre or less 1 bigha. 

5 Messrs. Hindustan Sanitary ware Plot No. 5 measuring more or less I bigha. 
and Industries Ltd. 

6 Mcssrs. John Fowler (I) Ltd. . . Plot No. 6 measuring more or less I bigha. 

7 Mtssrs. Samuel Osborn (I) Ltd. . Plot No. 7 neeswing more or less I bigha. 
8 Mcsscrs. Chowdhury Industries Plot No. 8 measuring more or less I bigha 

Corporation P. Ltd. I cottah. 

Mtsen. Jem P. Ltd. . . . Plot No. g measuring more or less I bigha. 
(This allotment .is. subject to clc~rarce 
from the ~mnuss~oners'  Safety OSccrj. 

~ e s s r r .  hpollo ~onstruction. . Plot No. I I measuring more or less 10 cottahs. 

Messrs 0. Tewwi . Plot No12 measurirg mcrecl Icss rocritlrhs. 

Mesm. CPlcwo Marine Syndicate . Plot No. 13 xncadng more or less lo conahs. 
M-.D Kun&Co. . . Plot No. 14 measuring more or less 10 cottahs. 

M w n  Feraco. Plot No. 15 measuring more or less 15 cottah. 

k r s .  General Engineering . Plot No. 16 nuaswing more or less g cottds. 

Mcsur. P.P. Stretched Band Mfg.  Co. Plot No. 17 mcamirg mcre r r  less 8 cotta) s. 

M~rs.RofullPEnterprises . . PlotNo.18mcowrirgn.orcrrkbs1~cc~d~. 
M t w n .  Indian Rccord Mfg. Co. Plot No. 19 nuawing more or less 13 

0') Ltd. cottrh. 



(Vide para 10.14) 

-- ----- 
SL Nun: of the Employer Addtess Nature of the C mstitution Particulars of Amount of Default if any 
NO. thepmprie- ----I- - . .  . . R- 

tom PdrtnerdDirectors Wag3 &Levy Bonus Total 

((la thousands of Rs.) w 
I MIS- C d ~ t t e  Supply 8, Can~ing Street, Cal- Partnmhip Sri Sadhan Gopal Mu- 81 (appx.) - 81 (appx.) & e m  z 

Aptncy . cutta- I. kerjeo in Court. 

2 MIS. M. El& Pvt. Ltd. I!?, Netaii Suhhas Road Rivate Ltd. Dire~%ors - 247 (~PPx.) 9 (~PPL) 156 (~PPX-! Do. 
Calcutta- I. 

Cam. S.N. Bhndari 
Mis. S. Beande 
Mrs. Rafia Mohammed 
MA. S ed Majahir Hussan 
Mrs. ~ i o h n a y  Hu:aain. 

3 MIS. Butterwoflh & 8212, Muktaram Baba Partnership S h ~ i  R.L. Rampuria 302 (appx.1 - 3 0 ~  (~PPx.) DO. 
Permer Street,Cal~xtta-7 S n  J.L. Rampma 

Sri D.D. Saith 

j -Mh. Bin-rice hC'1at- 13, Carnac Strcct, Cnl- Private Ltd. Directors - 
rerjee (Stevedores) cutta- 16. 

36 (~PPx.) - 
Syi Kplyan Sen 

s ~ ( ~ P P x . )  DO. 
Pvt. Linlited. Srl h&bn Sen 

Sri S.N. Gupta 



Mlr. C+tw ttps- a &jCliw,Rw, Top private Ltd. Directon .-. 
Pvt. Lmuted. 0 Floor. Sri Msnindra Nath Moo- 87 ( ~ P W  E s. (apP3 91.5 (-) Do. 

Mls. S:n Mmke j e e  & 
Co. 

MIs.,Kiofu~thoa Salt 
W:Jshmcnt Syndicate. 

M/s.S.S.&Co. . ' 

P-a, Rodha Bazar Street Partnership Sri +sQatiMookcrjee m6.~(appx.) 19 (Apps) q . 5  (appx.) Do. CPIatta-I. Sn Kahhpati Mookrjce. 
Smr. Anjoli Devi 

P-240 Ktaber, St., Parhemhip Sk. G o b  Raad 
Colcuttrr-17 S t  Saa  R a b m  ~ ( P P ~ L )  IO~S~PPL) ~oo.j(appx) . Do. 



EMPLOYER : MIS. B. C. Bose & Co. Pvt. Ltd. 

Serial Amount of Cheques Date of rect. of the cheque 
No. 



S. No. Amount of Cheques Date of rect, 
of the cheque. 



S1. NO. Amount of cheques D& of rect. 
of the cheque 



S1. No. Amount of cheques 



$1. No. Amount of 
chew- 

me of rcct. 
of the cheque 



S1. No. Amunt of cheques Date of rect. 
of the cheque 



- 

Sl. No. Amount of cheques Date of sect. 
of the cheque 



S1. No. Amount of cheques Date of rect. 
of the cheque 



S1. No. Amount of cheques Date of rect. 
of ohe cheque - 



Date of 
rect. of the 



St. No. Amount of Date of rcct. . , 

h - 5  of tbc 
J u w s  



SL No. Amarmtat 
cbequcs 

Date of m. 
of the 
*ws 

\ 

St No. knnont of the 



SL No. Ambunt of a e  
*q- 



ws. 8. M. M- a co. 
Ex-19% Schune 

S1. No. Amount of the 
cheques 

. . 
Date of the 
deposit of 
the cheques 



S1. Amount of the Chequcr Date of deposit of the ckcq%cs 
No. 

Ra. 
61 22206.33 4-11-74 

6a 22772' 71 12-11-74 

63 1005 -73 SJ 

64 4188. 55 16-11-74 

65 3456.72 SJ 

66 2116.72 19-11-74 

67 89960 -43 ss 

68 3 9 0 9 0 ' ~  3, 

69 5426.13 as 

70 20955 .78 26-11-74 

71 15084.77 27-11-74 

72 90887.20 a> 

73 5318.13 SJ 

74 9230.43 2-12-74 

75 5441 ' 72 2-12-74 

76 21000.60 30-11-74 

77 22601.66 6-12-74 

78 12149.62 s* 

79 3116.1s 12-12-74 

80 1859.50 *a 

81 Is93 ' 31 14-12-74 

81 e3a14' 95 a* 

83 1021.50 $3 

84 1427' 88 sa 

85 715.25 >a 

a6 57511.38 r 8-12-74 

87 35632 '08 5,  
88 I43a. 15 28 

89 25479' 37 26-11-71 



S1. No. Amount of the 
c h -  

Dae of dcporit 
of the 

*qpa 



S1. Amount of the cheque8 Date of dcpcmit of the U!!qun 
No. 

IL, 

MIS. T. P. Roy Chowdby 6 Co. (P) Ltd. 
I 28. a6 

2 69137.24 

M! S. Chimy Chablani 6 Co. 

I 42827.05 

MIS. A. C. Roy 6 Co. ( b r . )  Ltd. 
I 33-. 8p 

a 1,842.05 

3 Iao3r753.3a 

4 98437' O2 

s 5~394' 2s 

6 8,762- 81 

7 6ga83.99 

d9-73 

Do. 

24-7-74 

6- 1-75 
Do. 

Do. 

Do. 



Sl. No. Amount of the 
Jbeqpcr 

Date of depo- 
sit of the 
Cheques. 

(MIS. Samt Cht ter ja  & CO. P. Ltd.) 
Re. 

1-2-74 

Do. 

10 Do. 

8-7-74 

Do. 

Do. 

Do. 

Do. 

28-11-74 



(MIS. M. Rajan 6 Cowpay) 

S1. No. Amr,uut of the 
Cbtques 

Date of. 
deposit of 
the Cheques - 

Rs . 
I 6,903 '92 27-3-73 
2 5,160'04 7-8-74 

3 4,364'74 26-10-74 

4 7,954' 12 Do. .. 
5 648.13 14-1 1-72 
6 7,415 '89 13-3-73 

(MIS. B. Bose ( f i t ) .  Ltd.) 
I 72,047 ' 26 

(MIS. Alex. Mills* (S.  C.) put. Ltd.) 

I 3,291 -30 

2 3,474'98 

3 1,355'23 

4 961.42 

5 3 i o . u  

( MIS. C. Laurir & Co.) 
I 410.06 

(MIS. B. L. Mukh~jer 6 Co. P. Ltd.) 
I 40.81 

a 1 ~ W . 8 4  

3 163 -07 

14-7-71 
17-10-73 
Do. 

Do. 

Do. 

27-2-74 

18-7-74 
Do. 

1-8-74 

27-8-74 

W-8-74 



$1. No. Ammmt of the 
QIcqtas 

D8tc 0 f 
deposit o 

the 
cheques. 

27-1-71 

31-8-71 

Do. 

Do. 

Do. 
Do. 

Do. 

24-9-71 

15-2-72 

7-9-72 

13-9-72 

Do. 



(MIS. H. D. MuXsrjse & Co. P-~r .  Ltd.) 
- 

31. No. Amount of the 
Cheques 

Date of 
deposit of 

the Cheques 

{MP. A. C. Roy & Co. Pvr. Lfd . )  

10,293 '00 

28,004 ' 34 

1,915 -65 

17,531.60 

956.98 

M1.i. Ba rey Madhub 

I 

2 

3 

4 

5 

6 

7 

8 

9 
I0 

I I 

12 

13 

14 

15 

16 



S1. No. Amount of the Date of depo- 
Cheques sit of the 

Cheques. 
----- -- 

Rs. 

I7 4rz~7'40 17- 12-74 

18 81.69 17- 12-74 

I9 53.9 17-12-74 

20 I 7,648 * 75 27- 12-74 

21 11,887-20 27- 12-74 

22 1,75,40s'~4 8- 1-75 

23 18,614.69 8-1-75 

24 30,597. 82 8-1-75 

25 18,707.18 21-1-75 

26 31A64.63 21-1-75 

27 1279,776' 19 21-1-75 

(J1;s. Sara! C ' a ( r e ; r e u  L+ Co. P. Lrd.) 

I 3,185 '28 27- I 1-75 

2 884.80 27-1 1-74 

((Clfs.  Bion5h'l  .ui KiIa ?, 

I 21,306.89 26-2-75 

t 9,346.50 26-2-75 



APPENDIX V 

Summary of main Concl~~sionsIRecmmendations 

S. N. para N ~ .  Minist rylDepartment 
concerned 

I I -39 Shipping & Transport; The Committee cannot but express their surprise at @he nonexistence, 
Enance DeP*. of at a port of the importance of Calcutta, of a proper and more adequate 
Revenue & Insurance machinery, including weighing scales and tallying staff (at present there are 

41 scales in 34 sheds with only six tally clerks and six peons) for making 
a thorough verification of the quantities and descriptions of the goods as 
declared by the shippers in the papers filed by them, on the basis of which 
the dues of the Port and fina1;y the internal revenue and foreign exchange 
are assessed and realised. The position is made still more deplorable by 
a similar absence of such machinery in the Customs organisation which 
has only 24 weighing scales with six persons as weighmg staff, on whose 
checking the Port authorities rely for the purpose of calculating their dues. 
As a result, considerable foreign exchange and revenue due to the Port and 
Revenue authorities are being lost. It is, therefore, no wmder that the 
Port Trust is sustaining heavy losses in its working from year to Y a ,  
and proper realisation of tax and foreign exchange is not being done. The 
Committee feel that there is urgent need for the Port and the Customs 
authorities to pay serious attention to this vital issue and provide adequate - -J - 



number of machines and expert staff in sufficient numbers to make it 
possible for them to exercise a thorough check, between them, of the con- 
tents, weight, measurement etc. of consignments passing throua the Port. .. 
And to @sure this, the Port Trust should in par t idar  provide adequate 
inceatives to the stafE so that they may ensure that false declaration of 
weights, measurements etc. is not resorted to by the shippers. The Com- 
mittee consider that effective detection will be possible only if there ia 
adequacy of competent and honest staff to prevent malpractices. 'We 
Committee consider that something like 700 tally clerks phs  aa equal 
number of Class IV staff would be necessary for the purpose on a rot@ 
and ready basis. -.. -.  

. L . .  .-. .I)-. .- 
r. - 

L * 
2 I .do .Supping & Transport The Committee note from the earlier com@tion of the Commissioners 

for the Port of Calcutta, under the 1890 Act, that out of a total of 24 
Commi,ssioners, as many as 11 were from the Chambers of Commerce 
and shipowners. It is, therefore, not surprising that the Shippers and 
Shipping lines dominate the functioning of the Port Trust. The Com- 
mittee are glad to note that as from 1st April, 1975, the Board of Trustees 
are. to have five members from private Trade and the remaining thirteen 
from Government Departments, Municipal Corporations and Public 
Undertakings. The Committee hope that this change in composition will 
soon have its positive effects on the financial affairs of the Port. 



I .41 Finance (Deptt. of In the matter of general interests of the nation as a whole, the Committee 
Revenue and Infurance feel deeply concerned aver the complete lack of co-ordination between 
Shipping& Transp3rt) the different agencies of Government for eradicating the evil of ecollomic 

offences being committed by these engaged in tha import and expart 
trade. The Committee need hardly remind the Government that according 
to the report of the M.G. Kaul Study Team, the nation is being put to 
huge loss every year on account of only one of the economio offences, 
namely under-invoicing of exports. The Committee would accordiagly 
suggest that the Government should give serious thought to the problem 
and evolve without any delay a co-ordinatxl machinery capable of curb'= 
effectively those indulging in different types of economic offences in the 
import and export trade. That the existing machinery is not effective 
will be clear from the fact that. during the la$t thr\:e or four years: only 
one case of malpractice in respect of jute consignments m u t e  from the 
mill to the Calcutta Port for export was detected. 

4 1.42 Shipping Q (Transport The Committee are surprised at the Port and the Customs authorities 
Finance De~t t .  being in total darkness as to what was actually going on around their Revenue lnsurallce) areas of operation in the matter of descriptions, weights etc. of the export 

cargo passing through the Calcutta Port. It is indeed surprising that 
they should have learnt about this menacing problem d kisdeclaration of 
weights and details of export cargo only through rcports in the Press. It 
is fortunate that a journdist of the Hindustan Standard, Calcutta. detected 
and highlighted this. The C'ommittee also appreciate that a number of 
patriotic non-official witnesses came forward and placed their experiences 
and knowledge of the working of the Port before the Committee. 



It is equally painful that after holding meetings in December, 1972 
and February, 1973. at the Port and the Ministry level respectively, to 
deal with the evils of misdeclaration of weights etc. no follow-up action 
was taken on the decisions arrived at these meetings. As admitted try 
the Member (Customs) during evidence, two years were lost in the p 
cess. At the meeting held in the Ministry of Shipping and Transport on 
the 16th February, 1973. it was decided that the Port Commissioners 
should consider introducing a hundred per cent check for a period of three 
to six months to find out whether it would be economical to introduce 
this as B regular practice and to gauge the extent of under-weighment. 
The Port authorities were not able to carry out 100 per cent checking on! r 

their - admission because they did not possess sufficient weighment s t l e  * 
and weighing scales. The Port Trust investigated the possibility d getting 
this work done through outside agencies. This was, h o m e r ,  not fd 
feasible as it m s  felt that shipments might be delayed seriously. This is 
illustrative of the kind of defeatist attitude of the Port Commissioners. 
What is even more surprising is that a check on a random sample basis 
with the existing men and machinery had also not been thought of. Si- 
larly there was much talk at the meeting held at the Port on the 6th 
December, 1972 a b u t  the immposition of fbe  on mis-decllaratim OE 
weights, but no decision was taken for more than two years. And yet when 
the Public Accounts Committee raised this matter in the course of evidence 
and expressed its serious concern, it became possible for the J3oard dt 
Trustees to take a decision in the meeting of the Board on the 29th Mafcb, 



1975 to impose penalty charges in respect o£ under-declaration of weights 
and measurements to the extent of four times the normal charges. Ta the 
circumstances, the Committee desire that the failure to give ef£ect to the 
decisions taken at the meetings referred to above should b: gone into 
carefully with a view to fixing responsibilitv and taking suitable action. 

5 1-43 Shipping and Transport/ The Committee suggest that till such time as a co-ofia::d drill for 
Finance (Deptt. of various agencies concerned with the prevention of economic offences is 
Revenue & Insurance) laid down at the natimaI level, as recomniended by the Com~iiittee, there 

should be complete co-ordination between the Customs and the Port sum* 
rities at the Calcutta Port in thc matter of realisation of their dues on 
shipments passing through the Port. There should be complete coordina- 
tion and cooperation between the Customs and the Port authorities in rt% 
pect of realisation of port dues on over-side shipments. 

Do. The Committee would suggest that the Customs and the Port authori- 
ties should keep a watch over the fiunctioning of the clearing agents who 
are licenced and registeredlq them to work at the Calcutta Port and ensure 
that a clearing agent who is found pilty of indulging in an economic mid- 
practice should have his licence cancelled or not renewed, apart from any 
other punishmmt to wMch he may be liable under the law and the rules. 
Similarly, a close watch should also :be kept on the functioning of the 
sipping lines, particularly foreign ones, operating at the Port. 



7 1'57 Shipping and Transport/ The Committcc notc that the Port Trust authorities had to coUect a 
Finance (Deptt. of Re- rental of Rs. 60 lakhr for the period for which the masmr dal was stored venue & Insurance) in their godowns. The Port Trust authorifies recovered Rs. 1 lakh from 

the owners of masoor d;d and waived Rs. 59 lakhs which, according to the 
judgment of the Supreme Court, they were entitled to recover from the 
Customs who had stored the masoor dal in their behalf. They did not do 
so even when the Supreme Court had opined that the Customs authorities 
who were responsibTe for the situation should bear the burden. The Port 
Trust authorities, however, decided to waive the amount. 

Surprisingly, the Port Trust authorities also handed over the masoor 
dal which was damaged and considered to be unfit for human consumptian 
to the owners without imposing any condition on them and without infor- 
ming the health authorities so that they in their turn could have imposed 
some suitable conditions preventing the owners from disposing of the 
masoor dal for human consumption in order to get a betfer price. 

The Committee cannot but express the view that the Port Trust -0- 
rities did not exercise in this matter the care and thought that they should 
have done both to safeguard their own financial interests and also 
prevent a possible health hazard. 



I .  59 Shipping & Transport 

Do. 

Considering the circumstances of this case, the Committee are of the 
opinion that a thorough probe is essential to fix responsibility for the vari- 
ous lapses and taking appropriate action against the officials concerned. 

The Committee are not convinced with the adequacy of the @OW& on 
which 50 per cent of the Port charges were waived by the Port authorities 
in respect of the consignments of wines and provisions -imported by the 
Empire Stores, New Delhi, in 1970. The Committee c m o t  help feeling 
that the excessively soft attitude of the Port authorities ia such cases is 
one of the important factors responsible for their unsatisfactory financial 
position. The Committee would accordingly recommended that clearcut 
criteria on sound business lines for waiver of the Port cliarges should be 
laid down and scrupulously observed by the Port authorities while ddiag 
with requests for such waiver. 

Before waiving the rent charges in respect of the consignments of 6U 
drums of Citic Acid in July, 1971, no steps seem to have been taken by 
the Port aufihorities to obtain expert advice as to whether actual deteriora- 
tion of the acid had taken place. During evidence, the Committee desired 
to know whether there was any explanation for the fact that if the consign- 
ment had actually deteriorated, then the Central Bank would not have 
rcquested twice for its withdrawal from the auction list. No reply was 
given in this regard by the representatives of the Port TrSst. 



- - - --- 

I 2 3 4 
- 

Notwithstanding the fact that the Port authorities did realise a sum 02 
Rs. 7,080, the Committee feel that the case is indicative of the manner ia 
which the Port authorities take things for granted while dealing with requests 
for remission of the charges due to them. In this particular case, since 
the Bankers had twice requested for withdrawal of the consignment from 
the auction list, there is no reason to doubt that they would have cleared 
the same even if the Port authorities had insisted on a higher amount 
of rent charges. The Committee expect the Port authorities to be more 
vigilant of their own interests and manage their affairs in a commercial 
rather than a charitable manner. 

1 - 65 Shipping & Transport The Committee feel that the loopholes in the calculation and reslisafi~n 8 
of Port dues in respect of hazardous cargo should be plugged. It would 
be helpful if all the concerned workers of the Port Trust are informed 
about the manner 'in which hazardous cargo are identified by suitable 
gradation marks so that any wrong g~adation or misdeclaration in respectl 
of such cargo comes to notice prominently. Such an arrangement would 
serve as a deterrent for the officers who resort to marking a lower gradation 
than the actual gradation of hazardous cargo and thus would ensure the 
realisatioa of Port dues on the basis of the correct gradation of the 
hazardous cargo. 

Do. The Committee have been assured that instead of making allotments of 
their land, 'on the merit of the individual cases' as in the past, the Port 







14 I - 78 Shipping & Transport Since most of the properties of the Port Trust arc given out on a term,. 
lease, the Committee find no reason why royalty (salami) should not be 
charged for letting w t  such In anp case nothing &odd be 
given out without advertising for it in all the local and regional newspapers 
.in at least three consecutive issues. Offers should be invited through sealed 
tenders to be opened by a Committee headed by an official not lower in 
rank than the Deputy Chairman and should 'have in it, the F i c i a l  Ad- 
viser and Chief Accounts Officer amongst others. 

! 

Do. The Committee would strongly suggest that the Port authorities should 
explore on a top priority basis the possibility of derivhig more income 
from their properties in the Strand Road Area which is in Dalbusie Square 

C1 where the prevailing market rent af offices is understood to be about Rs. 2 
to Rs. 2.50 per sq. ft. per month as fked'by the Hiring Committee of 
Calcutta. 

The Committee would suggest that the Port Commissioners should also 
consider the advisability of constructing dulti-storeyed building from 
Howrah Bridge to Chandpal Ghat; this could be to the Financial advantage 
of the Port Trust. 

The Government Departments also hire a lot of Private accommodation 
and they may be approached for hancing such construction work. 



I 2 3 4 
.-- --- 

16. I. 82 Shipping & Transport The Committee are not at all satisfied that the present practice of alld- 
ting land to cooperative societies formed by Port Trust Officers 'Is a defen- 
sible practice. This may be gone into in detail by the Port authorities. 
In any event, such a practice can become defensible only if the same facility 
is made available to Class I11 and CIass IV personnel, assuming that the 
practice is legal. The C m i t t e e  would suggest that the Class I11 and 
Class IV personnel of the Port Trust may be encouraged to form house- 
building cooperative societies. 

Do. The Committee cannot help observing that the whole ddl  foUowed t; by the Port Commissioners in respect of the Libyan Tea Warehouse N 
tructed by them for the Tea Board at a cost of Rs. I .25 e e s  in the 
sixties, as also the other two Warehouses after their vacation by MIS. 
Balmer. Lawrie & Co. early in 1972. reflects a chain of departures from , 

the orderly path prescribed for a sound profitable management of estates, 
namely execution of formal lease deeds, provisions for timely payment of 
rent, interest on delajcd payments, provision regarding damages to build- 
ings etc., and an unconditional surrender uf their legitimate r@ts in order 
to accommodate the wishes of other agencies like the Tea Board, in utter 
disregard of their own financial interests. For the nonexecutioi of a 
formal agreement with the Tea Board before actual commencement of 
construction of the Libyan Tea Warehouse, there appear to be no valid 
reasons. 



After waiver of the shortfall in rent amounting to over thirty 
of rupees, which was legitimately due from the Tea Board, the Port Cam- 
missioners are now chasing the Central Inland Water Transport Corpora- 
tion, to whom the Warehouses were leased out-again without executing 
a formal agreement-for the payment of Rs. 30 lakhs of rent due from 
them for the period July, 1972 to December, 1973. Even with the Tea 
Trading Corporation to whom the Warehouses were leased out after 30th 
April, 1974, the terms and conditions are yet to be finalised. 

The Libyan Tea Warehouse was constmcted by the Port CommissimCf9 
after prior settlement with the Tea Board that the latter slmn hold it for 
a period of sixty years on rates of rent settled in advance, with the optim w 
of sub-leasing any portion thereof with the prior written approval 
of the Port Commissioners. At the meeting of Secretaries concerned 
on the 2nd June, 1972, the Port authorities permitted this basic 
position to be reversed, allowed the Tea Board to completely absolve 
themselves of this responsibility, and put themselves in the unenviable 
position of having to chase the future lessees for realisation of re- 
task which was legitimately the function of the Tea Board. 

This is a clear case of unbusiness-like management of properties of 
the Port Trust. 



18. 3-5 Shipping & Transport/ 
Finance (Deptt. of 
Revenue & Insurance). 

IS. 

The Committee desire that the machiaery for realisation of overside 
charges should be so geared up tihat no port clearance is given till the 
mid charges have been actually realised. It is also very necessary that 
immediate suitable arrangements are made to check and verify the over- 
6ide cargo, no matter what the obstacles ate. The Corpmittee would also 
dggest that the provisions of bye-law No. 39-A shoild be reviewed so 
as to remove all lacunae because of which the Port au6horities did not 
find it practicable to take any penal action against the defaulters. 

The Committee are unhappy that the operation of the Port Rail- r 

way is resulting in a loss of about Rs. 70 lakhs per year to the Port 
authorities. It cannot be a matter of satisfaction to anyone that w h i i  . 
the rate of supplementary charge over the trunk Railways was raised from 
6 per cent to 9 per cent with effect from April, 1968, the Railway Board 
took two and a half years (from 17th June, 197 1 to 13th November, 1973) 
to agree to a similar proposal of the Calcutta Port authorities in respect 
of the Northern Section of the Port Railway, for which the increase was 
ultimately allowed only from 1st January, 1974. 

In regard to the revision of terminal charges payable by the Railways 
to the Indian Ports from 1st April, 1971, the Committee are disappointed 
to note that inspite of the recommendation made by the Commission on 
Major Ports that revisions from time to time in the Railway freight rates 



should be simdtaneously followed by a temporary adjustment in the 
terminal charges paid to the Port Railway, the question of revising the 
terminal charges payable to the Ports from 1st April, 1971, is still hang- 
ing fire. The Committee recommend that the matter should be vigorously 
pursued by the Ministry with the Railway Board and a standing arrange- 
ment arrived at for an automatic increase in the termainal charges payable 
by the Indian Railways to the Port Railways immediately on a revision 
of freight charges by the former. The Committee consider it most desir- 
able that the Railway Board should also be required to clear such refer- 
ences within a specified period. The Committee would suggest this period 
to be six months. 

5 5 Shipping Transpart. 
The Committee need hardly point out that the delay in revising 

the Pilotage charges to an appropriate higher level is resulting in a recur- Vr 

ring loss of Rs. 20 to 60 lakhs per year to the Calcutta Port. The Com- 
mittee would accordingly suggest that instead of dealing with the matter 
in a routine manner, the Port authorities should fix their pilotage charges 
on 'cost plus' basis without any further delay whatsoever and ensure that 
at no time any loss should be incurred on this count. 

6.70 Shipping & Trafl~portl The Committee a n  surprised to see the manner in which tbe 
Commerce. Port Commissioners have been going round with a begging bowl for 

increasing the rates on a service which is not their statutory responsibility 
and which was taken over by them on the understanding given by the 
shipping lines that they would not be called upon at any time to bear- 



arry loss that might accrue on this account. It is a l s ~  amaziqg that n o o ~  
of the other parties, including the Steamer Agents and the kl'uristries p- 
cerned in the Government of India, ever tried to find a solution to the 
problem of the Port Commissioners and only presented their own difii- 
culties in case any increase was made in the trimming charges by the Port. 
Still more amazing is the fact that the Port authorities, being all the time 
aware of theii continuing losses, exercised their right to make the increase 
'on their own' from as late a date as October, 1974, by which time they 
had already suffered losses of hundreds of lakhs of Rupees. 

Cc 

The Committee see no justification for burdening the Port of Calcutta 
with the Coal trimming responsibility and the additional financial liability 
it involves. The Port Trust must be fully paid for the service they render. 

7 - 14 Shipping & Transpon I h e  Committee note that the utilisation of the dredgers owned 
by the Port authorities Is vrry low. Two expert Cbmmittees have already 
examined this question. The Study Team of the International Associa- 
tion of Ports, had found on a detailed examination ,that within the Dock 
Systems the hours worked by Dredgers during 1965-66 totalled only 
6,788 as against the total time of 60,000 houts available for dredging if 
the dredgers waked round the clock and 20,000 hours on an 8 hour shift 
basis. The Dradjp Utilisation Committee, 1973, came to the d u s i o n  
that the Dredger fleet at Calcutta was working far below its capacity. 



The Committee do not, therefore, consider it a happy situation at ell that 
against a norm of 52d0 hours of wotking per annum by a dredger sag- 
gested by the Dredger Utilisation Committee, 1972-73, the time worked 
by the River Dredgers at Calcutta Port ranged hetween 600 and 2131 
hours in 1973-74t the actukl dredging time being between 300 and 1203 
hours. a! 

Q 
The findings of the above two expert Committees practical'y demolish 

the contention of the Port authorities that dredging has no influence on the 
turn-round time. Tbe non-official communications also indicate that the 
Dredger Utilisation at Cnlcutta has been miserably low and the same has 
affected the navigability at the Port. The poor utilisation of the Calcutta 
Port Trust's own dredgers reveals serious mismanagement and lack of 

w planning and ability to execute on the part of top executives which re- 2 
quires thorough probing and fixing of responsibility, particularly in the 
context that high arnohts (including Foreign Exchange) are being paid 
by the Port as hire charges to foteign firms for dredging operations here. 

7- 15 Shipping & Transport In the opinion of the Committee, it should be made compulsory 
that the Dredgers at Calcutta Port, acquired and being maintahed at a 
high cost, should for no pttrt of time be kept unutilised, except where. 
absolutely unavoidable for reasons of periodical check-up, repairs etc. 
The fact that while on the one hand the Dredgers of the Port are being 
put to very low utilisation, and on the other hand the Port authorities 
paid to foreign and private companies during the last two yews (1973-74 
and 1974-75) a sum of Rs. 1275.00 lakhs (including 637.66 lakhs in 
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foreign currency) and a sum of Rs. 198.79 lakhs to private firms by way 
of hire charges for dredging the Approach Channel leading to Haldia and 
the Dock Basin at Haldia respectively, shows lack of managerial efficiency 
resulting in a situation which is not at all desirable and naturally gives 
rise to suspicions of undue patronage to outside firms. Thii practice 
has, therefore, to be reduced, if not done away with altogether. 

7- 16 Shipping & Transport The Committee would suggest tbat the question of overcoming 
of navigational hazards for operation of Dredgers at night times between 
Diamond Harbour and Calcutta, as also the scheme for grant of incentive 
to the dredging staff for increase in working hours, should be dealt with 
on a top priority basis and solutions found to ensure that the Dredgers 
at the Calcutta Port are put to three-shift working iq order to achieve 
maximum output from them. It is expected that with the release of 
Farakka water, the dredging task in the Hooghly will be minimised. 
The Committee would await the result with interest. 

Keeping in view the financial position and situation of the Calcutta 
Port and the fact that it is a riverine port which has to serve the entire 
Eastern and North 'Eastern parts of the country, the Committee recom- 
mend that it would not be quite fair to burden Calcutta Port Trust with 
the cost of dredging the River Hooghly at all and accordingly the rate 
of subsidy paid by the Central Government on that account should be 
raised from 80 per cent to 100 per cent, subject to the maximum utilis- 



ation of the existing dredgers of the Port Trust. Alternatively the Central 
Government might consider the feasibility o f  creating a dredger pool for 
all dredging works in the country. A Dredger Corporation could also be 
set up for this purpose. 

Do; (i) The Committee are surprised to note that even on the clear con- 
clusions of the Vigilance Office regarding complicity of Shri B. K. Kapur, 
Dy. Dock Manager in the matter (removal of some stores from 'By K.G.D. 
in 1967), no action whatever was taken against him. The conclusions 
arrived at by the Vigilance OlXcer prima facie reveal that Shri Kapur was 
the brain behind the episode, and to protect him the Port administration 
made some junior persons scapegoats instead of prosecuting Shri Kapur 
in the Court of Law. They should have been more severe with the senior- 

c. most person, as more senior the officer, more serious notice should be u 
rO taken of lapses on his part. 

The Committee recommend that the Port authorities should obtain 
expert legal opinion immediately in the matter of prosecuting Shri Kapur 
(even after his retirement) on the basis of the facts as revealed by the 

.Vigilance Report, and take further necessary action in that direction at 
'the earliest. 

(ii) These junior officers who have been prosecuted have been kept 
under suspension since 1967. It is most unfair to keep officers under 
suspension for such a long period of time. Every effort should be made 
to see that this is finalised within the shortest possibk time. 





The deleys in the payment of their dues to the Dock Labour ward, 
the issue of cheques which are dishonoured w very frequently by the 
Banks, the non-payment of Bonus etc., are only some of the many d- 
practices indulged in by the Stevedores. They have no responsibility ! 
towards the welfare of the labour and in fact the Dock workers are in a 
miserable plight. 

The Committee appreciate the report, based on first hend experience 
and thorough study of the then Chairman of the Dock Labour Board with 
the assistance of the pment Chief Executive of Dock Labour Board, 
which inter dia points out that 95 per cent of the work in the industry 
is already being done by workers who are, for all practical purposes, 
already State employed and State controlled. The Committee, therefore, 
see no reason as to why the labour should still be left at the mercy of the 
stevedores. 

The Committee have no doubt at all that with the nationahtion of 
the dock labour, the overall efficiency of labour in the industry would 
ultimately improve and reach new heights. The interest of the Stevedores 
exploited labour, who mostly come from Bihar, U.P., Orissa and Aadhra 
Pradesh would also be safeguarded to some extent. 

In view of the present situation of the Stevedoring business in Cal- 
cutta, which refuses to co-operate with the Port Dock Labour Board md 
the Government in any of the measures to improve the working of the 
Port and Transport industry and also in view of the recommendations 



of the various expert bodies which have gone into the problems of the 
Pats, the ~ o m k t t e e  ~trongly support the suggestions made by the then 
Chairman 'of the Dock Labour Board for taking over of the Stevedoring 
work by the Government and formation of a State Stevedoring Corpora- 
tion under a statutory authority to manage its affairs. The Committee 
accordingly recommend that the matter should be finalised by the Gov- 
ernment urgently and suitable steps taken in that direction. 

10 21 Shippings & Transport 

Do. 

The Committee recommend that in view of the unsatisfactory labour 
situation at Calcutta Port and the consequent need for application of un- 
divided attention by a whole-time officer, not burdened with any other 
affairs of the Port, there should be separate Chairmen for the Dock 
Dock Labour Board and the Port Trust. 

The Committee are most u n h a p ~  over the position that while 7.6 per 
cent of the Dock Labour at Bombay, 20.2 per cent at Madras and 24.79 
per cent at Visakhapatnam have been provided with residential houses, 
at Calcutta the percentage in this regard is as low as 2.7 which is cext 
to nothing. The main difficulty has been stated to be the delay in provi- 
sion of land by the Port Trust to the Dock Labour Board. It is indeed 
strange that, as mentioned earlier in this report, while land is Wing given 
freely by the authorities to private parties without even advertising and 
high officers of the Port, they did not give any land for the last ten years 
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for putting up residential houses for the poor labour working at their 
05% Port. 

In view of the present financial position of the Calcutta Port, the 
Committee atlach great importance to the provision of residential accom- 
modation to the Dock Labour functioning at that Port. The Committee 
feel that if this serious hardship of the Dock Labour force is removed, it 
will he:p in improving the efficiency of the Port. 

The Committee do not accept the position that once the general policy 
questions (abbut housing construction) are cleared by the Government of 
India, the land question might not stand in tke way. Unfortrmatev, 
+he past eaperience in the matter of acquisition of land does not bear out 
that belief. The Committee would, therefore, request that the queSti011 
of allocating land for putting up residential houses for the Dock labour 
at the Calcutta Port should be examined in detail and responsibility fixed 
for dealing with the matter in a casual manner in the past. 

The question of getting land for construction of houses for Dock 
workers at Calcutta Port should be vigorously pursued with the ado-  
rities concerned so that land is actually available and constraction of 
houses for the labour is not held up on this account. 
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